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T.OK SABHA

Friday, September 7, 1962/Bhadra 16,
1884 (Saka),

The Lok Sabha met at Eleven of the
Clock.

[MR. SPeEARER in the Chair],
ORAL ANSWERS TO QUESTIONS

Central Aid to West Bengal Displaced
Persons
°
\/ “
r Shri Indrajit Gupta:
“848. - Shri S. M. Banerjee:
{ Dr. U. Misra:
Will the Minister of Works, Housing
and Supply be pleased to state:

({a) whether Government of West
Bengal asked for Central aid for the
years 1960-61, 1961-62 and 1962-62 to
solve the problem of displaced per-
30NS;

(b) whether the amount asked for
had been sanctioned by Central Gov-
ernment; and

(e) if so, the amount sanctioned?

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): (a) Yes.

(b) and (c). Funds are made avail-
able to the Government of West
Bengal for rehabilitation of displaced
persons from East Pakistan, from year
to year. During the years 1960-61 and
1961-62, a sum of Rs. 587°43 lakhs and
Rs. 451'00 lakhs respectively were
sanctioned. A sum of Rs. 461-98 lakhs
has been provided in the Budget Esti-
mateg for 1962-63.

¢+ Shri Indrajit Gupta: I want to
know how these amounts which have

1782 (Ai) LS—1
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been sanctioneq compare with the
actual requests made by the State
Government. Are they the amounts
asked for, or more, or less?

Shri Mehr Chand Khanna: The
general custom or the custom that has
prevailed all these years is this. We
get the requests from the State Gov-
ernments, These are examined and
discussed with the State Governments.
Certain allocations are suggested to
the Ministry of Finance and at the
time of Budget certain provision is
made to each Ministry. On the basis
of that we make the allocation to the
State Governments.

Shri Indrajit Gupta: Is it a fact that
the State Government of West Bengal
through its Chief Minister has made
representations that the amounts
sanctioned by the Centre are not ade-
quate and that in order to meet the
residuary problem they require a
larger help from the Centre?

Shri Mehr Chand Khanna: 1 do not
think it would be correct. The resi-
duary problem has been discussed by
me with the former Chief Minister
who is no longer with us now and also
the present Chief Minister who was
my colleague. These amounts have
been fixed after these discussions.
There may be a minor difference here
2ud there but by and large there is
complete agreement between us.

Shri S. M. Banerjee: What were the
amounts demanded by the State Gov-
ernment during the years 1960-61,
1961-62, 1962-63 and how do they com-
pare with the amounts sanctioned?

Shri Mehr Chand Khanna: [ have al-
ready answered that question in replv
to a supplementary by Shri Iadrajit
Gupta.
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Dr. Ranen Sen: Is it a fact that the
West Bengal Chief Minister has re-
cently asked for aid of Rs. 51 crores
from the Central Government for this
purpose?

Shri Mehr Chand Khanna: No, Sir.
In fact we discussed the question of
residuary problem not long ago and
except for some minor matter here or
therg, there is no difference of opinion
between ug at all.

Shri Dinen Bhattacharya: May I
know whether the West Bengal Gov-
ernment submits schemes for the resi-
duary problems that are still to be
solved and then sanction is made and
then a demand is placed for the whole
of them and then the Central Govern=
ment consider it and sanctions the
amount?

Shri Mehr Chand Khanna: The
residuary problem as such has been
discussed and examined between us—
various items relating to the residuary
problem. The veryv questions that
have been asked indicate one thing the
quantum of the residuary problem, the
amount asked for and the amount
agreed tn hetween ug and the Govern-
ment of West Bengal

Shri H. P. Chatterjee: What is the
sum the West Bengal Government ask-
ed for the recent influx of displaced
persons—I mean the 11,000 persons
that have come recently. What is the
sum the West Bengal Government
askeq for? Is it a fact that these per-
sons are shelterless and have no food
and are in great distress?

Shri Mehr Chand Khanna: 1 will
answer the second part of the ques-
tion in the negative. We have tried to
rehabilitate them; we have tried to
give them  relief. But they
are not traceable. As regards
the first part, Government of
West Bengal hardly comes into the
picture because the Government of
India has accepted the responsibility
of taking them to Dandakaranya and
rehabilitating them there and the cent
per cent expenditure devolves on the
Government of India.
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Shri B. K. Das: May I know whe-
ther any amount has been granted to
the Corporation of Calcutta in res-
ponse to their appeals made for pro-
viding civic amenities to the refugees
who are living in bastis and unautho-
rised colonies?

Shri Mehr Chand Khanna: I do not
remember any specific requests hav-
ing been made by the Corporation of
Calcutta. The squatters’ problem in
Calcutta could be divided into two
parts, those which come normally in
the vicinity of Calcutta and those
which form part of the Tollygunj
scheme. That scheme has been exa-
mined in details. A blue print is to
be prepared. There are going to be
three parties to that scheme—the Cor-
poration of Caleutta, the Government
of West Bengal and the Government of
India. We accept the responsibility on
behalf of the Government of India.

0\ Jute Production

*851. Shri Rameshwar Tantia: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) what has been the position of
Jute production during July, 1962 and
how far we have improved our pro-
duction;

(b) whether huge stocks of products
have been sacked up in factories due
to the fal! in market; and

(c) the sieps proposed to be taken
by Government in this regard?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manobhai Shah): (a)
Jute goods production in July, 1062
was 103,000 tons: and this was the
highest on record in any month in the
last 15 years.

(b) and (c). The stocks have not
been abnormal considering the in-
creased production and demand and
export.

Shri Rameshwar Tantia: May 1
know whether there was a represen-
tation from the Indian Jute Mills Asso-
ciation that they could not maintain
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the minimum jute price of Rs. 30 on
account of competition from Pakistan
jute mills and if so what is the Gov-
ernment's attitude?

Shri Manubhai Shah: As I have re-
peatedly said on the floor of the House
during the current session and in the
past also, Government has decided to
continue to hold to the policy that the
operational price of Rs. 30 per Bengal
maund should be maintained at Cal-
cutta for Assam bottoms and that
policy still continues.

Bhri Rameshwar Tantia: May 1
know whether the price in the mofussil
areas is not Rs. 30 and if so whether
Government will make anv =satisfac-
tory arrangements in this regard?

Shri Manubhai Shah: I am glad
that this question has been raised.
The buffer stock which was operated
by the Indian Jute Miils Association
ha: not been found either adequate or
wholly satisfactory. Therefore, Gov-
crnment of India have decided that the
State Trading Corporation should also
enter the market and buy in a man-
ner that the grower himself gets the
maximum benefit of the operational
price.

st foqfa fest:  wa e 6
FTFTAT 3o TIT RT F AT F AAT
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¥ i@ az I g T
22 fem st |, o Jue Fhm-
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Dr. P. S. Deshmukh: Is it not a fact
that in spite of the efforts of Govern-
ment to give to the grower the mini-
mum price of Rs. 30 per maund. a lot
of growers have not been able to re-
ceive this orice? Is it not due {o the
fact that the jute industry has not co-
operated with the Government in this
matter?

Shri Manobhai Shah: Partially I
agree with the hon. Member that in
some cases, to our distress, the price
has not been sometimes maintained,
but I must also remind the hon. House
that throughout the year as a wnole
the prices have been maintained well
and that is due to the co-operation of
the Indian Jute Mills Association.
But, as I said earlier, their operation
from the nature of things itself is not
wholly satisfactory or adeguate and
that is why we are strengthening it.

Shri Vishram Prasad: May I know
whether the Government have anv
plan to utilise the surplus jute in anv
other industries like ecloth-making,
etc, and, if not, what are th: steps
contemplated?
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Shri Manubhai Shah: Generally, no
cloth can be made for human apparel
from jute. We are certainly trying to
diversify so that goods of the type
such as upholstery, covers and various
types of hanging curtains are made
of jute. But today we are not surplus
in jute in that respect. We can still
export more and also meet the
domestic requirements of hessian and
sacking which are increasing.

Dr. Ranen Sen: May I know if the
Government of India is aware that the
Jute Enquiry Committee set up by
the Government of West Bengal fixed
the minimum price of raw jute at
Rs. 35 per maund, and if so, what is
the reason of the Government of India
for lowering the price?

Shri Manubhai Shah: I am afraid
there was no such price fixed. There
have been different committees which
have recommended, from different
sectional interests, the price of raw
jute. As an hon. Member earlier on
said, the industry thinks that this
price is too high; the growers in-
terests in the past put up the prices
at different levels. But, after con-
gideration, the Government decided
the policy which was announced last
year, and that was that the
price should be Rs. 30 per
maund. That operational price conti-
nues today for the current season and
there is no change.

Shri Dasaratha Deb: The minimum
price of Rs. 30 hardly reaches the
grower and it reaches only the middle
purchaser. If that is so, may I know
what steps are the Government taking
to see that that price reaches the
grower?

Shri Manubhai Shah: That is what
1 explained: the co-operative societies
are being strengthened now. The
Natura] Co-operative Marketing Fede-
ration is also entering the market for
purchase. The State Trading Corpora-
tion will be the overall agency to hold
this buffer-stock in co-operation with
the Indian Jute Mills Association
over and above their own JBSA. The
entire scheme of things is to ensure
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that the grower gets the maximum
benefit of the operational price.

¥ waw g : Far "AAw Tl a0
Tz FAA AT FUFG 6 fowalte ¥
FEaFRl F foo #=1 #fee vra 67 #
oo sard ¥ fog TeET & T
Far gET atg 9z ¥ fav i wErEa
aty m g7

Stagad mg s o & o

Dr. P, S. Deshmukh: Since the
agency which was set up for building-
up buffer-stock has not worked satis-
factorily, is it the intention of the
Government to utilise the co-opera-
tives in the building up of buffer-
stocks?

Shri Manubhai Shah: Yes.

% Export of Films to Pakistan

*852, Shri Surendra Pal Singh: Wi'l
the Minister of Information and
Broadcasting be pleased to state the
effect, if any, the total Pakistan ban
on the import of films from India has
had on the Indian Film Industry?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): The curbs on the im-
port of Indian films into Pakistan
began to be placed by the Pakistan
Government about the year 1954, with
the result that Indian earnings from
this source declined from about Rs. 15
lakhs in 1954 to about Rs. 3'3 lakhs
in 1961. The total earnings from
Indian films sent abroad, howevar,
rose from about Rs. 97 lakhs in 1954
to about Rs. 163 lakhs in 1961, Thus,
although the income of about Rs. 3-3
lakhs is likely to be affected as a
result of the total ban imposed re-
cently, it does not form a significant
part of our total export earnings.
The film industry in Bengal wil be
specially affected because their film:
had a good market in East Pakistan

Shri Surendra Pal Singh: May |
know what further steps are being
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taken to establish other foreign mar-
kets for our film?

Shri Sham Nath: Our efforts in
this regard are always continuine.

Shri D. C. Sharma: May I know
if any reasons have been given for the
total ban on the import of our Indian
films there?

Shri Sham Nath: No reasons are
given, but the reasons are obvious. As
a matter of fact, a commiltee was
appointed—Film Fact-finding Com-
mittee by the Pakistan Government—
which recommended that there should
be a total ban on the import of Indian
films into Pakistan.

Shri Ansar Harvani: Does the
Government propose to give any sub-
sidy to Indian producers to dub Indian
films in Arabic and Persian so that
they may find a good market in the
eastern countries?

Shri Sham Nath: That is a different
matter. But whatever encouragement
we can possibly give to Indian produ-
cers, we are glways willing to give.
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Shri Sham Nath: [ am not aware
about this, but I think they want to
protect their own industry and because
Indian films compete with their films,
therefore probably the ban has been
imposed on the import of Indian films
only.

Shrimati Savitri Nigam: May 1
know what are the African countries
which are importing our films and
whether Pakistan has put some ban on
the export of films to African coun-
tries?

Shri Sham Nath: I am not aware of
that.
Indian Fishermen Killed by Pakistani
Border Forces

*853. Shri Tridib Kumar Chaudhuri:
Will the Prime Minister be pleased to
refer to the reply given to Starred
Question No. 297 nn the 14th August,
1962 and state:

(a) whether any manetary compen-
sation has been demanded from the
Government of Pakistan for the
family members of the two fishermen
who were killed by Pakistan border
Forces by firing on or about the 28th
July, 1962, and

(b) whether any reply has been re-
ceived from the Government of
Pakistan to this demand for compen-
sation”

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) and (b). Yes, Sir. Ade-
quate compensation has been formally
demanded on behalf of the fishermen
killed and injured from the Pakistan
Government. Their reply is still
awaited, and we are continuing to
press the Pakistan Government in the
matter.

Shri Tridib Kumar Chaundhuri: In
view of the fact that many of our pro-
tests about these shootings and de-
mands for compensation have remain.
ed unreplied to till now, may I knnw
whether Government are thinking of
taking some steps on our side of the
border, particularly in the riverine
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horder, to give more effective pro-
tection to our fishermen who fish in
indian waters?

Shri Dinesh Singh: Yes; these _

matters have been mentioned several
times in this House. We are taking
steps to give them protection. In this
particular case, this matter was also
brought up in the Chief Secretaries
meeting and we are pressing for the
compensation.

Shri Hem Barua: Are our Govern-
ment convinced of the fact that our
=gcurity measures on the Indo-
Pakistan border are far from adequate
and satisfactory? Or else, how do
Government account for this distress-
ing frequency of incidents on the
border? '

Shri Dinesh Singh: The matter of
protection of Indo-Pakistan  border
has been discussed in this House
several times. Government is takingz
all possible measures. It is a very
long border and it is not possible to
protect every inch of it in that way.

Mr. Speaker: He wants to know
whether the security measures are
adequate,

Shri Dinesh Singh: Yes.

Shri Hem Barua: I want to know
whether the Government are not con-
vinced of the fact that the security
measures on the Indo-Pakistan border
are far from adequate and satisfac-
tory? Or else, how do Government
account for this distressing frequency
of incidents?

Mr. Speaker: He has answered that
thev are adequate.

Shri Hari Vishnu Kamath: You gave
the answer: not he,

Mr. Speaker: I put him the questinn
whether they are adequately protect-
ed and he said it is adequate.

Shri Hem Barma: What about the
second part of the question? They
are eye-washing everything.

Mr. Speaker: Order, order
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Shri Hem Barua: I just wanted to
know, how else, Government account
for this distressing frequency of inci-
dents? Do the Government want to
say that this is simply because of the
mentality behind the Pakistani
leaders. to which the Prime Minister
referred the other day or are there
other reasons?

Mr. Speaker: He wants an answer
to this speech?

Shri Hem Barua: I seek your pro-
tection. There has been no reply.

An Hon. Member: What can the
Speaker do?

Shri Hem Barua: He has the power
to force the Government to give an
answer.

Shri Hari Vishnu Kamath: The
Prime Minister also is silent.

Mr. Speaker: Shri Banerjee.

Shri S. M. Banerjee: Now that the
Pakistan Government is still silent
about paying any compensation to the
families of these fishermen, 1 want to
knocw whether any financial aid or
help has been given by our Govern-
ment to these families.

Shri Dinesh Singh: The local autho-
rities do whatever they can to help
them., Two of them who were njur-
ed are in hospital and they are being
cared for.

Mr. Speaker: The hon. Member
wanis to know whether any help
from the Central Government has

‘heen given.

The Prime Minister and Minister of
External Affairs and Minister of
Aiomic Energy (Shri Jawaharlal
Nehru): I do not think the Central
Government has given any help. Theyv
will gladly do so if necessary. Nor-
mally, it is the State Government that
does.

Shri S§. M. Banerjee: Sir, my ques-
tion was specific. The Pakistan Gov-
ernment has not paid any compsensa-
tion and I am sure they will not pay.
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I want to know, when Pakistan has
disowned its responsibility, whether
we are going to pay them some com-
pensation.

Mr. Speaker: Can we in anticipa-
tion of their refusal pay them com.
pensation just now when the Central
Government has written to the Pakis-
tan Government. We cannot presume
that they would not pay. He might
anticipate that, but the Government
cannot do that.

Shri Tridib Kumar Chaudhuri: May
I know if the border outposts on the
riverine borders are equipped with
boats so that they might occasionally
patrol the Indian side of the river
hanks?

Shri Jawaharlal Nehru:
tney should be and must be.
not definitely say.
ly know.
be.

Shri Hem Barua: Another vague
reply. This is how we are opening
our borders, our {frontiers to our
enemies,

Mr Speaker; Cannot the Minister
say this much, that he has not the
answer to something specific that is
asked. If at that time he has not got
the answer, certainly he can be asked
to obtain that information ang furnish
the same, But this right at least he
has got to say that at that particular
time he has no information,

Shri Hem Barua: He said: “I think”,
“There might be” etc.

Shri D. C. Sharma: Sir, I suggest
that the remarks of the hon. Member
when he said: “This is how we are
opening our borders, our frontiers to
our enemies”, should be expunged
from the records,

Shri Hem Barua: I will say that a
hundrea times. -

Mr. Speaker: Order, order.

Shri H. P. Chatterjee: Is it a fact
that the fishermen wheo fish in these
waters complained to the Government

I suppose

I can-
I do not personal.
But I imagine they should
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on our side that t‘hey do not get any
protection, and even after that no
protection is being given to them?

Shri Dinesh Singh: Only the other
day a question came up about some
fishermen who were fishing and who
were approached from the Pakistan
side. On that occasion our police
went, helpej them and brought them
back. So protection is being given.
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[(a) No systematic observation and
study by Indian observatories of the
dual orbital flight in space recently by

Major Nikolaev and Colonel FPopo=
vitech of the U.S.SR. were organised.

=T § AR

(b) ang (c). Do not arise]
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Shri D. C. Sharma: Formerly the
Observatory at Naini Tal had been
studying the movement of these per-
zons who have been flying to the Moon.
May 1 know what was the reason now
that the Naini Tal Observatory did
not record the movement of these two
persons?

Shri Dinesh Singh: I did not say
that it did not record it. A systema-
tic study is something different from
recording only the orbit of these space
vehicles.

Shri Hari Vishnu Kamath: Has
Government heard either officially or
formally or otherwise from the United
States Government or the USSR Gov-
ernment whether they propose to make
this an international adventure; and,
if 50, does the Government propose to
train any Indians to soar into space
towards heaven—I mean nearer
heaven? Is there any proposal like
that from USSR or USA?
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Mr. Speaker: Have they reported
that they have gone to heaven?

Shri Harl Vishnu EKamath: I said
nearer to heaven, not to heaven,

Shri Jawaharlal Nehru: The hon
Member must realise that our philoso-
phy is somewhat different; heaven and
hel] are within us.

Shri Harl Vishnu Eamath: That is
a different thing. A part of the gues-
tion was whether the USSR or USA
has made any proposal.

Mr. Speaker: He is answering that

Shri Jawaharlal Nehru: There is no
question of their offering to train us.
We can train an individual but what
about all the apparatus and the deve-
lopment that goes with it? It is not a
question of training an individual. To
get used to it, that is hard enough. We
have to grow on adequate foundations.
Then, as a matter of fact there is—
and I think there were some questivns
too to that effect—an international co-
operation and, maybe, we may be
asked to take part in it. But that has
nothing to do with the satellites. That
is a different thing.

Shri Hem Barma: May 1 know
whether it has been ascertained from
the Soviet sources if these two cos-
monauts saw God in cosmos?

‘Shri Hari Vishnu Kamath: They
could not see him with their naked
eyes.

Shri Hem Barma: May I know
whether it has been ascertained if
these two cosmonauts saw God in
space?

Mr. Speaker; Even when the ans-
wer Is not given, he persists in putting
that question. The question that he
has put does not require any answer.

Shri Nambiar: May I know whe-
ther our Government has set up any

cell or research centre to study space
research?

Shri Jawaharlal Nehru; There is a
small centre in the National Labora-

tory in Ahmedabad under Dr. Vikram
Sarabhai.
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Shri K. C. Pant: Is the Government
aware that the observatorv at Naini
Tal is equipped to study the movement
of space crafts? 1f so, may I know
why it was not utilized to make a sys-
tematic study of these cosmonauts?

Mr. Speaker: That question was al-
ready put.

f) Import of Ammunition

*855. Shri Biremdra Bahadur Singh:
Will the Minister of Commerce and
Industry be pleased to state the
amount of foreign exchange involved
in the import of ammunition, both for
sporting rifles and shot guns during
1959, 1960 and 1961-627

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): The
values of imports during 1959, 1960
and 1961-62 were Rs. §,24,000,
Rs. 8,04,000 and Rs. 8,31,000 respec-
tively.
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Shri Birendra Bahadur Singh: May
I know what charge or bore of cartrid-
ges were imported when this foreign
exchange was allotted?

Shri Manobhai Shah: There are
different sizes—'22 inches rifle 302
and various other categories which I
have mentioned several times in this
House,

Shri Birendra Bahadur Singh: What
is the position of heavy bore cartrid-
ges for tourists and sportsmen?

Shri Manobhai Shah: With regard
to some of the heavy-bore cartridges
which are not yet made in India I
may assure the House that if the
hon. Member or the Indian Rifle
Association bring it to out notice, a
small quota would be permitted.

Shri Tyagi: In wiew of the fact
that our ordnance factories are fully
equipped to manufacture all types of
this ammunition, why are we import-
ing it from outside?

Shri Manubhai Shah: We are not
importing it and that is precisely the
question. Last time, hon. Member
showed some interest and suggested
that we should allow some import. 1
may mention here that those which
we can manufacture here we are fully
manufacturing, and that is why a total
ban has been imposed. But, speaking
of the past, there are various bores
and wvarious sizes of rifle and gun
which are operating in the country
that it is not possible to manufacture
cartridges of every size within the
country.

Shri Tyagi: <22 is being manufac-
tured here.

Shri Bhanu Prakash: Singh: What
quota is allotted to the Mational Rifle
Association out of these imported
cartridges and is it allotted at some
concession rate?

Shri Manubhai Shah: It is allotted
at import price plus the normal
expenses. Most of it goes to the re-
cognised rifle associations including
the National Rifle Agsociation.
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[(a) and (b). Government is con- *
sidering an application which has
been received for an industrial licence
to set up a factory in Bastar for
manufacturing commercial plywood

only.

wc) No, Sir.

(d) Does not arise.]

Shri Ram Sewak: May I know
whether the Government has any

other scheme for producing man made
fibre besides the rea! one?
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Shri EKanungo: This is about ply-
wood. There are many other facto-
ries for manufacturing plywood. There
are also many other factories for the
production of man-made fibre.

Shri Bhagwat Jha Azad: May I
know whether the applicant has men-
tioned in the application what the
worth of the goods would be that the
factory would be producing and whe-
ther it is due to the fact that we are
short of this in the country?

Shri Kanungo: The demand for ply-
wood is increasing very much becausa
it saves timber. This licence is being
considered and the report of the
Madhyva Pradesh Government is await-
ed whether enough timber for this
purpose is available or not.
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% Hindustan Photo Films Ltd.

*858. Shrimati Sarojini Mahishi:
Will the Minister of Commerce and
Industry be pleased to state:

(a) when the plant to be put up
by the Hindustan Photo Films TLtd,,
wi!l go into production;

(b) whether the raw material neces-
sary for this plant will be acquired
by :mport or from indigenous sources;
and
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(¢) if from indigenous sources, the
steps taken by Government for en-
couraging the production of this raw
material?

The Minister of Industry ia the Mie-
istry of Commerce and Indusiry (Shii
Kanungo): (a) to (c). A statement
is lzid on the Table of the Housa.

STATEMENT

The raw film plant being establish-
ed by Hindustan Photo Films Manu-
facturing Company Limited is expect-
ed to go into production during 1963.

The raw materials necessary for the
production will be imporied for the
first two or three years by which
time it is expected that they will be-
come indigenously available. Gov-'
ernment are taking suitable steps
necessary for their indigenous pro-
duction by licensing under the Indus-
tries (Development and Regulation)
Act, 1951, units who have applied for
the manufacture of the various items
of raw materials.

Shrimati Sarojini Mahishi: In view
of the fact that the production of this
raw material, namely, triacetate, is
quite important and the praduction of
the same should be accelerated, may
I know whether there are any agen-
cies which have already completed the

+ terms of collaboration with the foreign

countries for selting up a plant 1in
India?

Shri Eanungo: Yes. There are
various chemicals. The Mysore Sugar
Co. had a licence for the manufacture
of this product. They have dropped
the proposal. Other schemes are being
looked into.

Shrimati Sarojini Mahishi: My
question was whether there is any
agency which has already completed
the terms of collaboration.

Shri Eanungo: Not yet

Shri Indrajit Gupta: From the
statement I find that there is a scheme
for making raw materials indigenous-
ly available with 2 or 3 years. May
I know whether there is any similar
scheme as regards the machinery,
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plan and equipment for this firm and
whether it will be available from in-
digenous sources or it will be imported
and how much foreign exchange will
be involved in importing the machi-
rery?

Shri Eananngo: A part of the equip-
ment will be available locally, but
the bulk of it will have to be import-
ed.

Shri Indrajit Gupta: How much
foreign exchange will be involved?

Shri Kanungo: The total cost of
the project is Rs, 835 lakhs including
the township.

Mr. Speaker: How much foreign
exchange will be involved?

Shri Indrajit Gupta: How much
foreign exchange will be involved in
fmporting the machinery and equip-
‘ment?

Shri Kanungo: I could not give the
figure. The total cost is Rs. 835 lakhs
out of which the cost of the township
has got to be deducted

Shri Joachim Alva: When the
scheme for collaboration for this
plant wag being put up, many foreign
collaborators offered their services
and some of them were both cheap
and efficient. Have you chosen the
wrong side or group and is the delay
in production on account of that?

Shri Kanungo: We had to go very
carefully about it After considerable
thinking, we decided upon this colla-
boration because it is likely to be of
more advantage to us.

Shri Shivananjappa: The Mysore
Sugar Co. were given a licence for
the manufacture of cellulose triace-
tate. May I know the progress made?

Shri Kanungo: They have dropped
the proposel.

. Shri Bhagwat Jha Azad: May I
know whether it is a fact that accor-
ding to the recent re-assessment there
is no likelihood of keeping to the
schedule of production?

SEPTEMBER 17, 1962

Oral Answers 6672

Shri Kanungo: No. The plant hopes
to go into production in six months.

Mr. Speaker:

Shrimati Sarojini Mahishi:
to ask one more question.

Cb Evaluation of Plan Projects

*859. Shri Harish Chandra Mathur:
Will the Minister of Planning be
pleased to state:

{a) what organisation and staff
Planning Commission has for evalua-
tion of Plan projects and programmes;

Next question.

1 want

(b) what evaluation work has been
undertaken during 1962-63; and

(c) whether similar work is also
done by the Minister Without Port-
folio in coordination with Planning
Commission?

The Minister of Labour in the Min-
istry of Labour and Employment
(Shri Hathi): (a) and (b). The Plan-
ning Commission has at its disposal
(i) the Programme Evaluation Orga-
nisation for the comprehensive eva-
luation of important plan programmes
in rural areas and (ii) and Commit-
tee on Plan Projects which sets up
teams to study selected projects and
programmes. A Statement showing
the staff of the Programme Evalua-
tion Organisation ang the Committee
on Plan Projects and the evaluation
work undertaken by them during
1962-63 is laid on the Table of the
House. [Placed in Library. See No.
L’I‘].MEJFBZ].

(c¢) No.

Shri Harish Chandra Mathur: May
I know if the functioning Minis-
tries have their independent organi-
sations for evaluation and for watch-
ing performance and if it is so, whe-
ther also the Minister for Co-ordi-
nation has an independent organisa-
tion for evaluation and may I know
how co-ordination is effected between
all these different organisations and
how the programme for evaluation is
settled?

Shri Hathi: So far as the adminis-
trative Ministries are concerned, they
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are primarily responsible for the im-
plementation of the Plan projects. So
far as the Minister without Port-
folio is concerned, he has no adminis-
trative machinery for programme
evaluation of the Plan projects. That
is for the second part. On the third
part of the question so far as co-
ordination between this Ewaluation
organisation and the Ministries is con-
cerned, the Planning Commission has
various Committees on plan pro-
jects, for example the commit-
tee on plan projects for irrigation, for
buildings. They evaluate the work in
consultation with the Ministries con-
cerned. They evolve a process of
further planning and other things
which are required.

Shri Harish Chandra Mathur: From
the answer 1 take it that the various
study groups appointed by the differ-
ent Ministries are not in accord-
ance with the gettled practice or
with the approval of the Planning
Commission. We find a number of
study teams and evaluation teams
going about, set up by the different
Ministries. Do I take it that they have
no co-ordination and they have noc
prior consultation with the Plan-
ning Commission?

Shri Hathi: They have coordina-
tion with the Planning Commission
but the idea of the Ministries setting
up working groups is not exactly the
same as what this Programme Ewvalu-
ation Organisation has. The Pro-
from Evaluation Organisation mainly
aims at the evaluation, that is,
the impact of the Plan project in
the particular area, whether the tech-
nique of planning has been properly
adopted, whether any further change
in the technique of planning and the
methods of planning is required etc
etc. So far as the working groups
are concerned, they look to the im-
plementation and see whether the
benets have accrued properly; they
also coordinate with the Planning
Commission. The advisers of the
Planning Commission are alio wvery
often associated with the woerking
ETOups.

Shri Hari Vishnu Kamath: Is it not
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a fact that since the appointment ot
the Minister Without Portfolio, there
has been some degree of, if not con-
siderable, duplication and overlapping
of work in and between the Ministries.
and if so, what steps has the Prime
Minister as the supreme coordinator
taken to avoid such duplication and
overlapping of work?

Shri Hathi: This is not a guesticn
of coordination, but this is a question
of evaluation.

Shri Hari Vishnu Kamath: Part (c)
of the question refers to the work
done by the Minister Without Port-
folio also..

Shri Hathi: This a questior. of the
evaluation of the Plan projec's.

Shri Hari Vishno Eamath: But
both are doing it; the M:inister
Without Portfolio is doing it, and they
are also doing it

Shri Hathi: He is not
doing this.

Mr. Speaker: It is not coordination
in general but coordinaticn of this
evaluation work.

Shri Hari Vishan Kamath: That
was what I said. ‘There is overlap-
ping in coordination. Let us have
the answer either from the hon. Min-
ister of State or from the Prime Min-
ister.

directly

Shri Hathi: As I submilted, the
Programme Bvaluation Organisation
select wvarious problems for investi-
gations, planning and designing eva-
iuation studies and presenting tre re-
sults. It is not coordination so far
as the implementation of the projects
1s concerned; it is not coordinaticn for
the implementation of the works. It
is an organisation which evaluates the
programmes already underiaken.

Shri Hari Vishnu EKamalli: On a
point of order, Sir. May I submit
that work is work, whethe: it is im-
plementation or evaluation? It 1is
work, and it is coordination werk. I
did not say coordination for imple-
mentation. My question was whether
there was not duplication of work in
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and between the Ministries: be it im-
plementation or evaluation, it is work
after all. If so, what steps has the
Prime Minister taken to aveid such
overlapping of work?

Mr, Speaker: The hon. Minister
has said that there is no duplication
of work.

Shri Hari Vishnn Eamath: Fow can
he answer it? The Prime Minister
should answer it.

Mr. Speaker: The hon. Minister
has answered already that there is no
duplication.

Shri Hathi: There is no duplication
of work.

Shri S. M. Banerjee: May 1 know
how this Programme Evaluation Comr-
mittee coordinates its activity with
those of the warious Ministries? Do
they at all coordinate before finalising
their programmes?

Mr. Speaker: Can all this be stated
during the Question Hour in auswer to
a supplementary questinn?

Shri S. M. Banerjee:
ment refers to this....

The sta‘e-

Mr. Speaker: The stalement is
there, no doubt, but it is such a gene-
ral question that it will require a
long answer.

Shri §. M. Banerjee: I want to
know whether they coordinate with
the other Ministries.

Mr. Speaker: That would require
a long answer.

Shri Harish Chandra Mathur: This
statement has led us into greater con-
fusion. We want that the position
should be clarified.

Mr. Speaker: The statement itself
contains about five full pages, and if
more clarification is required, then
it may require another five or ten
‘pages.

Shri S. M. Banerjee: I have nothing
to do with that. T was saying that
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the the Programme Evaluation Com-
mittee is there, and it is dealing with
irrigation and other projects....

Mr. Speaker: The hon. Member
should put a specific question nuw.

Shri S. M. Banerjee: May I know
whether the Programme Evaluation
Committee coordinates with the other
Ministries, and if not, the reasons
therefor?

Shri Hathi: So far as the Pro-
gramme Evaluation Organisation 1s
concerned, whenever they take a par-
ticular project for evaluation, the
Ministry concerned is always consult-
ed, and the coordination with that
Ministry is always there whenever
they evaluate. For Example, Ilet
us take the case of minor or major
irrigation projects. They see whether
the benefits of the minor or major irri-
gation have reached the people. what
the difficulties are and o on. Then,
these questions are discussed with the
Ministry concerned. So, there is co-
ordination between the Ministries and
this organisation,

Dr. P. S. Deshmukh. Is it not the
experience nf the Flanning Commission
that the evaluation reports have serv-
ed only one purpose, namely to make
those people who are responsible for
mismanagement and authors of worth-
less schemes angry with the officers
evaluating those schemes?

Shri Hathi: 1 have not followed
the question.

Dr. P. §. Deshmuokh: Is it not the .
experience of the Planning Commis-
sion that the evaluation reports have
so far served only one purpose name-
ly....

Mr. Speaker: That was what I was
putting to Shri S. M. Banerjee as well,
If such a long explanation is requir-
ed in order to put the supplementary
question, how am I to allow it? The
question should be very brief.

Dr. P. S, Deshmukh: Is it not the
experience of the Planning Commis-
sion that the truthful reports of the
evaluation body make those people
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responsible for mismanagement simply
angry and nothing more 1s gained out
of it?

Shri Hathi: I do not think that is
the position.

Shri Inder J. Malhotra: May I know
if on the basis of the reports or obser-
vations made by the evaluation team
any major changes in the technique
of planning is contemplated?

Shri Hathi: That depends wupon
each particular project. We cannot
generalise.

Shrimati Savitri Nigam: May I
know what are the criteria for selec-
tion of the projects by the team?

Shri Hathi;: So far as the team on
plan projects is concerned, it selects
major projects irrespective of the
area. So far as the organisation is
concerned, there are about 42 such
units scattered al] over the country.
They take one or two projects all over
the country at the suggestion of the
States, the Planning Commission and
the Central Ministries.
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Shri Tyagi: From the statement, ]
understand that this evaluation
organisation has 115 gazetted officers,
347 non-gazetted officers and 76 class
IV staff, May I know who sanctions
the staff for these projects? Do they
get sanction from the Finance Min-
istry or the Planning Commission
themselves sanction the staff—so
many class IV staff?

Shri Hathi: That does not arise
out of this. It must be sanctioned by
the Finance Ministry.

Shri Tyagi: The number is very
much.
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aware
Ministry

Mr. Speaker: He is not
exactly. But the Finance
must be sanctioning it.

Shri Tyagl: But this Planning
Commission cannot plan their own
staff. How can they plan for the
country?

Mr. Speaker: Order, order. He is
arguing.

Shri Bhagwat Jha Azad: Are Gov-
ernment seriously considering setting
up an independent evaluation com-
mission to judge its own action in
framing the plans and also making
allotments for the plans?

Shri Hathi: For the present, there
is no such idea.

Export of Jute Backing Clolh to
USA.

*860. Shri S. M. Banerjee: Will
the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that there
is a growing demand for jute backing
cloth in US.A.;

{(b) whether the jute mills in
India are exporting this jute
backing cloth in large quantity;

(c) if so, quantity exported during
1961; and

(d) whether letter of credit is not
necessary in this because of growing
demand?

The Minister of International
Trade in the Ministry of Commerce
and Industry (Shri Manubhai Shah):
(a) and (b). Yes, Sir.

(c) and (d). Exports of jute backing
cloth are not recorded separately.
Exports in 1961-62 have been esti-
mated to be approximately 41,640
tons valued at Rs. 11.65 crores which
are Rs. 4 crores higher than the
past. Mode of payment wvaries from
party to party as per international
practices.
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Shri S. M. Banerjee: The price of
this jute backing cloth in the USA
;s very high and there is fabulous
profit in this. If this is so, to
what extent have we earned foreign
exchange out of this export in 19617

Shri Manubhai Shah: Yes, that is
what 1 said. They are considerably
going up. As a matter of fact, in
the last five years, export of carpet
backing cloth has gone up from
144 crores worth to Rs. 11 crores.
That is why we are giving greater
preference for installation of broad
looms to produce more of this cloth.

Shri S. M. Banerjee: As stated in
part (d) of the question, is it a fact
that no commission is necessary and
there are certain concerns which are
exporting and charging commission,
which is a fictitious figure, to con-
serve foreign exchange?

Shri Manubhai Shah: The ques-
tion of commission is not peculiar to
this cloth or commodity or its sale-
ability or profitability. That is part of
the operation of all commercial en-
terprises, that whosoever helps to
sell or export more is given some
nominal commission—this is betw: .
buyer and seller,

Shri Indrajit Gupta: In view of
the capacity of this carpet backing
to earn forelgn exchange, may I
know whether Government has
given permission to the jute mills
fo instal several thousands of the
wide looms for manufacturing this
cloth, and if so, how many such
broad looms have been installed and
how many are going to be permitted
to be installed, and what will be
the foreign exchange involved?

Mr. Speaker:
in ome.

Shri Indrajit Gupta: It is all the
same point.

Shri Manubhai Shah:

So many questions

I am glad

about this question. We have
already installed 900 broad looms;
permission for 2,160 more broad
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looms has been given. Very recently
we have accorded foreign exchange
permission to the extent of Rs. 3
crores, of which Rs. 1.5 crores has
been immediately released.

Vividh Bharati Programmes from
Nagpur

*861. Shri Balkrishna Wasnik:
Will the Minister of Information and
Broadcasting be pleased to state:

fa) whether Government propose
to conduct the Vividh Bharati
Programmes from Nagpur Station of
ALR;

(b) if so, whether Nagpur will be
made an All India Centre for such
programmes; ang

(¢) the capacity
ALR. station
raised?

The Deputy Minister in tihe
Ministry of Information and Broad-
casting (Shri Sham Nath): (a) and
(b). There is no proposal to make
Nagpur a centre for the broadcast
of Vividh Bharati programmes for
the entire country. However, it is
propfised to instal a medium-wave
1 KW transmitter at Nagpur to
carry Vividh Bharati programmes
for the benefit of local listeners.

of the Nagpur
proposed to be

(c) It is not proposed to rai_sc
the capacity of Nagpur Station in
any other manner,

Shri Balkrishna Wasnik: May 1
know what area the Nagpur station
Vividh Bharti programmes will serve?

Shri Sham Nath: As regards the
proposed 1 KW medium wave trans-
mitter which is to be set up there, it
will enable the urban population of
Nagpur and around Nagpur to receive
Vivid Bharati programmes satisfac-
torily.

Shri Imnder J. Malhotra: May I
know if the new language policy of
All-India Radio would in any way
affect the planning of these Vividh
Bharati programmes?
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Shri Sham Nath: This is a sepa-
rate question, but I do not see any
reason why the present policy bf the
Government should affect the Vivid
Bharati programmes, because there is
no change whatsoever in the policy
of the Government.

Shrimati Yashoda Reddy; May 1
know whether the Vivid Bharati pro-
grammes hereafter will be broadcast
only from Nagpur and not from Delhi?

Shri Sham Nath: Np, Sir. As far
as the Vividh Bharati programme is
concerned, it is produced in Delhi, and
then it is relayed through high power
short-wave transmitters from Bombay
and Madras, and on medium-wave
transmitters from some other centres.
At six centres this transmission was
started only in the month of August
last. As regards the 24 centres at
which 1 KW medium-wave transmit-
ters are going to be set up, they will
serve the purpose of relaying the pro-
gramme.

Shri Shivaji Rap S. Deshmukh: Is
the hon. Minister aware of the fact that
Nagpur because of its geographical
situation would be the idea] centre for
broadcasting Vividh Bharati and
national programmes.

Shri Sham Nath: I have just stated

that this programme is produced in

,Delhi, and then it is relayed from other
centres.
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Shri Hem Barma: May I know if the
Government are aware of the fact that
these youth festivais became a forum
of conflicting politial ideolngies and
as a result of that, the demonstrators
had to be tear-gassed by the Heisinkd
police and some had to withdraw, and
if so, gpav I know whether the Gov-
ernment have ascertained the politis
cal bias of our participants in these
fastivals?

Mr. Spraker: 1 could not foliow
the last scntence.

Shri Hem Barua: It is reported in
the world press that this became a
forum of conflicting political idcolo-

Mr. Speaker: We have followed the
preface to that gquestion but not the
question.

Shri Hem Barua: I just wanted to
know whether our Government have
ascertained the political bias of our
participants in this fastival,

Shri Dinesh Singh: We had people
of all political opinions. I read out a
long list. There were people of all
shades of opinion.

Mr. Speaker: The question is whe-
ther the Government have assessed the
political bias of our participants in
that festival.

Shri Din2sh Simgh: There are no
“our” participants. They were parti-
cipants from different organisations.
(Interruptions).

Shri Hem Barua: 1 seek your pro-
tection, Sir. The same thing has hap-
pened again. 1 wanted to know one
thing. He wants to play on the word
“our” participants. I mean Indian
participants,

Shri Dinesh Singh: People of all
political shades were included.

Shri Tyagi: What was the total
amount of foreign exchange involved
in the show? 1 want the amount in
rupees. =

Mr. Speaker: That has been givem
in the statement
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Shri Tyagi: It has not been given,
Sir. 1 want the total

Mr. Speaker: It has tp be totalied
up.

Shri Tyagi: What was the total
amount invoived in this?

Shri Dinesh Singh: 1 think it was
about Rs. 4,701,

Shri Ansar Harvani: Is the Gov-
ernment  aware that there is a very
big population in this country, half of
whom go to the east with the help
of the Peace Council and the other
half go to the west with the he'p of
the MRA, and, if so, what are the
Government doing about it?

Mr, Speaker: For the present we
are going only to east; not to the west.
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Mr. Speaker: Short Not.ce Question
Mr. Speaker: Shri D. C. Sharma.

Shri D. C. Sharma. Will the Minis-
ter of Transport and Communications

Some  Hon. Members: Louder,
please.

Mr, Speaker: Hon. Members speak
sp loudly that instead of allowing the
hon, Member to speak, they drown
him.
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Shri D. C. Sharma: Nohqd}r can
drown me except yourself, Sir.

SHORT NOTICE QUESTIONS
'QQ Nepal Plane Crash

(Sh: D. C. Sharma:
Shri Y. D. Singh:

B.N.Q. 13.! Shri P. C. Borooah:
| Shri S. M. Banerjee:
LShr] Daji:

Will the Minister of Transport
and Commaunications be pleased to
state:

(a) whether any trace of the
Royal Nepal Airlines aircraft that
had taken off from Pokhra aero-
drome on Sunday, the 26ith August,
1962 has been found out;

(by if so, when and under what
conditions the aircraft was found;

(¢) total number of passengers on

board and number of Indians
amongst them; anj
(d) whether any  compensation

will be paid to the families of the
deceased Indian Officers?
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The Minister of Transport and
Communications  (Shri Jagjivan
Ram: (a) to (d). I lav a statement
giving the requisite information on
the Table of the Sabha.

STATEMENT

Pilatus PC-6 Porter aircraft 9N-
AAF, belonging to the Government
of Nepal, crashed at Barsedhuri at
a heignt of approximately 14000 to
16000 ft., on 26th August, 1962, after
it had taken off from Pokhra for
Dhorpatan. All the six persons on
board the aircraft were killed and
the aircraft was destroyed by im-
pact and fire.

2. Intimation was received in
New Delhi on 1st September, 1962
that a Swiss Ground Search Party
Sherpa had succeeded in Jocating the
wreckage of the plane at Barsedhuri
and that the plane had been com-
pletely burnt, killing all the
occupants on board.

3. The aircraft carried the follow-
ing passengers on board:

(1) Shri R. S. Randhawa—
Pilot—Indian.
(2) Shri A. M. N. Sastry,

Inspector of Accidents, Civil
Aviation Department—Indian.

(3) Shri B. D, Sharma, First
Secretary, Indian Embassy. Kath-
mandu—Indian,

(4) Shri R. Buhariwala, RNAC
Engineer—Indian,

(5) Shri -Rameshwar Prasad,
Superintendent of Police, Pokhra
—Nepalese and

(6) Dr. M. M. Dixit—Nepalese.

4 Compensation to families is
payable by the employers, in
accordance with the terms and
conditions of service of the deceased
officers. Details of the compensa-
tion payable to the Indian officers
are not readily available
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Shri D. C. Sharma: In the state-
ment, it is said:

“Pilatus PC-6 Porter . . .
crasned at Barsedhuri at a height
of approximately 14000 to 16000
feet on 26th August, 1962 after
it had taken off from Pokhra for
Dhorpatan.”

Since the aircraft was burnt to ashes
and all the passengers were killed,
and nobody has survived, may I
know how the Government has been
able tp find out the altitude to which
this aircraft was flying?

Mr, Speaker: Before falling, the
aircraft always has contact with the
control.

Shri Jagjivan Ram: It was not
control, but the area and the terrain
are there. It was locatej by some
villagers there and intimation was
given. Then, the police and other
officers visited the place. It is not
very difficult to determine what is the
altitude.

Shri D. C. Sharma: May I know
if the Indian officers who have been
killed will get compensation from
our Government or from the Nepal
Governmeni?

Shri Jagjivan Ram: That is a
matter of detail. But according to
the conditions of service, our officers
are entitled to some compensation,
pension and other thingss We are
further examining whether due to
the specia! circumstances in which
they were killed. some extraordinary
compensation will be payable to
them.

Shri P. C. Borooah: May I know
whether any enquiry has been
set up by the Nepal Government to
find out the cause of the accident
and whether our Government fis
participating in the enquiry?

Shri Jagjivan Ram: That is a
formality. Perhaps the hon
Member is not aware that this air-
craft was taking the officers in order
to investigats the cause of the



6689 Oral Answers

accident of the previous Dakota
aircraft. This also met with the same
fate. 1 do not know what further
enquiry they will have and whether
any pilot will have the courage to
fly in that region.

Shri S. M. Banerjee: Since this
is the second accident of this type,
may I know whether the Govern-
ment will investigate and satisfy
itself that this is not due to any
shooting down of the plane by some
hostile people? May I know whether
this aspect of the matter will be
loocked into?

8hri Jagjivan Ram: That i3 for
the Nepal Government to ascertain,
Hon. Members forget that this
accident did not take place in our
territory, but it took place in
Nepalese territory.

Shri S. M. Banerjee: 1 fully agree
with the hon. Minister's statement.
But in this accident an official of
the Indian Embassy was involved
and out of six people four were
Indian nationals who were killed.
I want to know whether after the
second accident the Government of
India also will take up the matter
seriously and satisfy themselves that
these accidents were only accidents
and were not due to anything else?

Shri Jagjivan Ram: Every
accident ig investigated into and
this also will be investigated. 1 do
not understani how the hon. Meoem-
ber desires that we should investigate
into this ang see whether there was
anything other than accident,

Shri Dajl: In view of the serious-
ness as has just been pointed out
by my hon. friend may I know whe-
ther the Government of India would
request the Nepaiese Governmeni—
now that there have been two acci-
dents of the same type—to associate
our officers with the investigation
into these accidents?
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Shri Jagjivan Ram: As a matter of
fact, hon. Members should remember
that without our requesting the Nepal
Government to associate our officers in
the previous enquiry, the Nepal Gov-
ernment themszlves reques'ed us to
help them by lending the serviceg of
one of our Aircraft Inspsctors for
investigating into the causes of the
accident.

Shri Daji: And now?

Shri Jagjivan Ram: Now? It is
very easy to suggest but it is not
very easy to induce our cfficers to
undertake investigation in thal area.

Shri Joachim Alva: During the
perioi of the first and second Nepali
air crash, did the Communications
Ministry devise any means Llhrough
the Indian Airlines, of offering some
kind of long-term or short-term
assistance by way of radar assist-
ance either by lending or fitting the
apparatus reconnoitring the Terrain
and loan out other instruments?

Shri Jagjivan Ram: What is the
radar assistance in that area?

Bhri Joachim Alva: That is good
neighbourly assistance.

Shri  Jagjivan Ram: Radar
assistance can be considered only for
important aerodromes like Khat-
mandu and others. That can be
considered only if the request comes
from the Government concerned and
not otherwise.

Bearcity Conditions in Kuarnool
to District

S.N.Q. 14, Shri Venkatasubbaiah:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that acute
scarcity conditions are prevailing in
Pathikunda, Abur, Dronachalam and
Adoni Taluks of Kurnool District in
Andhra Pradesh;

(b) whether many willages are
suffering for want of drinking water
and shortage of foodstuffs; and
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(c¢) whether the State Government
bhave approached the Central Govern-
ment for assistance to relieve the
distress of the people?

The Deputy Minister in the Minis-
try of Food and Agricuiture (Shri
A, M. Thomas): (a) There was insuffi-
cient rainfall during the month of
July, 1962, but subsequent rains have
improved the condition of standing
crops. No acute drought conditions
are now prevailing in these taluks

(b) and (c). No, Sir.

Shri Venkatasubbaiah: With the
coming in of the rains now in this
part of the month, it is neither useful
to the standing crop which has been
sown in June nor useful to transplan-
tation. When that is the position, do
Government propose to do anything
to relieve the distress of the people
there because the rains are not now
going to alleviate thoir suffering?

Shri A, M, Thomas: To a certain
extent what my hon, friend has
has stated is correct. But accord-
ing to a latest telegraphic infcrma-
tion that we have received from the
State Government, there have been
subsequent rains which have relieved
the anxiety, and the condition of the
standing crop is stated to have
improved.

Shri Venkatasubbaiah: May 1 know
whether the Government is aware of
the fact that there has been a large
geale migration of people from the
taluka of Alur because there was a
great scarcity of drinking water with
the result that the Government had
to send water through lorries; and, if
50, may I know whether the Gov-
ernment is going to give any assis-
tance to solve this long-standing
water scarcity in that area?

12,10 hrs.

Shri A, M. Thomas: It is a fact
that Kurnool is part of the Rayala-
seema area and it is frequently
a%ected by droughts. The State
Government is taking the necessary
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steps. Recently, they have sent up &
draft plan covering an investment
of Rs. 8 crores odd for the Rayala-
seema area, So, all those steps which
are possible of being taken are being
taken. For the distress relief works
the State Government sanctioned
HRs. 75,000 and another Rs. 14,000 has
been sanctioned for augmenting
drinking water supply. There is a
scheme under the National Water
Supply and Sanitation Programme for
the two talukas which have been
mentioned by my hon. friend, which
covers about 67 villages, for water
supply. In this matter, no short-
term remedy is possible; it has to be
a long-term programme of digging
of more wells ete. As the hon
House knows, the Planning Commis-
sion has now increased the allotment
towards minor irrigation and the
Andhra Pradesh Government would
certainly take advantage of the addi-
tional allotment.

Shri Ranga: Is it a fact that the
Andhra Pradesh Government has
made a recommendation to the Gow-
ernment of India for short-term assis-
tance for giving relief to the people
of Anantpur and Kurnool districts
also?

Shri A. M. Thomas: Recently, the
Andhra Pradesh Agriculture Minis-
ter was here when we discussed the
matter with him, With regard to
the question of foodgrain supply,
there will not be any difficulty. There .
are five hundred odd fair price shops
functioning there and he has been
assured that all the requirements for
distribution by the fair price shops
would be met. We have sufficient
stocks in the Central reserve, With
regard to the other matter, as I have
already stated, a scheme is under
consideration of the Central Govern-
ment involving an expenditure of
Rs. 8.7 crores.

Shrimati Yashoda Reddy: Is it a
fact that the Agriculture Minister of
Andhra Pradesh has told the Central
Government, although there is not
much difficulty about food, as the
hon. Deputy Minister was just now-
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pleased to answer, they have allotted
a sum of Rs. 8.71 crores......

An Hon. Member: Not yet allotted.

Shrimati Yashoda Reddy: My infor-
mation is that a pilot scheme was
sent by the Andhra Pradesh Govern-
ment to Central Government for
allotment of Rs. 8.71 crores and that
the Central Government is satisfied
with the broad principles of the pilot
scheme. 1f that is so, will they
consider the guestion of granting that
amount immediately?

Shri A. M. Thomas: Most of the
schemes covered by the so called
pilot scheme that has been sent by
the State Government are already
included in the Third Plan schemes
of the State Government, and any
additional amount that would be
necessary to meet minor irrigation
projects and other things would be
made available to them.

Mr. Speaker: Now the calling atten-
tion notice.

Shrimati Yashoda Reddy: 1 was
saying about outside the Plan allot-
ment.

Shri A. M, Thomas: Outside the
Plan also....

Mr. Speaker: Order, order, I have
called the calling attention notice.

WRITTEN ANSWERS TO
QUESTIONS
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L Import of Silk

/

*850, Dr. L. M. Singhvi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total gquantum and value of
imported silk in India during 1960-61
and 1961-62;

(b) what is the total duty collected
on it during the above period; and

(c) whether there is any .large
scale smuggling cf silk into India?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Eanungo): (a) and (b). A state-
ment is laid on the Table of the
House.

STATEMENT

(Quantity in lakh kgm)
(Value in lakh Rs.

Quantity C.ILF. Custom
Year imported Value Durty
coliected
1960-61 069 29.87 ls.u-
1961-62 1-31 72.00 36.76

(c) No, Sir.
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> Hotels in Delhi

*857. Shri P. C. Deo Bhanj: Will
the Minister of Works, Housing and
Bupply be pleased to state:

(a) whether in view of the acutle
shortage of hotel accommodation in
New Dezlhi for foreign tourists Gov-
ernment propose to build more hotels
in the city; and

(b) if so, the details thereof?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b), It is proposed to
expand the Janpa'h Hotel and to
build another Hotel on Minto Road.
The details are being worked out.

’5 International Tea Agreement

#863. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that South
Indian Tea Industry has proposed
that India should enter into an lnter-
national Tea Agreement with other
tea producing countries in order to
avoid the impending glut in the
market; and

(b) if so, what steps Government
have taken in this regard?

The Minister of Internatiomal Trade
fn the Ministry of Commerce and
Industry (Shri Manobhai Shah): (a)
Yes, Sir.

{b) Government consider that
emphasis should be more on increased
production to achieve higher exports
than to curb the same by the revival
of the International Tea Agreement.
The scope both for increased exports
and increased domestic consumption
is large enough and as such no such
curbs are necessary,

} Industrial Estate in Madhya Pradesh

*864. Shri Fari Vishnu Xamath:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of Industrial Estates
that are proposed to be set up in
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Madhya Pradesh during the Third
Plan period;

(b) the number set up so far; and

(c) the kind or category of indus-
tries that will be establisted in such
Estates?

The Minister of Industry in the
Ministiry of Commerce ani Industry
(Shri Kanungo): (a) 31 Industrial
Estates and 50 worksheds.

(b) None.

(c) Since the technical schemes for
the setting up of the Industrial
Estates!worksheds are still under
formulation, it is not possible at this
stage to indicate the kind or category
of industries that will be set up in
such Estates

.-)/l!igﬂlion from West Pakistan

Shri Brij Raj Singh:
*865. Shri Bade:
L Shri Kachhavaiya:

Will the Prime Minister be pleased
to state:

(a) how many persons desirous of
coming to India from West Pakistan
have applied for migration ceriificates
during the current year so far; and

(b) how many of them have been
granted migration certificates and how
many applications are pending with
the Office of the Indian High Com-
mission in Karachi?

L=

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). A total of 341
applications for migration certificates
covering 800 persons were received

‘by our High Commission in Karachi

during the period from 1st January
to 31st August 1962, Qut of this
number, 273 migration certificates
covering 629 persons have been
granted while 21 applications cover-
ing 54 persons are awaiting the com-
pletion of the usual formalities,
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Wage Board for Iron Ore, Dolomite
and Lime-S. one Mines

J Shri E. N. Pande:
“s6d. IShri R. S. Pandey:

Will the Minister of Labour and
Employmcnt be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to constitute a Wage
Board to fix the scale of wages for
different calegories of workers engag-
ed in iron ore, dolomite and lime-
stone mines; and

(b) if so, whether any progress has
been made in this connection?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) and (b). The matter is
under examinatian.

/Bino-Pak Border Talks

[ Shri Hem Barua:
Shri P. C. Borooah:
J Shri Shree Narayan Das:
8. Shri Bagr:
Shri Baie:
| Shri Brij Raj Singh:

Will the Prime Minister be pleased
to state:

(a) whether the Government of
Pakistan have sent their reply to the
Indian note of protest against the
Sino-Pakistan move for the demarca-
tion of the border along Sinkiang and
Pak-helg Kashmir;

(b) if so, the text of the reply: and

(c) the Government's reaction there=
to?

The Minister of State In the
Ministrv of Ex'ernal Affairs (Shrimatl
Lakshmi Menon): (a) Yes, Sir.

(b) and (c). The Government of
Pakistan’s note and our reply will be
placed on the Table of the House imn
due course.

1884 (SAKA)
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British India Corporation Itd.,
EKanpur

o868, J Sllri_ D. C. Sharma:.
1 Shri S. M. Banerjee:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Central Government
and the Life Insurance Corporation of
India hold shares in the British India
Corporation Ltd., Kanpur;

{b) if so, the number of shares held
by each; and P

fe) whether it is also a fact that
the Central Government propose 12
hand over the control of the manage-
ment of the British India Corporation
to certain private person?

The Minister of Industry in the
Ministry of Commerce and Indus.ry
(Shri Kanungo): (a) Yes, Sir.

(b) The Central Government hold
11.44,773 equity shares of Rs. 5 each,
regisiered in the books of the com-
pany. They have further acquired
3,06,983 equity shares of Rs. 5 cach,
very recently, which are awaiting
registration in the books of the com—
pany.

The Life Insurance Corporation
holds 15,285 preference shares of
Rs. 100 each and 1081,001 equity
shares of Rs. 5 each.

(e) No, Sir, there is no proposa) 1o
surrender Government's shareholding
interest to any private person.

7 pak. Sabotenrs in Kashmir

*8%69. Shri Raghunath Singh: Will
the Prime Minister be pleased to s'ate
whether Pakistani trained saboteurs
have crossed cease-fire line in Poonch
area and have started caucing explo-
sions at several places azz two live
bombs bearing ‘Made in US.A.' have
been recovered in the area and six
explosion cases were recorted in ‘the
third week of this month?

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi
Menon): It is well known that PAK/
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POK saboteurs infiltrate into the
State of Jarumu and Kashmir for com-
mitting sabotage.

Three sabotage incidents were re-
ported during the week August 13—
19. Out of these one explosion inci-
dent took place in the Poonch district
{Mendhary on August 19, Two ex-
plosive charges were recovered from
Hiranagar area (District Jammu) on
August 17.

No explosive charge bearing mark-
ing “Made in USA" has been re-
Lovered.

Strikes and Lock-ounts

J Shri P. C. Borocah:
*#70. 1 sbri Nambiar:

Will the Minister of Labour and
[Employment be pleased to state:
(a) whether he had addressed sep-
arate communications to the Central
- Organisations of workers and em-
¢ ployers, suggesting prior notice by
such organisations to State Labour
Ministers concerned of any intended
strike or lock-out, enabling such
‘Minister to take any preventive
action; and

(b) if so., what is the general re-
action to this suggestion?

The Minister of Labour in the
Ministry of Labour and Employment
{Shri Hathi): (a) Yes.

(b) The suggestion has been wel-
comed by all Central Workers' and
Employees’ Organisations.

Three-Man Panel for Development
Wing
*871. Shri Rameshwar Tantia: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether it is a fact that a three-
man panel has been formed to look
into the possibilities of raising the
efficiency of the Development Wing;

(b) if so, what factors have neces-
gitated the constitution of this panel;
and
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(c) what is going to be the nature
of its main functions?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (¢). A state-
ment is laid on the Table of the
House

STATEMENT

The Eslimates Committee, 1960-61,
in their 123rd Report on the Develop-
ment Wing of the Ministry of Com-
merce and Industry, concluded that
the Development Wing “has function-
ed now for a long enough time to
necessitate a comprehensive review,
with a view not only to improve its
working and efficiency but also te
ascertain its exact impact on the in-
dustrial development of the country®,
Government have accepted the re-
commen iation and have set up a
Committee consisting of the following
officers to review the working of the
Development Wing:—

1, Shri 5. Bhoothalingam—Chair-
man.

2 Shri N. C. Shrivastava, Ad-
viser, Planning Commission—
Member,

3. Shri S. S. Kumar, former
Chairman, Central Water and
Power Commission—Mem-
ber.

4, Shri G. Ramanathan, Deputy
Secretary, Depariment of
Iron and Steel, Ministry of
Steel and Heavy Ipdustry—
Secretary.

2. The Committee will examine the
working of the Development Wing in
the context of planned industrial
development and make recommenda-
tions for improvement in:—

(i) its structure and organisation

(ii) the definition of its functions,
and

(iii) its methods of working.

It will consider inter glia the Dev>-
lopment Wing's status and functions
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pis-a-vis the M. Distry of Commerce
and Iniustry, oth T Ministries of the

Government of Inm lia and the Plan-
ming Commission, its relationship
with industrial units, Poth in the pri-
vate and public sectoy > and its res-
ponsibility for the collecy 100 and colla-
tion of industrial statistioa -

8. The Committee will Submit its
redort within a period af three
months. L

4. Government Resolution fo seh ‘I-l‘;"
the Committee with details of A\
composition, terms of references vtz
has been published in the Gazette of
India (Part I—Section 1) dated the
18th August, 1962

|, Sino-Indian Border Dispute

[ Shri Hem Rarua:
"\ Shri P. C. Borooah:

Will the Prime Minister be pleased
to state:

*R7Z

(a) whether the attention of Gov-
ernment has been drawn to the edited
version of the Prime Minister's staze-
ments on India-China situation in Lok
.Sabha on the 13th and 14th Awugust,
1962 circulated in London by Hsin
Hua, the official Chinese news agency
misinterpreting his statement as a cail
for preparation for war rather than
talks with China; and

(b) if so, the Government's reaction
thereto?

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi
Menon): (a) Yes. Sir. Government's
attention has been drawn to the
Hsinhua New Agency despatch of 18th
August, 1962 regarding Prime Mirus-
ter’s statements in the House made on
the 13th and 14th August, 1961

(b) This is not the first occasion
when statements made in the Indian
Parliament have been quoted out of
context by the New China News
Agency. The most effective counter
has been to distribute the full texts
of the Prime Minister's statements to
the foreign press in Delhi and to send
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these to all our Missions for use
abroad.

Pak Infiltration

fShrl P. C. Borooah:
1| Shri Bishanchander Seth:

Will the Prime Minister be pleased
o state;

*873.

e e da B

(a) whether the Chiet Secretary of
Assam Government went to Dacca re=-
cently to attend a Chief Secretaries
Conference in which the question of
infiltration into and the alleged de-
portation of Indian Muslims from
Assam and Tripura was discussed:

(b) if so, what matters relating to
the problem were discussed therein;
and

(c) with what results? Y

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmif
Menon): (a) Yes, Sir, the Chief Sec-
retary of Assam did attend the Chief
Secretaries’ Conference at Dacca or
the 1st and 2nd of August, 1962, when
the problem of deportation of illegal
infiltration from Pakistan was aiso
mentioned.

(b) and (¢). As Pakistan had taken
up this guestion with the Govern-
ment of India through its High Com-
missioner at New Delhi, the Chiet
Secretaries only discussed the faciual
position with Pakistan officials.

j' Nuclear Tests

f Shri Rameshwar Tantia:
*874- < snri P. C. Bordoah:

Will the Prime Minister be pleased
to state:

(a) the level of atomic fali-out ip
different regions in the country;

(b) whether it has reached the
danger Jevel in any region; and

(c) it so, where?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
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Singh): (a) to (c). A statement giv-
ing the required information is laic on
the Table of the House [See Appen-
dix II, annexure No. 101].

Alternative Acccmmodation for
Refugees

Shri Kapur Singh:
- {Shri Bata Singh:

Will the Minister of Works, Housing
and Supply be pleased to slate:

(a) whether it is a fact that com-
mitments have been helj out sirce
1949 to many refugees for allotment
of alternative suitable accommodation
in Delhi;

(b) whether godowns in Delhi were
allotted conditionally to them til] the
allotment of regular shops;

(c) whether they have been evicted
from godowns without providing
them with shops; and

(d) if so, when Government pro-
pose to allot alternative suitable ac-
commodation to them in Delhi?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) Alternative accommodation was
allotted to all displaced persons to
whom commitments were made and
vho applied for the same.

(b) No.
(c) and (d). Do not arise.

Azcommodation for Evicted
Refugees

J Shri Bata S'ngh:
2465\ Shri Kapur Singh:

Will the Minister of Works, Housing
and Supply be pleased to siale whe-
ther it is a fact that refugees falling
under categories 3 and 6 of Rehabili-
tation Rules 1950 and 1951, who were
evicted by the Estate Directorate,
New Delhi, have not been provided
alternaiive accommudation so far?
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The Minister of Works, Housing and
Supply (Shri Mebr Chanjg Khanna):
No rules were {ramed on this subject
but a Press note was issued on the
21st June, 1961 laying down tite prine-
rities for the allotment of accommo-
dation to the displaced persons. Cate-
gory 3 related to displaced persons in
unauthorised occupation of Govern-
ment quarters. For them, tenem:@nts
were placed at the disposai of ith2
Estate Officer and he mad2 allo'ments
to most of the eligible displaced per-
sons in this category, Category 6 re-
lated to displaced Government ser-
vant; who had been allotted accom-
modation by the Estate Officer and
were required to vacate it as a result
of retrenchment, resignation, dismis-
sal, retirement or death ind whn
had no other place to live in, such dis=
placed persons were provided accom-
modation by the Delhi State Govern-
ment upto March, 1958, when allot-
ments to this priority werc stopnod
viie their Press Note dated the 23rd
March, 1956.

Allotment of Evacuee Propertics

[ Bhri Kavur Singh:
. 1 shri Buta Singh:

Will the Minister of Works, Houslng
and Supply be pleased to state:

(a)y how many bogus or multiple or
excess alloiments of the evacuee and
other properties meant for refugees
nave heen made and cancelled in
Delhi since 1950; and

(b) whether there are any more of
such allotments to be cancelled?

The Minister of Works, Housing ani
Bopply (Shri Mehr Chand Khana):
(a). No separate record regard:ng
bagus or muitiple or exress allotments
made and subsequently rancelled n
Delhi =ince 1950 has been maintained
and =5 such the information asked
for cannot be furnished.

fhy Everv case is considered on its
merits as and when it arises.
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Assistance to Orissa State

2467. Shri Ulaka: Will the Minister
of Warks, Housing and Supply be
pleased to state:

(a) the amount allotted to Orissa
Governmen! during the Third Pian
oeriod for securing house sites for
landless agricultural workers and for
assistance to panchayats for improve=
ment of streets and drains;

(b) whether any proposal for grant
of such assistance for 1961-62 <ond
1962-63 from Orissa Government has
been received; and

(c) if so, the amount given so [ar?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khannz):
(a) to (c). Orissa has not specifical-
iy asked for any assistance, but ace
cording to a decision just taken, all
State Governments can now utilise
uptn one-third of their yearly alloca-
tion under the Village Housing Pru-
Jects Scheme for the provision of
house-sites to landless agricultural
workers. Improvement of streets and
drains is also to be carried out with
the heln of this yearly allocation,
The uattern of financing such im-
provements iz expected to be announc-
ed shorlly.

Funds to States for Rural Housing
Schemes

2468, Shri E. Madhusudan Rao: Will
the Minister of Works, Housing and
Supply be pleased 1o refer to the
reply given to Unstarred Question
Nn. 366 on the lst May, 1962 and
state allocation of funds to different
State Governments for rural housing
schemes for 1962-637

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
A statement showing the allocation
of funds to State Governments and
Union Territories under the Village
Housing Projects Scheme for the year
1962-63. is laid on the Table of the
House. [See Appendix II, annexure
No. 102.]

Labour Welfare Centres in Orissa

2470, Shri Ulaka: Will the Minister
of Labour and Employment be pleas-
ed to state:

(a) the number of labour welfare
centres running in Orissa at present;

(b) the names of the places; and

(c) the grant given, if any, by Gov-
ernment to each of them?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) to (c). As the subject
matter concerns the State Govern-
ment, the required information is not
available.

Annual Allocations for Orissa

2471. Shri Ulaka: Will the Minister
of Planning be pleased to state:

(a) the annual allocation for
Orissa’s plans in 1960-61 and 1961-62;
and

(b) the amount spent during each
of the above years?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) ani (b). In 1960-61
against the approved Plan outlay of
Rs. 21'47 crores, actual expendi‘ure
reported is Rs. 19:66 crores. In 1961-
62 Plan outlay budgeted is Rs. 2475
crores. Figures of actual expendi-
ture have not ye! been reported by
the State Government.

0il Ghanis in Orissa

2472. Shri Ulaka: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the total number of oil ghanis
at present working in various districts
of Orissa (with break-up of names and
places, if possible) under the Khadi
and Village Industries Commission;
and

(b) the facilities that have been
given to the villagers for opening the
all ghanis?
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The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The information
iz being enllected and it will be laid
on the Table of the House.

(by Besides supply of improved
ghanis at subsidized rtate, finaacial
assistance is given in the form of
loans and granis for the folewing
purposes:

t. (i) Setting up of ghani manufac-
turing workshops;
(ii) Construction of worksheds;

(iii) Marketing of Qil;

(iv) Conversion of cxisting tra-
. ditional ghanis into improved
v ghanis; )

(v) Purchase and storage of ocil
seeds;

(vi) Formation of co-operative

societies of the artisans;
, (vii) Training of telis, mistries and
i’ inspectors; .
T (viii) Meeting establishment ex-
pensas.

Power Looms in Orissa

2473. Bhri Ulaka: Will the Minister
of Commerce and Industry be pleas-
ed to state:

(a) whether Government have issu-
ed or propose to issue any licenses lo
slart power-looms in Orissa during
the Third Plan period; and

(b) it so, the details thereof?

The Minister of International Trade
in the Ministry of Commerce and In-
dusry (Shri Manubhai Shah): (a)
No, Sir.

(b) Doesz not arise.

Educateqd Unemployed in Orissa
2474. Shri Ulaka: Will the Minister
of Labour and Employment be plcas-
ed to state:

(a) the number of educated unem-
ploved in Orissa during the period for
1857 to 186] year-wise;
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(b) the number of scheduled castes
and scheduleg tribes among them;

(c) the number of educated persons
who wou'd get emplovment in Orissa
under the Third Five Year P!tn; and

(d) the expzctad number of educat-
ed unemployved in Orissa at the end of
the Third Five Year Plan period?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) and (b). Precise estimates
are not available. Howover, the
number of educated persons (matricu-
lates and atove) on the Live Register
of Employmsnt Exchanges in Orissa
and, of these, the number of persons
belonzing to Scheduled Castes and
Scheduled Tribes was as follows:

No. cf persens irc'ud-

No. cf ed in col. (2)
At the end ccucated —_—————
of year perscns  Schecduled *checu.d
D Caste Tribg
Live
Register
1 z 3 4
1957 2,581 41 30
1958 3935 54 39
1959 4,290 35 22
1960 5,996 191 147
1961 8,664 149 104

(c) and (d). Not availabic,

Radio Sets for Rural Areas of Andhra
Pradesh

2475, Shri Ulaka: Will the Minister
of Information and Broadcasting be
pleased to state:

(2) the number of radio sets that
have bezn supplied in the rural areas
of Andhra Pradesh under the Com-
munily Listening Scheme of Central
Government during 1961-62; and

(oY whether Government are aware
that a large number of radio sets
already supplied in the rural areas
under this scheme are lying out of
order?
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1he Deputy Minister in the Minisiry
of Information and Broadcasting (Shri
Sham Na h): (a) Under this Scheme
1,070 communily receiving sets were
supplied to Andhra Pradesh Govern-
ment during 1961-62, for installation
in rural areas,

ib) The distribution and mainten-
ance of community listening sets is
the sole responsibility of the State
Governments.

Accordng to the quarterly report
received from the State Government
for the quarter ending 31-3-1961, of
the 6556 radio sets installed 212 sets
were lving unrepaired at the end of
the quarter.

Hand crafts Industry in Andhra
Pradesh

2476. Shri Ulaka: Will the Minister
of Commerce and Industry be pleased
state:

fa) whether Government have re-
ceived any preoposal from Andhra
Pradesh Government for giving assist-
ance to Handicrafis Industries in the
State during 19G1-62 and 1962-63;

(b) if so, the details thereof; and

(c) the aclion taken or proposed to
be taken by Government?

The Minister of Industry in ths
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). Under
the existing procedure, funds are
allocated to the State Governments
for the development of various inius-
tries including handi-rafts, on the
basis of the Annual Plans submitted
by them every year. Financial assist-
ance is sanctioned to them towards
the end of the year on the basis of
expendiiure actually incurred by the
State Government, within the pres-
cribed allocations. Accordingly, a
sum of Rs. 8 lakhs was allocated to
Andhra Pradesh Government for
handicrafts for the year 1061.62 On
the basis of the actual expenditure
incurred by them a grant of Rs. 095
hakhs anj a loan of Rs 126 lakhs
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were sanctioned as Central assistance
for that year.

Similarly, a sum of Rs. 5'70 lakhg
has been allocated to Andhra Pradesh.
Government for the development of
Handicrafts during the year 1962-63.
Financial assistance will be san:tion-
ed to them on the basis of the azilual
expenditlure, in due course.

Ambar Charkha Training Courscs ln
Andhra Pradesh

2477. Shri Ulaka: Will the Minister
of Commerce and Industry be pleased
to state: -

(a) the number of Ambar Charkha
training courses conducted during the
Second Plan period in Andhra Pia-
desh;

(b) the total number of
who took part; and

trainees

(¢) the total expenditure during the
same period?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Information re-
garding number of Ambar Charkha
training courses conducted during the
Seconq Plan period in Andhra Pradesh
is not available.

(b) 58579.
(c) Rs. 6588 lakhs.

Sericulture Indus'ry in Andhra
Pradesh

2478. Shri Ulaka: Will the Minister
of Commerce and Industry be picas-
ed to state:

(a) whether any financial assist.’
ance was given by Government to
Andhra Pradesh Government for the
development of sericulture during the
year 1961-62;

(b) if so, the details thereof; and

(e) the amount of money proposed:
to be given during 1962-837
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The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir,

(b) Rs. 1 lakh as loan and
Rs. 75.000 as grant.

(c) The Central Government have
approved of a total outlay of Rs. 2:70
lakhs for the development of seri-
rulture industry in Andhra Pradesh
during 1962-63. The quantum of
central assistance due to the State
‘Gevernment will be determined on
the basis of the expenditure actually
incurred by them and sanctions for
the amount finally found due will ke
issued in March, 1963

New Industries in Andara Pradesh
2479. Shri Ulaka: Will the Minister

of Commerce and Industry be pleased
to state:

(a) the major new industries likely
to be set up in Andhra Pradesh during
the Third Plan period; and

(b) the details thereof?

The Minister of Industry in the Min-
fstry of Commerce and Industry (Shri

Kanungo): (a) and (b).

1. Public Sector
Name of Location Estimated
Projoct Value

1. Synthetic Sanatnagar Rs. 10 crores

Dryg  Plant
2. Heavy Ramachandra- Rs. 35 crores

Electrica] puram

Project

II. Private Sector: No procise infor-
mation is available as the .lzvelopment
of industries in the Private Sector de-
pends mainly upon the iaitiative of
of the private entrepreneurs.

QOuter Space Exploration
[ Shri P. K. Deo:
2480. { Shri Narendra Singh
| Mahida:
Will the Prime Minister be pleased
to state:
fa) whether India participated in the
‘Geneva meetings in regard to the var-
jous questions arising out of outer
space exploration; and
(b) if so, with what resuits?
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The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharial Nehru):
(a) and (b). As a member of the
United Nations Committee on the
Peaceful Uses of Quter Space, India
participated in the meetings of its (1)
Scientific and Technical Sub-Tom=
mittee and (2) Legal Sub-Committee,
which were held in Geneva in May-
June, 1962

Both these Sub-Committees have
submitted reports to the raain Com-
mittee which is meeting tn consider
them on September 10th. The main
Committee will then report to the
General Assembly of the UN. The
Scientific and Technical Sub-Com-
mittee has recommended a num“er of
projects involving international co-
operation in developing tne peaceful
useg of outer space. The ..27al Sub-
Committee has reported the different
views expressed regarding further
study and development of iater-
national law in respect of vutar space.

Setting up of Industries by South East
Asian Countries

Shri Subodh Hansda:
7 Shri Basumatari:
|, Shri S. C. Samanta:

J’Dr. P. N. Khan:
2481,

Will the Minister of Commerce and
Industry be pleased to state:

_(a) whether it is a fact that South
East Asian Countries are very keen
to set up industries or enter into juint
collaboration with Indian companies as
observed by the Chairman (Mr,
Thakkar) of the four-man delegation
who visited SE. Asian countries to
explore the possibilities of cxport and
trade;

(b) if so, which countries are keem
to put up industries in India or are
eager to have joint collaboration; and

(¢) what Industries are proposed %
be et up?
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‘The Minister of Industry in the Min-
tstry of Commerce and Indastry (Shri
Kanungo): (a) Yes, Sir. The dele-
gation sponsored by the Chemicals
and Allied Products Export Promotion
Council, has observed in their Sum-
mary report that “in all the countries
wvisited there was keenness to  enler
mto some arrangements for joint col-
iaboration with India for the purposa
of setting up new factories”.

(b} The delegation visited Buima,
Thailand. Singapore, Indonesia and the
Federation of Malaya and the interest
was evinced in all these countries.

(c) No specific item has been men-
uoned. But apparently the collabor-
ation referred to relates to the manu-
facture of items with which the dele-
gation was concerned i.e., chemicals,
Pharmaceuticals and sther allied
products. .

Paradip Iron Ore Cxport Scheme

2482, Shri Surendranath Dwivedy,
Will the Minister of Commerce and
Industry be pleased to -efer to  the
statement made by the Union Minister
for Industries that the Central Gov-
ermnmant have “cleared in principle 1the
Paradip Iron Ore export scheme of the
Orissa Government in its entirety” and
state what is the nature of the scheme
and whether any provision is made to
work out the “principles"?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shzh):  The
whole scheme is still being worked out
but Government are anxious to have
the maximum possible exports of iron
ore through Paradip Port.

Indo-Pak. Agreement on Trop Lifting

[ Shri Ram Ratan Gupta;
2483. !/ Shri Tridib Kumar
I Chaudhari:
Will the Prime Minister he pleased
to state:
(a) whether under the Inter-Domin-
jon Agreement between India and

1782(Ai) LS—3.
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Pakistan, Pakistani nationals were al-
lowed to lift their crops raised cr. their
lands in India; and

(b) if so, the reasons for this con-
cession?

The Prime Minister and . finister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) Yes, Sir; according to clause .2)
(e) of paragraph 3 of the Minutes of
the Officers’ Committee appointed to
the Inter-Dominion Confercnce of
April, 1948—"“Where any cultivator
living in a border village of one Do-
minion has land in a border village in
the other Domination he should be per-
mitted within a reasonable period after
the harvest, to take across the border
to his residence reasonable quantities
of any controlled commodities  pro-
duced by him for his domestic consum-
ption with the minimum of restriction
and formalities”.

(b) This concession was muiually
agreed to by India and Pakistan on a
basis of reciprocity to avoid hardship
tg ~nitivators on both sides of the
border.

Honses Buailt in Calcotta under In-
dustrial Housing Scheme

[ Dr. Ranen Sen:
?484. { Shri Dinen Bhattacharya:
| Dr. Saradish Roy:

Will the Minister of Works, Housing
and Supply be pleased to state:

houses
Housing

(a) the stipulated rent of
built under the Industrial
Scheme in Calcutta area;

“h) how much rent is being taken
for the one roomed and two roomed
tenement built under the Industrial
Housing Scheme; and

(c) what are the transport facilities
mads by Government concerned in
respect of the tenants to attend their
factories etc.?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b). A statement containing
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the requisite information is laid on the
Table of the House. [See Appendix
I, annexure No. 103].

{c) The houses are ienerally Wwithin
a radius of two miles from the place
of work of the industhrial woskers.
Normal road and railway communi-
cations are available in each locality.

Refugees from Mikir Hills

2485. Shrimati Renu Chakravartty:
Will the Minister of Works, Elousing
and Supply be pleased to state:

(a) whether the refugees evicted
forcibly from Mikir-Hills have been
given alternative land;

(b) whether it js a fact that Muslims
are now in possession uf some of these
lands; and

“ (e) why they are permitted while
the refugees have been evicted by
force on the plea  :hat it is tribal
land?

The Minister of Works, Honsing and
Supply (Shri Mehr Chand Khanna):
(a) to (c). Information has been called
for from the Government of Assam and
will be laid on the Table of the Sabha
as soon as possible.

Chaibasa Cement{ Workg

J Shri H. C. Soy:
"\, Shri Marandi;

Will the Minister of Labour and
Employment be pleased to state:

{a) whether it is a fact taat  the
quarry labourers of Chaibasa Cement
Works at Jhinkpani are still treatec as
contract labourers; and

(b) if so, the steps being taken to
treat them as permanent quarry lab-
ourers of the Cement Works?

The Minister of Labour in the Min-
istry of Labour ang Employment (Shri
Hathi): (a) and (b). The information
is being collected and will b~ placed on
the Table of the House.
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Indo-Nepal Border Raids

Shri P. C. Borooah:
"\ Shri Indrajit Gupta:

Wil] the Prime Minister be pleased
to refer to the reply given to Sturred
Question No. 2 on the 6th August, 1062
and state:

2487

(a) whether the Foreign Officee in
Nepal has issued a statement conire-
verting his statement that there had
been no intrusion into Nepal from
India; and

(b) if so, what is Government’s re-
action thereto?

The Prime Minister and Minister of
External Affairs and Minister cf Ate-
mic Energy (Shri Jawaharial Nehro):
(a) and (b). The Government have
not so far received a copy of the
statement reported to have been made
by the Nepalese Foreign Office. Soume
Nepal newspapers criticised the Prime
Minister’s statement in Lok Sabha on
August 6. The newspapers held that
the Nepal representative on Lhe In-
quiry Committee had not only dis-
agreed with the Indian representative
i had strongly challenged his find-
ings. The Government of Nepal,
however, jssued a statement on August
26, which was meant to ke a rebuttal
of a newspaper regprt in respect of a
statement made by the Minister on the
Jharokhar incident in Lok Sabha om
August 22

Rent of Shops in Vinay Nagar, New
Delhi

2488. Shri Rameshwar Tartia: Will
the Minister of Works, Housing und
Supply be pleased to state;

(a) whether it is a fact that there is
some discrepancy in the rent demand-
ed from some of the a'lotteeg of shops
in some of the Government colonies
like Vinay Nagar;

(b) if so, what are the reason; there-
for; and

(e) if not, why the rent charged from
recently regularized allottees is Rs. 76
p.m. 1; againsl the old rent of 45 still
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being paid by allottees whose allot-
ments were regularized some time
back?

The Minister of Works, Housing and
Sopply (Shri Mehr Chang Khanna):
(a) to (c). The shops in Vinay Nagar
Market were allotted to the displaced
persons by the erstwhile Ministry of
Rehabilitation on concessional rents.
In December, 1961, Government de-
cided to assess rent of these shops in
accordance with the principles laid
down in Rule 45-B of the Fundamenta]
Rules. This rent works out to Rs. 75
to Rs. 76 per shop. The rert of these
shops fixed by the Ministry of Re-
habilitation was Rs. 45 per shop. With
a view to avoid hardship to the exist-
ing tenants, Government cecided that
tenants whose allotments were  re-
gularised prior to 1st April, 1958 snould
continue to pay the concessional rent
of Rs. 45 per month. In the case of
new allottees, however, who were al-
lotted shops after 1st April. 1958, it
wag decided to charge revised rents
viz., Rs. 75 to Rs. 76 p.m.

Acharya Vinoba Bhave's Visit to East
Pakistan

[ Shri P. R. Chakraverti:
2489. { Shri Bishanchander Seth:
| Shrimati Jamuna Devi:

-
Will the Prime Minlster be pleased
to state:

(a) whether it is a fact that Acharya
Vinoba Bhave—the Bhoodan Leader—
has decided to spend two weeks in
East Pakistan in September, 1962, on
his way from Assam to West Bengal;

(b) whether the attention cf Gov-
ernment has been drawn to the editor-
ia]l comments of ‘Dawn’, the leading
paper in Karachi, urging on the Gov-
ernment of Pakistan to withhold trave!
facilities; and

(e) if so, what is their reaction?

The Prime Minister and Minister of
‘External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) Yes, Acharya Vinoba Bhave will
pass through East Pakistan on his way
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from Assam to West Bengzal
about two weeks.

taking

(b) and (c). Yes, the Government
has been aware of the editeria] com-
ments of “Dawn’” and consider them
unjustified and uncalled for.
Government Owned Industrivg Im
Kerala

2490. Shri M. E. Eumaran: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the pro-
posals contained in a ~eport submitted
by the Industrial Development Cor-
poration to Government of Kerala re-
garding the re-organisation of the
Government owned industries in the
State;

(b) if so, the main features of the
proposals;

(c) whether the Government of
Kerala have sought the advice of the
Central Government in this martter;
and

(d) if so, the action taken by the
Centre?

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) and (b). It has been
ascertained from the Jovernment of
Kerala that, at the instance of the
State Government, a Committee of the
Board of Directors of the Kerala State
Industrial Development Corporation
examined the working of 10 Industrial
Units in Kerala, which are completely
owned and managed by the State
Government and hag suomitted a re-
port to the State Government.

The report falls into three broad
sections, namely, (i) Observations and
impressions on the working of the
Industrial Concerns, (ii) Conclusions
and (iii) Recommendations. The re-
commendations of the Committec are
for the reorganisation and bLetter run-
ning of the industrial units in question.
It is understood that the report is
under the consideration of the BState
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Government and no decision has been
taken so far.

({¢) No, Sir,
(d) Does not arise.

Water Supply in Ramakrishnapuram
New Delhi

2491. Shri S. M. Banerjee: Will the
Minister of Works, Housing and Supply
be pleased to state:

(a) whether it is a fact that resi-
dents in the upper flats in Ramakrish-
napuram are not getting water suffi-
ciently even during restricted hours
of supply; and

(b) it so. what steps have bcen
taken to ensure adequate water sup-
ply?

The Minister of Works, Hounsing and
Supply (Shri Mehr Chand iThanna):
(a) and (b). The residents of upper
flats were not getting adeguate water
supply for a short period asg a 1esult
of reduction in pumping hours on
sccount of the recent power break-
down. The water supply is now re-
gular durin gthe restricted hours.

Cases under Administration of Evacuee
Property Act, 1950

Shri Kapur Singh:
. {Shrl P. K. Ghosh:

Will the Minister of Works, Housing
and Supply be pieased to state:

(a) whether it is a fact that Custo-
dian-General, Ewvacuee Properties,
sometime back decided to review his
predecessor's orders, providing suitable
alt~tnative accommodation to  those
evicted from non-evacuee and evacuee
properties by the Custodian, Delhi;

(b) it so, how many cases have
been decided under Section 6 and 27
#t the General Clauses Act, 1897 and
the amendment of Evacuee Property
Act  1950; and

(c) how many are still pending?
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The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) No such general arders were isfu-
ed by the Custodian General nor
such review decided upon as mentioned
in the question. Each case is decided
on merita

(b)Y and (c). Separate figures of
cases Section-wise are not maintained
and hence it is not possible to give
this information.

Administration of Evacuee Property
Act, 1950

{ Shri Kapur Singh:
\ Shri Buta Singh:

Will the Minister of Works, Housing
ang Supplv be pleased to state:

2493.

(a) the instances, facts or cases in
which it was decided or proposed to
take action under Section 54 and Rule
14 of the Administration of Evacnee
Property Act, 1950;

{b) whether the decisions and the
proposals have been carried out or are
still pending; and

(¢) if so, the reasons for keeping in
abeyance the proposals and decisions?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) to (c). The collection of all this
data will involve considerable time and
labour which will not be commensur-
ate with the results likely to be
achieved. Tf specific cases are cited
the necessary infromation will be sup-
plied.

Punjabi Programmes broadcast from
Delhi Station of AILR.

2494, Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether complaints or sugges-
tions have been received to improve
the itemg of Punjabi programmes of
the Delhi Radio Station: and

(b) if so, what steps have been
taken to improve them?
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The Deputy Minister in the Ministry
of Information ang Broadcasting (Shri
Sham Nath): (a) No, Sir.

(b) Does not arise.

Remington Typewriters

2495. Shri Bishanchander  Seth:
Will the Minister of Commerce and
Indostry be pleased to state:

(a) whether it is a fact that the
Remington typewriters manufactured
in India are sold to Government at
more than 40 per cent. less price than
to the firms and public in general; and

(b) if so, the reasons therefor?

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) Yes, Sir.

(b) As Government are the major
consumers of typewriters angd place
bulk prders on the firm and as Gov-
ernment have entered into regular ser-
vieing contracts with them, the prices
charged by Mjs. Remington Rand of
India Ltd, Calcutta to Government
are lower than the prices charged by
them to the firms and the general
public. Ms. Reminglons have re-
cently effected a reduction of 10 per
cent. in the prices of their manutactur-
ed typewriters sold to the public.

S W H AT F fw
Eisciolicil
*FELE. ol Waw T : 70 gl WA
F T FT G FOT 5 ¢

(%) a1 92 5 ¢ {5 17 & amw
fomaa g3t st awra grom &
I A $g Wt drqarfral &
FATT T WA H QAT FTE

(&) aix a7, 4t wa ar gg af

T foo drdarfht @@ ag § Wic @
fea-fom A @ Frair-Fraehy dm 3

(1) s & feo wa as agae
ARG I ; W

Written Answers 6722

(v) swardmfaal & w0 gerRar
g gfaed drag 7
wafe ot (s wgTwAgE)
(%) Q& g=an 7@ ¥ 5w AR A
¥ foeadt & & €9 teyy § O
X srEETe gaET FUT & AT g4
F are fedr wyradm drdar § $arw
QI FTARLET T AT FTE |

(&) & (2). w1 7 57 |

Smal] Factories using Nylon Fabrics

2497, Shri Kajrolkar: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) whether small factories using
aylon fabrics in Bombay city are faced
with closure because of shortage of
yarn;

(b) whether rates of yarn fixed by
Textile Commissioner have resulted in
great hardships to the small factories;
and

(c) if so, what steps are being taken
to rationalise prices to give relief to
factories manufacturing hosiery goods?

The Minister of International Trade
in the Ministry of Commerce and In-
dostry (Shri Manubhai Shah): (a) No
such representation has been received
by the Government.

(b) Textile Commissioner has not
fixed prices for nylon.

(e) Does not arise.

Memorandum by the Federation of
Indian Chambers of Commerce and
Industry

2498. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Federation of
Indian Chambers of Commerce and
Industry has recently submittegq a
memorandum to the Prime Minister
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inviting attention to certain so-called
‘grave troubles’ in the country's econo-
my;

(b) if so, what main points were
made out in the memorandum; and

(c) what is Government's decision
thereon?

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) Yes, Sir. The Presi-
dent of the Federation of Indian Cham-
bers of Commerce and Industry had
addressed a letter to the Prime Minis-
ter on the 20th July, 1952, inviting
attention to some of the important
economic problems facing the country.

(b) The following are among the
main points made in the letter:—

(i) Difficulties in regard to Trans-
port.

(ii) Difficulties in regard to pro
duction and movement of coal.

(iii) Shortage of power.

(iv) Difficulties arising from
foreign exchange shortage and
the need to control imports.

(¢) Government are already seized
of these problems and all appropriate
measures are being taken.

Development of Backward Areas

2499. Shri P. C. Borooah: Will the
Minister of Planning be pleased to
state:

(a) whether the Planning Commis-
sion has recently provided Rs. 204
crores for the development ¢f back-
ward areas through a number of
Centrally-sponsored schemes;

(b) if so, how many of these schemes
relate to the development of backward
areas in the North Eastern region; and

(c) how much of this provision has
been allocated for those schemes?

The Minister of Planning and Labour
and Employment (Shri Nanda): (a)
©On account of a few programmes, e.g.,
rura]l works, rural industrialisation,
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local development Wworks (rural
water-supply) and tribal development
blocks, additional assistance will be
available to State Governments. These
programmes are expected to facilitate
the development of backward areas.

(b) and (c). It is not possible to give
any precise indication.

Uranium Mine in Bihar

2500. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether a uranium mine is be-
ing developed near Jaduguda in
Bihar;

(b) if so, what progress has been
achieved so far; and

(c) when the mine is likely to be
ready for exploitation?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) Yes.

(b) The mine has gone down to 400
ft. in depth from the first level.

(cy The mine is being exploited now
and is expected to achieve full produe-
tion before the end of 1965.

Perspective Planning Division

2501, Shri Indrajit Gupta; Wil] the
Minister of Planning be pleased to
state:

(a) Whether it is a fact that the
Perspective Planning Division of the
Planning Commission is of the opinion
that successive years of planning will
further accentuate income inequalities;

(b) whether according to the Pers-
pective Planning Division's study, at
least one-fifth of the population will
still be living in ‘abject poverty® at
the end of the Fifth Plan; and

(¢) if so, the details thereof?

The Minister of Planning and Labour
and Employment (Shri Nanda): (a)
No. The Perspective Planning Divis-
ion has initiated studies on long-term
economic development of the country,
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but these studies are in a very pre-
liminary stage, and no definitive docu-
ment has been prepared for consider-
ation by the Planning Commission.

(b) and (¢). Do not arise.

North Korean Trade Mission in New
Delhi

2502. Shri Mohan Nayak: Will the
Prime Minister be plcased to state:

(a) whether it is a fact that the
North Korean Trade Mission in New
Delhi has di-iributed a political pam-
phlet on Kooa Day observed in New
Delhi on the 25th June, 1962;

(b) if so, whether a Trade Mission
can distribute such politicai literature;
and

(e) if not, what action Government
propose to take against the Mission?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) The North Korean Trade Mission
which has subsequently been raised to
the level of Consulate-General, fol-
lowing the establishment of consular
relations between the Korean People's
Democratic Republic and India, had
distributed a political pamphlet in
June, 1962,

(b) A consular Mission may distri-

* bute material of a political nature

provideq it only includes official state-

ments made by member of its Gov-
ernment.

(c) The attention of the North
Korean Consulate-General has been
drawn to the practice adopted by us
in regarq to the distribution of poli-
tical literature by foreign Missions in
India

Government Advertissments in
Vernacular Newspapers

[ Shri Buta Singh:
2503. | Shri Guishan:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) the number of daily and weekly
vernacular newspapers in Punjab and
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Delhi which are being given Govern-
ment advertisements by Central Gov-
ernment and since when;

{b) whether the wvernacular news-
papers mentioned in part (a) above
are allowed to publish these advertise-
ments in  English, and if so, the
reasons therefor; and

ic} whether there is any proposal
to alter this system for publishing
these in the respective vernacular lan-
guages of the newspaper in question,
and if so, the decision taken thereon?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): (a)

Dailies Weeklies
Punjab 14 8
Delhi 7 24

(b) Advertisements are placed in
Indian language papers in the res-
pective languages, the exception being
the Union Public Service Commission
advertisements which at the instance of
Union Public Service Commission are
published in English to ensure the
accuracy of the text

(c) None, at present.

Production ang Export of Tyres

2504. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the annual production of tyres
in the country during each of the years
from 1958 onwards;

(b) the exports of tyres during each
of these years;

(c) whether there is a scheme to in-
crease exports of tyres; ang

(d) if so, what are the outlines of
this scheme?
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The Minister of International Trade
in the Ministry of Commerce and In-
dostry (Shri Manubhai Shah): (a)
and (b).

Export
Prodaoction ¥———————————
(in Number) No.in Rs. in
thousands, thousands.
wd
1958 ;. 9,341,094 14 1,003
Ry
1959, - 10,731,931 118 1,191
1
1960 [. 12,296,036 499 1,935
L
1961 13,036,794 554 L,791
.l el
1962 . 6,736,840 265 5,176
(Jan-June)  (January-May)

(¢) and (d). Rubber tyres are in-
cludeq in the Export Promotion
Bcheme for Chemicals & Allied Pro-
ducts under which import licences for
raw materials like carbon black, sul-
phur, rubber chemicals, pigments,
nylon tyre cord etc., and for machinery
for replacement, are issued against ex-
ports of rubber tyres. Raw rubber is
permitted to be imported to the ex-
tent of the dry rubber content of tyres
exported. Drawback of the import
and excise duties paid on materials
used in the manufacture of rubber
tyres ig also allowed.
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Displaced Persons in Delhi

2506. Shri S. M. Banerjee; Will the
Minister of Works, Housing ang Sup-
Pply be pletased to state:

(a) whether a Committee was cons-
tituted under the Chairmanship of
Shri Anil K Chanda, former Deputy
Minister of Works, Housing and Sup-
ply for implementing the assurances
given by Shri Gadgil to displaced per-
sons who occupied land in Delhi in an
unauthorised manner before 15th
August, 1950;

(b) if so, who were the members of
the Committee;

(c) what is the report of the Com-
mittee; and

(d) whether a copy of tha
will be laid on the Table?

report ’

The Minister of Works, ousing and
Supply (Shri Mehr Chand Khanna):
(a) Yes.

1. Shri Anil K. Chanda

2. Smt. Sucheta Kripalani (Me-
ber of Parliament).

3. Shri Thakurdas Bhargava (Me- Do.
mber of Parliament).

4. Shri Jaspat Rai Kapoor, (Me- Do.
mber of Parliament).

5. Shri A.D. Pandit, Joint Secre- Do.
tary Ministry of Works,
Housing and Supply.

Chairman
Member.

6. Shri B.S. Saigal . . . Do.
Engin-cr—Mcmber, D.D.A.

7. Shri R. Bhardwaj, D?uty Do.
Commissioner, D.M.C,

8 Shri’ A Sankaran, Engineer Deo.
Officer (Lands) CP.W.D. Secretary.
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(Subsequently Shri Radha Raman, MLP,
was appointed vice Smt. Sucheta Kri-
palani andg Shri N. P. Dube, Housing
Commissioner, Ministry of Works,
Housing and Svnn'y wvice Shri A D.
Pandit, later stil: Shri V. K. Fao, Joint
Secretary, Ministry of Works, WHous-
ing and Supply was appointed vice
Shri N. P. Dube.)

(¢) and (d). The Committes's rep.rt
is under consideration. Ag soon as de-
cisions are reached on the reoort a
note indicating the decisions taken
will be placed on the Table of the
House.

Expenditure on Development Services
and Institutions

2507. Shri Yajnik: Will the Minis-
ter of Planning be pleased to state:

1 :he amount of expenditure to
be .ancurred during the Third Plan
period on development services and
institutions established upto the end
of Second Plan period and which is
not included in the outlay of Rs. 7500
crores in the Third Plan;

fb) whether such expenditure will
be debited to the current revenue of
the Central Government; and

(c) if the reply to part (b) above
be in the affirmative, whether this
expenditure will or will not be creat-
ing any assets for the country from
which a reasonable return can be
expected?

The Minister of Planning and
Labour and Employment (Shri Nanda):
(a) The expenditure to be incurred
during the Third Plan period on deve-
lopmental services and institutions
taken up under the Second Plan and
completed by 1960-61 would amount
to about Rs. 700 crores, Rs. 110 crores
at the Centre and Rs. 590 crores in the
Statea

(b) The Centre's expenditure will
be debited to the current revenues of
the Central Government and that of
the States to the current revenues of
the State Governments,

(c) This expenditure is required for
maintaining essential services already
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created. Without such expenditure,
the assets already created cannot earm
the return expected from them.

National Company Limited, Calcuita

2508. Shri 8. M. Banerjee: Will the
Minister of Commerce and Imdastry
be pleased to state:

(a) whether it is a fact that one of
the shareholders of National Company
Ltd.,, Calcutta approached the Com-
pany Law Administration, New Dell1
in June, 1962 to investigate the serious
irregularities in the annual audited
accounts of the above company;

(by what are the irregularities
pointed out by him;

(c) whether any investigation has
been made; and

(d) if so what facts are revealed?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Eanungo): (a) to (d). The Hon'
ble Member presumably refers to a
complaint dated 25th  June, 1962,
received from a shareholder of the
National Ceciiany Limited, Caleutta
in which he alleged thal;—

(i) the agreement entered into by
the company with the BM.T. Commo-
dity Corporation of New York, for a
period of 5 years with effect from 1st
February, 1962, for the sale of the
company’s products in the  United
States and its possessions, Canada &
Mexico, attracted the provisions of
section 294(2) of the Companies Act
1956, and as the company did not
place the matter for approval before
the shareholders in the first generai
meeting held subsequent to 1st
February, 1962, the agreement ceased
to be valid; and

(ii) the company is in the habit of
putting off requests for information
on its affairs by shareholders and it
did not furnish information sought by
the shareholder about the appoint-
ment of BM.T. Commodity Corpora-
tion nor did jt furnish a copy of the
agreement signed by  the company
with the Corporation.
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As regards the former, it was found
that the Directors of the company in
their report to the shareholders for
the year ended 31st October, 1961, had
explained that the sales of wideloom
and narrow loom products were being
made to the B.M.T. Commodity Cor-
poration on a ‘Principal to Principal’
basis, the Corporation being allowed
a discount at the rate of 12 per cent
for the former product and at 9% per
ceht for the latter. In view of this
explanation, it was felt that the pro-
visior of section 294(2) in regard to
the appointment of sole selling agents
would not be attracted. In order to
ensure that the sale transactions are
on Principal to Principal’ basis, a copy
of the agreement has been sent for
and will be examined on receipt.

In regard to the second allegation,
the Registrar of Companies, Calcutta,
has, under instructions from the De-
partment of Company Law Adminis-
tration, drawn the attention of the
company to the provisions of section
237(b)(ii1) advising it at the same time
to furnish to the shareholder all in-
formation which he can reasonably be
expected to receive from the company.

Assam-East Pakistan Conference

2509. Shri N. B. Laskar: Will the
Prime Minister be pleased to state:

(a) the outcome of the Assam—East
Pakistan Conference between the
officials of both sides held at Silchar,
Assam on the 19th August, 1962;

(b) whether any discussion regard-
ing TLatitila’, west of Putninala near
Karimganj, Assam was held in  the
conference; and

({c) subject-matters that were dis-
cussed in the said conference?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) As prescribed under the
Ground Rules, one of the periodic
meetings between Deputy Commis~
sioner, Cachar (India) and Yeputy
Commissioner, Sylhet (East Pakistan)
took place on the 17th and 18th August
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at Silchar where routine cases relat-
ing to border incidents pertaining to
the Cachar-Sylhet Sector were discus-
sed.

(b) No, Sir.

(c) Subject matters such as cattle=
litting, looting of property, kidnapp-
ing, arrest of trespassers, inadvertent
crossing of the border, and other
minor incidents on the border, were
discussed at this meeting.

Glass Mimeral Wool and Allied
Products Industries

2510. Shri N. T. Das: Will the Minis-
ter of Commerce and Induostry be
pleased to state:

(a) whether the Industries of Glass,
Mineral wool and allied products are
banned for further licensing under
the Industries (Development and Re-
gulation) Act, 1951;

(b) if so, whether it is a fact that
a Bombany Firm is being granted a
licence in contravention of the above
for the manufacture of mineral wool
and allied products; and

(cy if so, the reasons therefor?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, ordinarily
applications for the grant of licénces
for these industries are rejected with-
out reference to the Licensing Com-
mittee but if there are any applica-
tions with special features like ex-
ports ete., these are always consider-
ed on merits before a decision to
reject or accept such applications is
taken.

(b) An application for the grant of
a licence for manufacture of mineral
wool received from a Bombay firm is
still under consideration and no final
devision on its has yet been taken

(e) Does not arise,
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Inanguration of Neyveli Lignite
Project

2511. Shri Anmjanappa: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that a party
of Accredited Press Correspondents
was taken to cover the inaugural func-
tion of the Neywveli Lignite Project;
and

(b) how many correspondents were
invited to attend the function and
how many actually went to cover the
function and were actually present at
the time of inauguration?

The Deputy Minister in #he Minis-
try of Information and Broadcastimg
(Shri Sham Nath): (a) Yes, Sir.

(b) Invitations were extended to 30
correspondents of whom 17 accepted.
Eleven joined the party and all of
them were present at the inaugura-
tion.
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Sium Clearance Schemes

2512, Shri Ba.:rishna Wasnik: Willt
the Minister of Works, Hounsing and
Supply be pleased to state:

(a) whether Government have becn
approached for any slum  clearance
schemes in Nagpur and Vidarbha;

(b) if so, what are those schemes;

(c) what aid Government are con-

templating to give to the said schemes;,
and

(d) when these schemes are likely
to be completed?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) Not since 1958.

(b) to (d). A statement showing the
particulars of the projects so far sane-
tioned under the Slum  Clearance
Scheme in Nagpur, is laid on the Table
of the House. No project under the
Scheme for any other city or town in
the Vidarbha region has been receiv-
ed,

STATEMENT
5L  Name of Date of _ Number of Approved Central Assistance Likely date of
No. Projects sanction Dwelling Units Cost sanctioned completion of
sanctioned projects.
Plots Tenements Loan Grant
. (Figures in lakhs ol Rupees)
1 z 3 4 5 6 7 8 9
1. Nagpur Muni-
cipal Corpora-
tion’s. 6-5-58 828 1,002 47.42 23.71 11.86 31-3-63
Proiject,
3, Nagpur Im- Alze -
rovement. 27-5-58 400 —_ 5.00 2.50 1.35 ady comp!
E.‘[‘ru!us ted 1'|:.!|r March,
Project. 1961,
TOTAL : 1,228 1,002 §2.42 26.21 13.11

AIR. Building at Nagpar

2513. Shri Balkrishna Wasnik: Will
the Minister of Information and Broad-
easting be pleased to state:

(a) whether it is a fact that the pro-
posal to construct an A.LR. building
at Nagpur has been dropped and the
present building, which houses A.LR.
studios and office has been purchased;

(b) if so, what is the reason for

dropping the idea of construction of
the building; and

{¢) the amount for which the said
building has been purchased?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): (a) Proposal to acquire
a new site for construction of studio *
building has been dropped. The exist-
ing site and building have been pur-
chased and additional building con-
struction is envisaged within its com-
pound
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(b) The existing location is central
and the building is structurally sound
There is also adequate space within
the present compound for additional
construction.

(c) Rs. 455 lakhs.

Programme for Workers broadcast
from Nagpur Statiom

2514. Shri Balkrishna Wasnik: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether there has been a de-
mand to change the timing of the
programme for workers broadcast
from the Nagpur Station of ALR. as
the present timing suits only to the
textile workers of the first shift; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): (a) and (b). No, Sir. All
India Radio had, however, issued a
questionnaire to  various industrial
establishments in Vifurbha and on
the basis of the consensus of opinion,
it has been decided to shift the pro-
grammes for industrial workers from
the Nagpur Station from 11.00 a.m.
to 530 p.Mm.

Programme for Workers on ALR.
Station at Nagpur

2515, Shri Balkrishna Wasnik: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether there have been com-
plaints that the workers programme
conducted by Nagpur Station of ALR.
draws the participants only from the
textile industry and that the people
from particular textile concerns only
are invited to give talks efc; and

(b) if so, what action Government
have taken in the matter?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nam): (a) No, Sir.

(b) The question does not arise.
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Export of Kuth

2516. Shri Hem Raj: Will the Minis-
ter of Commerce amd Industry be
pleased to state:

(a) the amount of kuth that was
exported to foreign countries from
the States of Jammu and Kashmir,
Punjab, Himachal Pradesh and Uttar
Pradesh during the period from 1859
to July, 1962, <vyear-wise and State-
wise;

(b) the names of the countries io
which it was exported; and

(c) the attempts made by Govern-
ment to find new markets for ils ex-
port?

The Minister of Imternational Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Total exports from India during the
years 1959 to 1962 (upto May) were
as follows:—

1959 Rs.  12,49,000
1960 Rs. 12,74,000
1961 Rs.  2,40,000
1962 (Jan. to May; Rs. 82,000

State-wise export figures are not
available.

(b) China, Singapore, Hongkong,
Ceylon, France, Pakistan and others.
The main buyer was China which is
not buying now from us.

(c) Inguir.es were made through
India's Commercial Representatives in
U.S.A., Continental Europe and Japan
but the demand in these countries was
reported to be very small

We are also trying to develop =x-
traction of costus root oil from kuth.

Visit of a Delegation from Chin Hills,
Burma to Naga Hills

2517. Shri Hem Barpa: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that a dele-
gation from the Chin Hills, Burma
visited the Naga Hills sometime during
June, 1962; and

(b) it so, what was the purpose of
thig vigit and whether it was political?
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Atomic Energy (Shri
Nehru): (a) Yes, Sir.

(b) The purpose was to study ter-
raced cultivation in Nagaland.

Tea Production

2518. Shri P. C. Borooah: Will ‘he
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that tea
production in India as a whole during
the season so far shows a decline
compared to last season;

(b) if so, to what extent it has
declined; and

(c) the action taken, if any, to
arrest the declining trend?

The Minister of Internatiomal Trade
In the Ministry of Commerce and In-
dostry (Shri Manobhai Shah): (a) to
(c). Upto July for which period figures
are available, the production is of the
same order as the previous year. The
main reason for *this upto July, was
unusuaily dry conditions. Recently
there have been excessive rains It
is, however, expected that given fair
weather conditions during the rest of
the season and as a result of the sup-
ply of full quota of fertilizers, the
shortfall will be more than made up
and production is likely to increase
satisfactorily.

Export Incentives

2519. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Textile Commis-
sioner has recently decided upon a
new simplified procedure for calculat-
ing ‘export incentives’ due to mills
and exporters; and

(b) if so. what changes have been
introduced?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manaobhal Shah): (a)
Yes, Sir.

(b) The main features of the new
procedure for grant of import entitle-
ments against export of cotton cloth,
yarn and non-fabrie products are as
follows:—

(i) Applications  claiming import
entitlements in respect of exports re-
lating to a particular month can now
be submitted during the following
month. According to the previous
procedure, such entitlements were
granted on a quarterly basis. Applica-
tions were required to be submitted
by a prescribed date—which ordinari-
ly used to be a month and a half after
the close of quarter.

(ii) Import entitlements due to the
different categories of exporters, viz,
manufacturer-exporters, merchant-ex-
porters, processor-exporters ete. will
now be calculated simultaneously.
Under the previous procedure consi-
derable difficulties were experienced
in linking deliwveries of cloth by the
mills and the actual exports when such
exports were effected through a party
other than the mill itself. This result-
ed in a lot of delay in grant of im-
port licences.

(iii) Applications for issue of an
entitlement certificate and grant of
import licences by the Import Trade
Control Authorities will now be sub-
mitted simultaneouslv. After the
entitlements are verified by the Tex-
tile Commissioner. the papers will be
passed on to the Import Trade Control
Office for issue of necessary import
licence. Hitherto, issue of an entitle=-
ment certificate by the Textile Com-
missiner preceded submission of a
formal application to the Import Trade
Control Authorities for the grant of
a licence.

Haj Pilgrims

2521. Shri Raghaonath Singh: Will
the Prime Minister be pleased to refer
to the reply given to Starred Question
No. 540 on the 16th August, 1961 and
state the result of engnirv held against
the Travel Agency of Delhi which was
responsible for the difficu'ties ex-
perienced by some of the Haj
Pilgrims?
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The Prime Minister and Minister of
External Affairs and  Minister of
Atomic Energy (Shri  Jawaharlal
‘Nehru): From the investigation so far
carried out, it seems that the Par-
amount Travel Agency was a fraudu-
lent company and Shri Saeed-ud-Din
and his collaborators have apparently
been cheating the pilgrims. It is
hoped that these investigations will be
completed very shortly.

Delhi Plastic Cable Manufactarers®
Association

Shri A. K. Gopalan:
522, { Shri P. Eunhan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have re-
ceived any Memorandum dated the
24th August, 1962 from the Delhi
Plastic Cable Manufacturers’ Associa-
tion;

(b) if so, the point raised by them;
and

(c) whether any decision has been
taken in the matter?

The Minister of Industry im the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir. A nole
dated 31st August 1962 was received.

(b) The Association wants that the
terms (i) actual user industries, (ii)
essential industries, (iii) non-essential
industries and (iv) priority industries
should be defined for the purpose of
allotment of non-ferrous metals and
that the control over distribution of
fabrications by wire drawers to actual
users should be exercised.

(e) The matter is under considera-
tion.
¢ Gram Sevak

2523 Shri D. C. Sharma: Will the
Minister of Information and Bread-
«casting be pieased to state:

(a) whether it is a fact that the
publication of ‘Gram Sevak' a Hindi
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periodical devoted to publicising com-
munity development activities is pro-
posed to be stopped as an economy
measure;

(b) whether it is a fact that there
is resentment among rural folk
against its publication being discon-
tinued; and

(c) if so, the steps proposed to be
taken in the matter?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) Under a sub-
sidy scheme of the Ministry of Com-
munity Development, Panchayati Raj
and Cooperation, the Hindi-speaking
States have started the publication of
their own Hindi journals carrying the
same material which the Hindi
‘Gram Sevak' used to carry with the
additional material of local interest
As a result, the publication of the
Hindi periodical, Gram Sevak, from
the Centre has been discontinued not
as a measure of economy, but to avoid
unnecessary duplication.

(b) Government are not aware of
any such resentment

{c) Does not arise.

Fans for Class IV Government
Employees

2524. Shri P. C. Borooah: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that Gov-
ernment  have taken a decision to
grant advances to those class IV Govw-
ernment employees who are in posses-
sion of quarters without any fans, for
the purchase of fans;

(b) if so, whether the money so
advanced would be deducted from
the salaries of the persons concerned
or be adjusted against the monthly
rent paid by such employees for their
accommodation; and

(¢) whether this amenity will be
considered part of the accommodation
provided to them as in the case of
other Government employees?
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The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) to (c¢). The matter is under con-
sideration. A decision is likely to be
taken soon.

Indians in Tanganyika

[ Dr. Saradish Roy:

| Shri Dinen Bhattacharya:
2526 { Shri H. P. Chatterjee:

| Shri H, N. Mukerjee:

Will the Prime Minister be pleased
£o0 state:

(a) whether Government's atten-
tion has been drawn to the Retire-
ment (Special Provisions) Bill passed
in Tanganyika National Assembly
recently;

(b) whether it affects in any way
the interest of Indians domiciled there;
and

fe) if so, what is Government's
reaction to it?

The Prime Minister and Minister of
‘Externa' Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) Yes, Sir. It affects the interests
of about 750 persons of Indian origin,
in addition to a few Indian citizens
in Tanganyika.

(c) The Government of India have
always been of the view that the
same terms should be offered to all
overseas civil servants who may be
asked to retire or have been super-
seded to facilitate Africanisation of
the Services.
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Hostile Nagas

2529. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

{a) the number of Naga hostiles
killed, arrested ang the number of
those who surrendered in encounters
with Security Forces during the latter
half of August 1962;

(b) whether a number of Naga
hostile hideouts were also destroyed
during the period; and

(c) if so, how many and where?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehrun): (a) to (c¢). The information
is being collected and will be placed
on the Table of the House.
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Goa

2530. Shri P, C, Borooah: Will the
Prime Minister be pleased to state;

(a) whether the proposed informal
consultative council to advise the Lt.
Governor of Goa has since been
formed;

(b) it so, who are its members; and

(¢) how far the advice of the coun-
cil would, if at all, be binding on the
Governor?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic (Shri Jawaharlal
Nehru): (a) and (b). No, Sir, not yet.

(c) The intention of the Lt
Governor in forming such a Council
is to seek advice on matters concern-
ing administration in Goa. The Lt
Governor will take note of the advice
given by the various members of the
Council in reaching decisions or for-
mulating proposals. The Council will
continue in being till the establish-
ment of an elected body.

Industrial Exhibition at Panjim, Goa

2531, Shri P, C. Borooah: Will the
Minister of C ce ang Industry
be pleased to state:

fa) whether there is a proposal to
hold an Industrial Exhibition this
winter at Panjim, Goa;

(b) if so, who will be the partici-
pants in the exhibition; and

(c) the other details of the pro-
posal?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
A proposal to hold an Exhibition at
Panjim, Goa, this winter is under
eaasideration.

(b) and (c). Necessary details are
under study.
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Development Officers for the Border
Areas of Ladakh ang NEFA

2532. Shri Yashpal Singh: %ill the
Prime Minisier be pleased to state:

(a) whether Development Officers
have been appointed in the border
areas of Ladakh and North East Fron-
tier Agency; and

{b) if so, their number?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). The overall
responsibility for coordination of
developmental work in the North
East Frontier Agency is that of Com-
missioner, NEFA, at the Agency level
and Political Officers and Assistant
Political Officers at their respective
levels. Developmental work is under-
taken by officers of all developmental
departments such as Agriculture,
Community Development, Education,
Health, Forest, Engineering and
Cottage Industries. Appointments to
various posts connected with deve-
lopmental work are made from time
to time as and when there are

vacancies. ;
5

The responsibility for coordination
of developmental work in Ladakh is
that of the Deputy Commissioner who
also functions as ex-officio Develop-
ment Commissioner. Appointments to
posts in Ladakh are made by the
Jammu and Kashmir Government and
not by the Government of India.

Cotlon Mills in Madhya Pradesh

2523. Shri Yashpal Singh: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarreq Question No. 987 on the
18th August, 1962 and state the details
of the parties to whom licenses have
been issued for the setting up of more
Cotton Mills in Madhya Pradesh?
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The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah):

Location

Serial Name of the Party
No.

NEW UNITS
1. Shri Mannalal Agrawall, Indore
Indore.

2 M/s. M.G. Corporation, Khandwa.

Bombay.

3 M/s. Standard Mills Co., Dewas.
Ltd., Bombay.

4 M/s. Bharat Commerce & Bhind.

Industries Ltd., Calcurta

< M/s. Sanghi Bros. (P) Shujalpur.
Ltd., Indore.

6 Mys. S.D. Nopani, Calcutta Bilaspur,

7 Mys. Premukh Das Rame- Kami.
shwar Das, Katni.

Shri P.S. Kalani, Indore  Satna.
9 Shri Ramakant Loiya Raj Rajnand-
Bhawan, Kamptee, Na-  gaon,
gpur.

anstrucuon of Water Meter Holes in
Indra Market, Delhi

2534. Shri Yashpal Singh. Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Starred Question No. 1302
on the 8th September, 1959 and state:

(a) the amount spent by Govern-
ment on the construction of Water
Meter holes for each flat on the main
road of Indra Market, Delhi; and

(b) whether it is not a fact that this
was objected to by the Corporation
and the allottees hag to shift the
meters upstairs?

‘The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) The cost of providing chambers for
‘water meters in the residential flats
of Indra Market is given below:—

No. of Cost of each

“Year of Construction flats Chamber
1956 . . . 21 40°81
2959 7 69:00

1782 (Ai) LS—3

(b) No objection was raised by the
Municipa] Corporation at the time of
providing water meter chambers for
the 21 residentia)] flats built in 1956.
Objection was raised by the Municipal
Corporation only when the work for
providing water meter chambers for
the 7 residential flats built in 1959 was
nearing completion.

No information is available whether
the water meters had to be shifted up-
stairs by the allottees.

Industrial Undertakings

2535. Shri Yashpal Singh: Will the
Minister of Commerce and Indastry
be pleaseq to refer to the reply given
to Unstarred Question No. 1023 on the
18th August, 1962 and state:

(a) the names of the Industrial Un-
dertakings restored to their owners;
and

(b) the details of the undertakings
which are still under Government con-
trol?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The following
industrial undertakings have been
restored to their owners: '

Textiles
(i) Edward Textile Mills Com-
pany Limited, Beawar, Rajas-
. than.
(ii) Ajudhia Textile Mills Limit-
ed, Delhi.
Sugar
(iii) The Jagdish Sugar Mills Ltd.,
Kathkuiyan.
(iv) Ishwari Khetan Sugar Mills
Ltd.,, Lakshmiganj.
(v) Maheshwari Khetan
Mills, Ltd., Ramkola.
(vi) The Ram Lakshman Sugar
Mills, Mohiuddinpur.
(vii) The Vishnu Pratap Sugar
Works Ltd.,, Khadda.
(viii) The Padrauna Raj Krishna
Sugar Works Ltd.,, Padrauna.

Sugar
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(ix) Shri Janki Sugar Mills & Co,
Doiwala.

(b) The following undertakings are
still under Government control:—

Schedule Date o
Name of the Under- Industry taking
“klng over

control
1. The Atherton West Textiles  4-7-1959
& Co. Lid_* Kan-
pur (U.R).
2. Model Mills, Nagpur Do.  18-7-1959
Lid., (Maharash—
ra).

3. Mewar Textiles Mill Textiles 16-5-1960
Limited, Bhilwara,
Rajasthan.

4. Hathising Manufac- Do. 28-7-1960
turing Co., Limited,
Ahmedabad, Gujarat.

5. R.S.R.G. Mohta Spg. Do.  18-9-1961

& Wvg. Mills Lim-
ted Akola, Maharas-
htra.

6. M/s India Electric Electricals 11-7-1961
Works  Limited,
Caleutta.

. M/s Jessop & Com- Iron &
’ p«.n;u'-I Ltd., Calcutta. Steel 15-5-1958

Two-roomed Flats in Indra Market,
Delhi

2536. Shri Yashpal Singh: Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Starred Question No. 1802-A
on the 28th April, 1960 regarding flats
in Indra Market and state whether
the 2-roomed flats are allottable now
and how many have been allotted?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
All the 24 two-roomed flats in Indra
Market are now allottable as the nett
cost of each of these flats is upto
Rs. 15,000. 15 flats out of 24 have
been transferred to the occupants. The
remaining 9 flats are being disposed
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of by auction/tender as the occupants

have not opted to purchase these flats
by the prescribed date.

Vacant Quarters on Minto Road,
New Delhi

2537, Shri §. M. Banerjee: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that some
quarters in Minto Roard area, New
Delhi are lying wvacant;

(b) if so, the actual number of such
quarters;

(c) whether the employees of Gov-
ernment of India Press, New Delhi
were assured of these quarters; and

(d) if so, the reasons for not allot™
ting these quarters to them?

The Minister of Works Housing and
Supply (Shri Mehr Chand Khanna):
(a) No, except those made awvailable
to Central Public Works Department
for repairs/demolition.

(b) Does not arise.

(c) and (d). The Press employees
were given an assurance that habi-
table quarters on vacation from the
present allottees will be allotted to
such of the Press employees who are
at present allotted quarters at Sri-
nivaspuri ang living there. This is
being done.

Stall Holders of Refugee Market,
Lodi Colony, New Delhi

2539. Shri Bade: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) whether it is a fact that the
stall holders of Refugee Market, Lodi
Colony, New Delhi, have not been
permanently rehabilitated so far;

(b) if so, what steps are being
taken to rehabilitate them; and

(¢) how long it will take to do so?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) to (c). Some atall holders of 5th
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Avenue, Lodi Road area approached
the Department of Rehabilitation for
allotment of permanent accommoda-
tion. There was some delay in
making permanent arrangements for
them because the land on which the
permanent market was to be con-
structed was in the occupation of the
Ministry of Defence. The land has
now been released by the Ministry of
Defence and the plans and estimates
for the market are being prepared by
the Central Public Works Depart-
ment.

Raids om Indo-Nepal Border

2540. Shri D, C., Sharma: Will the
Prime Minister be pleased to state:

(a) whether Nepal's Foreign Minis-
ter has refuted a statement made by
the Union Minister of State in the
Ministry of External Affairs in the Lok
Sabha on the 22nd August, 1962
while answering Starred Question
No. 527 to the effect that the Govern-
ment of Nepal had agreed that there
was incursion by Nepalese Border
Police into India at Jharokher; and

(b) if so, the facts of the case?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir. The Foreign
Minister of Nepal issued a Press note
on August 26, 1962, refuting the report
publisheqd in the ‘Statesman’ in respect
of the answer given in Lok Sabha by
the Union Minister of State in the
Ministry of External Affairs on August
22, 1962. The Press note denied that
His Majesty's Government had agreed
that there was incursion by the Nepali
border police into India at Jharokhar.

(b) The facts of the Jharokhar inci-
dent as established by our represen-
tative on the Joint Inquiry Commit-
tee, were given in Lok Sabha on
August 22, 1962, The report of the
incident prepared by the Nepal repre-
sentative has not been supplied to us.
The Press note issued by the Foreign
Minister of Nepal stated briefly that
“the riot at Jharokhar, according to
the reports available to His Majesty’s
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Government, was a result of a clash
between two factions of the raiders
massing at that place”,

Rayon Manuofactoring Units

2541, Shri Bhakt Darshan: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the total requirement of rayon
in the country;

(b) the extent to which the require-
ment is met indigenously;

(c) the names of existing rayon
manufacturing units and their total
production;

(d) what is the production capacity
of Gwalior Rayon; and

(e) whether any Annual Report of
the working of Gwalior Payon is
available?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manobhai Shah): (a)
The total requirements of art silk and
Synthetic yarn and Staple fibre at the
end of Third Plan period is 98 million
KGS.

(b) and (c) The indigenous pro-
duction in 1961 was 43 million KGS.
The names of these existing rayon
manufacturing units are given in the
statement placed on the Table of the
House.

STATEMENT

1. ‘National Rayon Corporation Ltd.,
Ewat House, Bruce Street, Fort,
Bombay.

2. M/s. Century Rayon, 159, Church-
gate Reclamation, Bombay.

3. M/s, Travancore Rayon, P.O.
Rayonpuram, Kerala.

4. M/s. J. K. Rayon, Kamla Tower,
Kanpur,

5. M/s. Kesoram Rayon, 58, India
Exchange Place, Calcutta, '

6. M/s, South India Viscose Litd,
Coimbatore, Madras.

7. M/s. Gwalior Rayon, P.O, Birla-
gram, Nagda.
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8. M/s. Sirsilk Ltd., Sirpur, Kaghe-
nagar, Andhra Pradesh.

9. M/s. J. K, Synthetics, Kotah.

(d) The production capacity of
Gwalior Rayon is 24.17 million KGS.

(e) No, Sir.
Caustic Soda

2542, Shri Bhakt Darshan: Will the
Minister of Commerce and Indasiry
be pleased to state the names of exist-
ing units manufacturing Caustic Soda
and their production capacity?

The Minister of Induostry in the
Ministry of Commerce and Industry
(Shri Kanungo):

S1. No. Names of the units Mfg. Production
caustic soda Capacity

Tons|year

1. M/s. Rohtas Industries Ltd.,
P.O. Dalmia nagar, Bihar 5580

2. M.‘s D.C.M. Chemical Works
P.0O. Box. No. 1211, Nnaf—
garh Road, Delhi 1150

3. M/s. Ahmedabad "Mfg. &
Calico Prtg. Company
Limited, (Calico Mills
Chemical Division) P.O.
Box.No.12, Ahmedabad . 2310

medabad Mfg. & Ca-
lico Prig. Company Lid.
(Calico Mills Chemical Div,)
Anik Chembur, Bombay 3600

s, Mjs. Taa Chemical Ltd,
P.0. Mithapur, Okhama-
ndal, Western Railway,

6. M/s. National Rayon Corpni
Ltd.,, Kalyan Central
Railway, Bombay . ) 13200

7. M/s. Travancore  Cochin
Chemicals Ltd., Uyldyog-
mandal,P.O. (ﬂl) Alwaye,
Kerala State, S. Inlia, 1000

8. M/s. Mettur Chemical & Ia-
dustrial. Corporatiorn Ttd.,
Mertur Dam, R.S. Madras 6930

9. Mfs. J.K. Chemicals Lud.,
Panchapakadi, Pokharan
Road, Distt.

Bom/ 2060
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Sl Name of the units Mfg. Production
No. caustic soda Capacity
Tons|ycar
10. M/s. Alkali & Chcnnc.tl Cor-
poration of India * Ltd.,
P.O"Rishra, Distt. Hoog-
ly. . . . . 3240

11. M/s. Hindustan Heavy Che-
mical Ltd., 15, Barrack-
E pore Trunk Road,*Khard-
ah,24-Parganas . " 2970

12, M/s. Orient Paper Mills Ltd
P.O. Brajrsjnagar, Distt,
Sambalpur (Orissa), . 575

13. M,!s Sirpur Paper Mills Ltd.,
Sirpur-Kaghaznagar, Cen-

tral Railway, Andhra . 377@
14. M/s. Mysore Paper  Mills

Ltd., Bhadravati (S.Rly). 575
15. M/s. Titaghur Paper Mills

Lwd., P.O. Titagarh,

Distt, 24-Parganss,

West Bengal . . 3770

16. M/s, Shree Gopal Paper Mills
Ltd., P.0O. Jamnanagar,
Rly. Station, jsga.dhm,
Distt., Ambala . 600

17. M/s.  Dharangadhra Che-
mical Works, Ltd., (Cau-
stic Soda Dijvision) Sah-
upuram P .0. Arumuga-
ner, (Tinnevelly Distt). 26400

18. M/s. Saurashira Chcmmﬂl
‘Porbandar . 20400

Heq AW 7 ww fAw

(=g,

EELED | wt .

w1 afuea aat e ot gg a9
o 7 w41 fF

(%) wea ot wyer el #qw
gy fradr awfaat S F79 F17 T
RE;

(7) = faat & &9 53 a¥,
ST W e ¥ 99q W
158
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Mahatma Gandhi’'s Samadhi at Rajghat
[ Dr. L. B. Singhvi:
2546. Shri Hari Vishnu Kamath:
Shri Prakash Vir Shastri:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that the
inscription ‘He Ram’' has been remov-
ed from Mahatma Gandhi's Samadhi
at Rajghat recently;

(b) if so, on what basis and for
what reasons;

(c¢) whether the removal is perma-
nent or temporary; and

(d) whether the removal has been
effected with the consent, concurrence
and approval of Government?

‘The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) to (d)., Mahatma Gandhi’s Samadhi
is being redeveloped according to a
plan approved by Government. This
redevelopment involves the replace-
ment of the existing stone slab with
the inscription .-g r by black
granite which will have on it the
same text. The inscription has been
temporarily removed and will be
restored on the reconstructed Samadhi
in the near future.

Photographs of Indian Border taken
by Chinese

2547. Shri B. Verma: Will the Prime
Minister be pleased to state:

(a) whether Government are aware
that some Chinese officials along with
the Bara Hakim of Dhangarhi of Nepal
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visited Guari Phanta area of our side
some days back and took snapshots
of the area; and

(b) if so, the reaction of Govern-
ment thereto ang the action proposed
to be taken in the matter?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). No Chinese
officials visited Guari Phanta in Kheri
District of TUttar Pradesh. Two
Japanese, holding wvalid passport and
transit wvisas to enter Nepal from
India were, however, seen there on
June 1, 1962, taking photographs of
the Railway Station and the surround-
ings. These Japanese are helping the
Nepal Government in econducting
agricultural research and weat back
to Nepal the same day through Guari
Phanta. The Bara Hakim of Dhan-
garhi (Nepal) was not known to have
accompanied them. Since  these
Japanese, mistaken by some news-
papermen as Chinese, were not guilty
of any offence under our laws, the
question of tzking any aclion against
them did not arise.

Indian Delegation to UN., General
Assembly
[ Shri Ram Ratan Gupta:
2548, | Shri Yashpal Singh:
Shri Shree Narayan Das:
| Skri M. K. Eumaran:

Will the Prime Minister be pleased
to state:

(a) whether the composition of the
Indian Delegation to the U.N. General
Assembly has been finalised by Gov-
ernment; and

(b) what subjects ar~ proposed by
India to be discrssed in the next Ses-
sior of the UNO?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir.
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Matter of Urgent
Public Importance

(by The Government of India have
sponsored an item:

“Urgent need for suspension of
nuclear and thermo-nuclear
te r"

The Government have also co-
sponsored an item:

“The Policies of Apartheid of the
Government of the Republic
of South Africa:

(a) Race conflict in South Africa;

(b) Treatment of People of
Indian and Indo-Pakistan
origin in the Republic of
South Africa.”

Another  item—"United Nations
Year for International Co-operation”—
was sponsored by India last year and
is included in the agenda this year.

12.13 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC TMPORTANCE

REPORTED BAN ON IMPORT OF ART SILK
YARN AND CONSEQUENT UNEMPLOYMENT.

Shri Visbram Prasad (Lalganj): Sir,
under rule 197, I beg to call the at-
tention of the Minister of Commerce
and Indusiry to the following matter
of urgent public importance and I
request that he may make a state-
ment thereon:—

“The reported ban on import
of art silk varn resulting in un-
employment of over one lakh
of weavers."”

The Minister of International Trade
in the Minisiry of Commerce and In-
dustry (Shri Mapubhai Shah): This
is a longish statement but, as hon
Member are ipterested in it, I will read
it.

Representations have been received
by Government from wvarious actual
users of art silk yarn, including hand-
loom sector, against the recent  de-
cision not to import Rs. 1.5 crores
worth of art silk yarn during the
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current half year because of acute
foreign exchange situation.

It has been Government's policy

to effect a reduction in the import of
art silk yarn with the progressive in-
crease in the indigenous production.
The production of artsilk yarn, both
rayon filament and staple fibre yarn,
has increased from about 76 million
lbs. in 1959 to 100 million lbs. in 1961
and an estimated production of 112
million lbs. in 1862, The increase of
production in the current year is itself
worth about Rs. 4 crores. Consistent
with this and with the difficult situ-
ation of foreign exchange in recent
years, Government have been reduc-
ing the quantum of import of artsilk
yarn for actual users from Rs. 4.2
crores in 1958-59 top Rs. 21 crores in
1961-62. Similarly, the established im-
porters’ quota has also been reduced
to Rs. 17 lakhs per half year. Thus,
there has been a progressive reduction
with nil in the current year as far as
the quota of Rs. 1'5 crores is concern-

With the increased exports of art-
sillke fabries, import entitlement
against exports under the Export Pro-
motion Scheme also bring in adequate
quantities of yarn to meet a substantial
portion of the requirements of the
industry both in the powerloom and
the handloom sector. This could be
further stepped up only with the in-
creased exports,

As a result of the deteriorating
foreign exchange position it became
necessary to impose a further cut in
the imports permitted to all the indus-
tries, as the House is aware, affecting
even maintenance imports of several
industries.  The artsilk industry had
also to share in this reduction.

In 1962, the production of indigen-
ous artsilk yarn has increaseq as men-
tioned above and thus the total avail
ability of artsilk yarn to the artsilk
weaving industry even after this cut
will be higher by Rs. 2 crores over
the year 1961 in the current year,
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Over and above this, the exports of
art silk fabrics are also going up. In
1961, exports of art silk fabrics were
of the order of Rs. 64 crores which
are rising to about Rs. 8 crores in 1962
based on actual exports in the first
seven months of 1962. Therefore, the
tota] availability of art silk yarn to
this industry will increase by Rs. 33
crores in 1962 as compared to 1961.
Thus it will be seen that neither the
handloom sector nor the powerloom
sector of the art silk weaving industry
is going to suffer at all, but if anything,
will receive somewhat larger quantity
of yarn during the current year and
hence there need be no fear of loss in
production or employment or of
closure on account of any shortage of
raw materials.

Then the policy of handloom pro-
duction is given. If you like, I might
continue.

Mr. Speaker: That migh* be . i (-
the Table of the House

Shri Manubhai Shah: I lay it on the
Table of the House.

[The rest of the Statement laid on
the Table is reproduced below—Ed.)

In the distribution arrangements, the
handloom sector of the industry gets
the allotment of yarn in the following
ways:

(i) The entire established im-
porters quota valued at Rs. 17
lakhs per half year is being
reserved for and transferred
to the handloom organisations
for distribution through the
Director of Handlooms or the
Director of Industries of the
State concerned.

(ii) 10 per cent. of the indigenous
production is reserved far the
handloom sector and distribut-
ed through the distrihution
committee,

(iii) The industry is eligible far an
import entitlement to the
extent of 100 per cent fobl
value of the art silk fabries
exported.
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Matter of Urgent
Public Importance

[Shri Manubhai Shah]

It will be thus seen that due to the
overal] increased availability of art-
silk yarn both indigenous and im-
ported (against export entitlement
and including established importers’
quota which is entirely reserved for
the handloom sector) the total avail-
ability of the artsilk yarn to hand-
loom industry will be on the increase.
It may be also recalled that the value
of artsilk yarn made available to the
handloom industry in 1960 was Rs. 3:82
crores which rose to Rs. 4-23 crores
in 1961 and which will become Rs. 4'5
crores in 1962, Thus the total quan-
tity of yvarn to the handlooms has been
progressively increasing. This could
be further increased if larger exports
of handloom fabrics are made.

Nor also the powerloom sector of
the artsilk industry will suffer, even
though the policy of the Government
has remained and continues to remain
of granting somewhat higher alloca-
tions to the handloom sector as com=-
pared to the powerloom sector.

Shri Vishram Prasad. May I know
if there was at all any necessity for
banning the import of art silk yarn?
This policy snould have been adopted
a little earlier and not at this stage
when one lakh weavers are getting out
of employment. What steps is Gov-
"ernment taking to employ those per-
sons?

Shri Manubhai Shah: I am afraid,
there is no question of unemployment.
We have also checked it up only yes-
terday. It is only a fear expressed by
some people who are interested in
more imports and by some who are
interested in selling goods whick are
imported.

Shri Nambiar (Tiruchirapalli): May
I know whether the Government's ori-
ginal programme as enunciated in the
Fed Book, that is, in the Import Trade
Control Policy for April, 1962 +to
March 1963, contained the provision
of importing art silk tp the extent
necessary? Did the question of re-
duction arise due to want of foreign
exchange or due to the consideration
of availability of yarn here in India?

If it was due to availability which was
known to Government, how could this
sanction for import be given? The
position may be clarified.

Shri Manubhai Shah: The hon.
House is aware that the foreign ex=
change situation was reviewed by the
Government of India in May. As a
result of the late decisions of the Aid
India Club and wvarious other reasons
the hon. Finance Minister reviewed
the entire policy and it was decided
to cut as many items as possible with-
out which we can do. What I am sub=
mitting to the hon. House is that even
after the drastic cuts in various direc-
tions total availability is not at all
going to affect either the handloom
sector or the powerloom sector of the
industry.

Shri Warior (Trichur): May I know
whether this cut js only in respect of
art silk yarn or any other yarn also
which used to be imported?

Shri Manubhai Shah: Cotton yarns
are totally banned. At least I am
happy that under the export promo-
tion scheme we are allowing such a
large quantity of art silk yarn for the
weavers.

1219 hrs.
RE: MOTION FOR ADJOURNMENT

Mr. Speaker: Papers to be laid on
the Table.

Shri S. M. Banerjee (Kanpur): Sir,
regarding my motion for adjourn-
ment I have a submission to make.
Today is the last day of this Session.
While refusing my adjournment mo-
tion I have not been told that it is a
statement. Whatever I have referred
to is that with the help of the Plan-
ning Commission the UP Govermment
has imposed a tax.

Mr. Speaker: Order, order, Shri
Banerjee is an old parliamentarian.

Shri 8. M. Banerjee: Today is the
last day.

Mr, Speaker: As it is the last day
he can discuss it with me in my
Chamber immediately after I rise
and go there. I can bring it up after
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two hours after he has discussed it
with me. But because it is the last
day we should not relax the rules.
After ten minutes or so I will go to
my Chamber and ha can come to me
and discuss it.

12.20 hrs.

RE: EXPUNCTION

Shri J. B. Singh (Ghosi): Sir, I

want to give a personal explanation.
qE T AEA Y AFT 37 GO FY
qEE H St SO g JEF AR H A
78 f7az" &< s g f5 ow @
S Tetee wEw W ar i g9 N
FOHTE ET0 ST 9 AT 299 F9man o1
@}, T T F AgPr w wd at
97 TgH g aifgd w1 s 99 fom
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WO WEEd W WIE 699
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Ao qo fog: W wgr & at
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W IE T Agayer Al 9 9= §
TEE A Y o A anfed

Shri Ram Sewak Yadav (Bara
Banki) rose—

Shri Her» Do=n~ “7Tocheti): May I
have some infomisl ca from you?

Mr. Speaker: Shri Yadav has stood
up first.
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The Minister of Law (Shri A. K.
Sen): On a point of order, I think the
hon. Member cannot ask you to
review the decision already given.
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Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of clarification of
your observations under this rule, may
I make a submission ang request you
to enlighten the House? Because I
find that you have set up a tradition
here according to which, so far as T
remember,—even where serious objec-
tions have been taken by the Treasury
Benches—words and expressions were
not expunged at all whenever you
have been in the Chair in this Parlia=-
ment. A very wise and sound tradi-
tion you have set up and we are
grateful to you for that. )

May I make one submission? You
have even observed on such accaslons,
‘Let posterity see what has happened;
I would not expunge anything from -
the proceedings; let posterity see the
sequence of the observations, and let
them come to their own ~onclusions’
I think that it is a fine precedent that
you have set up in this Parliament.
We would have expected the Deputy-
Speaker also to follow in your foot-
steps as regards this matter. Is it not
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possible for you to advise the Deputy-
Speaker, not here, but in your Cham-
ber, or outside the House, to follow
your own precedent and to follow your
footsteps in this matter?

Mr. Speaker: No hard and fast rule
can be laid down. It is true, as Mr.
Kamath has said, that I am really very
chary of expunging anything and I
think that most of the records should
go as they are. As he has said, of
course, 1 observeq and did say those
words, namely. ‘Let posterity see how
we used those words, and how we
behaved, angd also that Parliament did
react very strongly against them, and
they hag raised objection to them. I
did say that. But, even then occasions
might arise when it might be thought
necessary that the words should be
expunged, and it is only left to the
presiding officer who might be in the
Chair at that time to judge whether
there is really an occasion where those
shoulg be expunged. Therefore, there
cannot be any harg and fast rule or
one rigid rule, that because I said so,
therefore, no occasion would arise
when 1 might be forced to order ex-
punction; that can happen.

Shri Hari Vishnop Kamath: May 1
appeal to you once again? As far as
1 know, when any remarks are ex-
punged outside the House, it is usually
done after you yourself or the Deputy-
Speaker has carefully considereq the
matter and thought over the matter,
ang it would be wiser for the Deputy-
Speaker, in future, before ‘he finally
orders the expunction, to consult you
and then finally decide. What has
happeneq has happened, and we can-
not undo it

Mr. Speaker: That cannot be done.
Now, Papers to be laid on the Table.

Shrimati Renu Chakravartty (Bar-
rackpore): There is one point on which
I would like to elicit information. In
connection with the Land Revenue Bill
which has been brought forward in
U.P, there is a statement in the press
today, that is, in The Indian Express
that this hag been forced upon the
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State Governments at the suggestion
of the Planning Commission. When
we go to the States, they tell us that
this is something which we are forc-
ing upon them. If that is so, we would
like to have a statement from the
Treasury Benches here on this matter,
whether actually this is the direct
outcome of the suggestion of the Plan-
ning Commission.

Mr. Speaker: The hon. lady Mem-
ber is an old parliamentarian, and she
is also one among the Panel of Chair-
men. Can I take it up in this manner?
Should she not have given notice to
me if she wanted to raise it?

Shrimati Renu Chakravarity: Today
is the last day of this session. It is
not poss.bie to give notice. It is a
very imporiant thing, and it is a mat-
ter which is agitating the whole coun-
try. W. would like to know what the
responsibility of Parliament is in re-
gard to this matter.

Mr. Speaker: Even if zhe sends me
notice today, perhaps, I might just
consider it and see if it can be taken
up later in the day, but it is not in
this manner that it can be taken up.

Shri S. M. Banerjee: May I ask one
thing? I am not asking anything about
this. Supposing you decide that this
can be taken up after some time....

Mr. Speaker: Then, I shall take it up
after some time.

Shri S. M. Banerjee; In that case,
we have to table the notice, and the
hon. Minister concerned has also to
be present....

Mr. Speaksr: I would ask the hon.
Minister to be present That is no

ground for argument

Shri Hem Barua: May I reek a clari-
fication on a fundam~ntal issue? I
require vour guidance in this matter,

Mr. Speaker: He can come to my
Chamber and we =hall sit together
and see, if I can give that advice,
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Table

Shri Hem Barua: It cannot be settl-
ed in the Chamber. That is why I am
asking for your guidance now.

Mr. Speaker: The Chair has to de-
cide, as any issue arises, on the facts
that are involved in that particular
issue, If a hypothetical case is put
before the Speaker and his guidance
or direction is required on that, then
it is a very difficult thing; he might
have to decide it later on, and then
perhaps he might put himself in diffi-
culty.

Shri Hem Barua: 1 shall finish in a
minute,

Mr. Speaker: 1 would request the
hon. Member to let us proceed with
the business.

Shri Tyagi: How can the Speaker
guide the Opposition? The Speaker
cannot guide the Opposition. How
can they ask for your guidance?

Shri Hari Vishnu Kamath: How can
my hon. friend say that the Speaker
cannot guide the Opposition? The
Speaker is there to guide the entire
House. So, it was wrong on the part
of my hon. friend to have saig like
that.

Mr. Speaker: All are equal for me,
whether they be on this side or on
the other side.

12.29 hrs.
PAPERS LAID ON THE TABLE

STATEMENTS SHOWING ACTION TAKEN BY

GOVERNMENT ON VARIOUS ASSURANCES,

FROMISES AND UNDERTAKINGS GIVEN EY
MINISTERS

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table the follow-
ing statements showing the action
taken by the Government on various
assurances, promises and undertak-
ings given by Ministers during the
various  sessions shown  against
each: —

(i) Statement No I, Second Ses-
gion, 1962 (Third Lok Sabha).
[See Appendix II, annexure
No. 104]. :

(ii) Supplementary Statement No,
IIT, First Session, 1962 (Third
Lok Sabha). [See Appendix
11, annexure No. 105].

(iii) Supplementary Statement No.
VI, Fifteenth Session, 1961
(Second Lok Sabha), [See
Appendix II, annexure No.
106].

(iv) Supplementary Statement No.
VII, Fourteenth Session, 1961
(Second Lok Sabha). [See
Appendix II, annexure No.
107].

(v) Supplementary Statement No.
XV, Thirteenth Session, 1961
(Second Lok Sabha). [See
Appendix 0, annexure No.
108].

1230 hrs.

RE: POINT OF ORDER

=it arrt (femme) : wemy wehm,
W T SIS 9T WIS | TFEEE &
ﬂiﬂ:ﬂ‘m%aﬁ@' % .. (Interruptions).

st TgArg ey (amoomEt) g
FI AGT WE AET TEN B |

Mr. Speaker: Let us hear if there
is any point of order.

ot A W R & §
X # Y At o= @A, 6w @
T AT g Tl § 6 A A g
fedl o, 37 Y Arefesw ¥ famr @
wx ww fomr faor o fr & @wor
wwrdw fFd wEE | A T O T
gfeq fFrsr @ g, SHg A
FATGETER Al FE AT eR T
= FF g7

weqw WEiAT : WET, WTET | &
HITHT ATiz W WTET g far @
¥ WY 43 WE

off AT : OF ATiE  WTE W
m. | (Interruptions).
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WEqw AR : AT qTT | AT
¥3ET 9EH AT ATH WL AR
g A g § A e waew
Te 379 a5 ¢ f5 ag 1% <ae o
ETAE B

o U A4 qTE AT Figd |
Shri MHarish Chandra Mathur

{Jalore): There can be only one point
of order at a time.

Mr. Speaker: That has been dis-
posed of.

Shrij Harish Chandra Mathur: That
is the end of it. The House should
proceed.

Mr. Speaker: Perhaps it might be
on a different subject. 1 am not sure
it he is not raising a point of order
on a different subject.

it aETEY - EAET AT L . .

Shri 8. N. Chaturvedi (Firozabad):
A point of order is raised when there
is something before the House, What
is the subject on which the point of
order is being raised?

Mr. Speaker: Order, order. Let us
hear him.

ot qE . we wEe, A S

gy WERA : AHME A5 W@
T wT AET IoT AEA | IHHT ghAew
TR 2 M § ) o A @E 9w
WET QAT G G | HE qTAAT
HIE §3 91 | FART IW T@ AR
|2 §FT wEe A ST anfEd |
LU e Sl

st arm oW Ay A oga ar
#ifad

TR WERET . A g3 A
Afew 57 @, 378 At & gfaar st 2
&k § v qg I ATT IET AT FY FaY
T

Table
=it FrTd : A ag @THE WG WA
TRy gfoer 7 faert & art & gomn
a1 | T &g 9 fw W St agard
tfoer & aradt, Sfew 9@ wad
efaem 78 st 24

WEIH WERA : WA §IE &
| qElrd ofoeT g A 9T 3T
WafeT T @Y &haT | W ad & fo@
& amEr aEm fF W R W JEn
gTga 79 19 7 AR & i ot gaw difew
fad o1d & & 97 gawr agaQ A
g & gf=w g s ) # Twa
w& fr A g aErr gfom
9% & g F1 fegr 1
Shri Hem Barua (Gauhati): May I
say something about my calling at-
tention notice? I had submitted a
calling attention notice on the sub-
ject of the Nepali police beating up
two Indiap nationals in Purnea. It
came up before the State Assembly
and the Speaker ruled that it is a
Central subject. But now I am infor-
med—just after 11 O’clock—that the
BExternal Affairs Ministry people deo
not have any information and there-
fore, it cannot be taken up. I just
wanted to know whether you have
not the right to guide them and direct
them to collect information.

Mr. Speaker: I will consider that
also.

st qETE - wEww WEnRd, W4
Fife wi-wa Aifes.. ..

woEW HERT - R e 1
gow 2@ Fe mag §i9 @3 s
Y AT FeET £
12.32 hrs,

PAPERS LAID ON THE TABLE—
Contd,

CertrrEp  Accounts ofF THE Com
Boarp, Rueser (SECOND AMENDMENT)
RuLEs

T2 Minister of International Trade
in the Ministry of Commerce and
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Industry (Shri Manubhaj Shah): I
beg to lay on the Table a copy each
of the following papers:

(i) Certified Acocunts of the Coir
Board, Ernakulam, for the
year 1960-61 and Audit Re-
port thereon, under sub-
section (4) of Section 17 of
the Coir Industry Act, 1853.
[Placed in Library., See No.
LT-434/62.]

(ii) The Rubber (Second Amend-
ment) Rules, 1962 published
in Notification No. GSR 1162
dated the lst September 1962,
under sub-section (3) of sec-
tion 25 of the Rubber Act,
1947. [Placed in Library. See
No. LT-435(62.]

ANNUAL Reportr oF HmnDUsTAN ORGA-

Nic CHEMICALS AND REVIEW By Gov-

ERNMENT ON THE WORKING OF THE
ComMPaNy

Shri Manobhai Shah: On behalf of
Shri Kanungo, 1 beg to lay on the

Table a copy of each of the following
papers:—

(i) Annual Reprt of the Hindus-
tan Organic Chemicals, Limi-
ted. Bmbay, for the year
ending the 31st March 1962,
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
Genera] thereon, under sub-
section (1) of section 619A of
the Companies Act, 1956.

(ii) Review by the Govermment
on the working of the above
Company. [Placed in Lib-
rary. See No, LT-436/62.]

PAPERS LAID ON THE TABLE—
contd.

NorrrrcAtion unper ALt Inpia Services
Act

The Minister of State in the Minis-

» try of Home Affairs (Shri Datar): I
beg to lay on the Table a copy each
of the following Notifications under
sab-section (2) of section 3 of the All
India Services Act, 1851, making cer-
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tain further amendments to Schedule
I to the Indian Administrative Ser-
vice (Pay) Rules, 1954:—

(i) GSR No. 678 dated the 19th
May, 1962,

(ii) GSR No. 702 dated the 26th
May, 1962,

(ili) GSR No. 755 dated the §th
June, 1962,

(iv) GSR No. 996 dated the 28th
July, 1962.

[Placed in Library. See No. LT-437/
62].

NorrFicaTion unpEr Emrprovees Pro-
vIDENT Funps Act

The Minister of Labour in the Min-
istry of Labour and Employment (Shri
Hathi): I beg to lay on the Table a
copy of Notification No. GSR No. 1125
dated the 25th August 1962, wunder
sub-section (2) of section 4 of the
Employees Provident Funds Act, 1962,
extending the said Act to cashewnut
industry.

[Placed in Library. See No. LT-438/
62].

ANNUAL REPORT ON WORKING OF INDUS-
TRIAL AND COMMERCIAL UNDERTAKINGS
or CeNTrRaL GOVERNMENT

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat): I
beg to lay on the Table a copy of
Annual Report on the working of
Industrial ang Commercial Under-
takings of Central Government for
the year 1960-61. [Place in Liby. See
No. LT-439/62].

REPORT OF INDIAN AND STATE ADMINIS-
TRATIVE SERVICES AND PROELEM OF
DiSTRICT ADMINISTRATION

Shri Datar: On behalf of Shri C. R.
Pattabhi Raman, I be beg to lay on
the Table a copy of Report on Indian
and State Administrative Services and
Problem of District Administration by
Shri V. T. Krishnamachari.

[Placed in Library. See No. LT-
440 /62).
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Table

ANNUAL REPORT OF THE REGISTRAR OF
NEWSPAPERS

The Deputy Minister in the Minis-
try of Imformation and Broadcasting
(Shri Sham Nath): I beg to lay on
the Table a copy of Annual Report of
the Registrar of Newspapers for India,
1962 (Part I). [Placed in Library.
See No. LT-441/62].

ANNUAL ACCOUNTS OF INDIAN AIRLINES
CORPORATION

The Minister of Transport and Com-
munrications (Shri Jagjivan Ram): On
behalf of Shri Bhagavati, I beg to lay
on the Table a copy of Annual Ac-
countg of the Indian Airlines Corpora-
tion for the year 1959-60 together
with Audit Report thereon, under sub-
section (4) of section 15 of the Air
Corporations Act, 1953, [Placed in
Library. See No. LT-442/62].

Shri Morarka (Jhunjhunru): In pur-
suance of your instructions the other
day, I would like to know whether a
statement explaining the delay is also
laid on the Table.

Mr. Speaker: He does not know per-
phaps. I had said the other day that
whenever there was unnecessary delay
in a paper being laid on the Table, a
statement explaining the cause of the
delay should also be laid.

Shri Jagjivan Ram: In this case,
there has been no delay. This has
been the practice.

Shri Morarka: The report relates to
the year 1959-60 and now we are in
September, 1962.

Shri Jagjivan Ram: That is what
has been followed ip this case for so
many years.

Shri Morarka: Even then it cannot
be said that there is no delay.

Mr. Speaker: When was this receiv-
ed by the Government?

Shri Jagjivan Ram: I am not quite
sure, but it must have been received
a few months back.

Messages from 6774
Rajya Sabha

Mr. Speaker: It might be ascertain-
ed afterwards.

MINUTES OF PARLIAMENTARY
COMMITTEES

CoMMITTEE ON SUBORDINATE LEGISLA-
TION

Shri 8. V. Krishnamurthy Rao-
(Shimoga): I beg to lay on the Table
the Minutes of the sittings (first to
third) of the Committee on Subordi=-
nate Legislation held during the
Second Session.

CoMMITTEE ON GOVERNMENT ASSU-
RANCES

Shri Morarka (Jhunjhunu): 1 beg
to lay on the Table the Minutes of
the first sitting of the Committee om
Government Assurances held during
the second session of Third Lok
Sabha.

12.37 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(i) ‘In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and
Conduct of Business in the
Rajya Sabha, I am directed
to inform the Lok Sabha that
the Rajya Sabha, at jts sitting
held on the 4th September,
1962, agreeq without any
amendment to the Advocates
(Third Amendment) Bill,
1962, which was passed by
the Lok Sabha at its sitting
hely on the 24th August,
1962

(ii) In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con=
duct of Business in the Rajya
Sabha, I am directed to in- -
form the Lok Sabha that the
Rajya Sabha at its sitting held
on the 4th September, 1962,
agreeed without any amend-
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Sabha
[Secretary]
ment to the Extradition Bill,
1962, which was passed by the
Lok Sabha at its sitting held
on the §th August 1962

(iii) ‘In accordance with the pro-
visions of rule 125 of the
Ruleg of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to inform
the Lok Sabha that the Rajya
Sabha at its sitting held on
the 5th September, 1962, agre-
ed without any amendment to
the Land Acquisition (Am-
endment) Bill 1962, which
was passed by the Lok Sabha
at its sitting held on the 30th
August, 1962."

(iv) ‘In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, 1 am directed to in-
form the Lok Sabha that the
Rajya Sabha at its sitting held
‘on the 6th September, 1962,
agreed without any amend-
ment to the Reserve Bank of
India (Amendment) Bill, 1962,
which was passed by the Lok
Sabha at its sitting held on
the 3rd September, 1962

(v) ‘I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
Tuesday, the 4th September,
1962, passed the enclosed
motion concurring in the re-
commendation, of the Lok
Sabha that the Rajya Sabha
do join in the Joint Commit-
tee of the Houseg on the Bill
to amend and codify the law
relating to marriage and
matrimonial causes among
Christians, The names of the
members nominated 'by the
Rajya Sabha to serve on the
sald Joint Committep are set
out in the motion.

Motion

- “That this House concurs in the
recommendation of the Lok Sabha

nate Legislation

that the Rajya Sabha do join in
the Joint Committee of the Houses
on the Bill to amend and codify
the law relating to marriage and
matrimonial causes among the
Christians, and resolves that the
following members of the Rajya
Sabha be nominated to serve on
the said Joint Committee: —

1. Rajkumari Amrit Kaur

2. Shri Jairamdas Dulatram

3 Shri A. C. Gilbert

4 Shrimati Jahanara Jaipa] Singh
5. Shri Dayaldas Kurro

6. Shri Bansi Lal

7. Shri A. D Mani

8. Shrimati Uma Nehru

9. Shri Mulka Govinda Reddy
10. Shri M. H. Samuel

11. Shri M. C. Shah

12.Shri Awadeshwar Prasad Sinha
13. Shri P. A. Solomon

14 Shri Thomas Srinivasan

15. Shri A M. Tarq.”

PRESIDENT'S ASSENT TO BILLS
Secretary: Sir, I lay on the Table
the following two Bills passed by the
Houses of Parliament during the cur-
rent session and assented to by the
President since a report was last made
to the House on the 6th August 1962:
1. The Appropriation (No. 4) Bill,
1962.
2. The Appropriation (Railways)
No. 4 Bill, 1962

COMMITTEE ON SUBORDINATE
LEGISLATION

Fmst REPORT
Shri 8. V. Krishnamurthy Rao
(Shimoga): I beg to present the First
Report of the Committee on Sub-
ordinate Legislation.

Shri Harl Vishnu Kamath (Hosh-
angabad): Copies of this report which
he has just laid on the Table may be
circulated to Members.
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ESTIMATES COMMITTEE
FmrsT ANp Seconp REPORTS

Bhri Dasappa (Bangalore): I beg to
present the following Reports of the
Estimates Committee: —

(1) First Report relating to ac-
tion taken by Government on
the recommendations con-
tained in the Eighty-first
Report of the Estimateg Com-
mittee (Second Lok Sabha)
on the Ministry of SR. &
C A —Part III—Nationa] Atlas
Organisation Survey of India
etc.

(2) Second Report relating to
action taken by Government
on the recommendations con=
tained in the Thirty-third and
Eigthty-seventh Reports of
Estimates Committee (Second
Lok Sabha) on Hindustan
Steel Limited, Ranchi.

Shri Hari Vishno Kamath (Hosh-
angabad): In this connection I wish
to say just a word. I am glad to note
that the rather clumsy phrase *Aec-
tion Taken Report” wused yesterday
has been dropped now.

CORRECTION OF ANSWER TO
STARRED QUESTION NOS. 1411
AND 1616.

The Minister in the Ministry of
Food (Shri A. M. Thomas): Sir, Shri
U. M. Trivedi had asked the follow-
ing supplementary question:

“May I know if Government
proposes to have a uniform law
of land acquisition throughout
India and consolidate all the
laws as amended up-to-date by
the various States?”

In reply 1 had stated as follows:

“The present Land Acquisition
Act of 1894 which has been the
subject matter of the decision of
the Supreme Court is applicable
throughout the country.”

1782 (Ai) LSD—S$.
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mission of Enquiry
| on Dumraon
Accident

The correct position is that the
Langd Acquisition Act of 1894 applies
to the whole of India except the terri-
tories which immediately before Nov-
ember 1, 1956 were comprised in
part ‘B’ States. It also does not apply
to Jammu and Kashmir. Since acqui-
sition of land is in the concurrent list,
the State Governments have enacted
laws with regard to the territories of
former part ‘B’ States. In the former
part ‘A’ States also, the Act of 1804
has been amended in some cases,

The Minister of Foed and Agricul-
ture has already stated the correct
position in the Lok Sabha during the
debate on the Land Acquisition
(Amendment) Bill, 1962, on August
21, 1962.

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nz.h): Sir, during the course
of my reply to supplementaries to
question No. 1626 on the 22nd June,
1962 1 had stated “The installation of
this 20 KW shortwave transmitter will
take about three to four months
more”. The corrcet postiion, how-
ever, is as alreadv indicated in reply
to Unstarred Question No. 2156
answered on 29th May, 1962 that the
installation of 20 KW Shortwave
transmitter at Trivandrum is expected
to be completed during the year 1963-
64.

STATEMENT RE. COMMISSION OF
ENQUIRY ON DUMRAON ACCI-
DENT

The Minister of Railways (Shri
Swaran Singh): As the Honourable
Members will recall I made a state-
ment on the floor of the House on
31-8-1962 about the circumstanees
leading to the adiournment of hear-
ing by the Commission of Inquiry
constituted bv the Government to in-
quire intp the accident to 6 Down
Amritsar-Howrah Mail at Dumraon.

According to the Commission the
proceedings before the Commission
and the Criminal Court could not go
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[Shri Swaran Singh]

on simultaneously. The matter has
been considered in consultation with
the Government of Bihar, who have
now advised that the charges against
the two Cabinmen of Dumraon have
not yet been framed. The Govern-
ment of Bihar are taking steps to
withdraw the criminal case. The
Commission will recommence their
hearings as soon as the necessary for-
malities connected with the with-
drawal of the case are completed.

STATEMENT RE. RETENTION
PRICES OF PIG IRON AND STEEL

The Minister of Sieel and Heavy In-
dustries (Shri C. Subramaniam): Sir,
with your permission I would like to
make a statement on the important
subject of the fair ex-works retention
prices of pig iron and steel payable to
the main producers of iron and steei
for the period 1st of April 1960 to
the 31st March, 1962, The uniform
retention prices for steel payable to
the Tata Iron ang Steel Co. Ltd. and
the Indian Iron and Steel Co. Ltd.
were enguired into by the Tariff Com-
mission in 1955. In their resolution
No. SC(A)-2(149) /55 dated the 1st of
February, 1956, Government accepted
the Tariff Commission’s recornmenda-
tion that the average retention price
payable to the two major producers
should be fixed at Rs. 393 per ton.
Government also agreed to examine,
on merits, claims for escalations in
retention prices resulting from
changes in railway freights, changes
in statutory prices of coal and other
fuel ete. As a result of the escala-
tions allowed, the basic retention
prices fixed in 1956 were increased
under the Escalator Clause four times
and the average escalated retention
price in force on the 31st of March,
1960 was Rs. 474:59 per ton including
excise duty. The prices then fixed
were for a period of five years from
1955-56 to 1959-60.

A reference was made to the Tariff
Commission by the-Governmen on the
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Pig Iron and Steel

13th of March 1961 to enquire and re-
commend, having regard to the vari-
ous agreements with the steel com-
panies, (i) what the normal retention
prices of steel should be for the
period from the 1st #f April, 1960 to
the 31st of March 1962; and (ii) the
special element that should be allow-
ed in the price in addition for pay-
ment by the Tata Iron and Steel Co.
Litd, and the Indian Iron and Steel
Co. Ltd. of interest on and repay-
ment of the special advances made to
those companies by Government.

A similar reference regarding the
fixation of pig iron prices for the
period 1-4-1960 to 31-3-1862 was made
on the 1st of August 1961. Mean-
while, after having a preliminary cost
examination of the Tata Iron and
Steel Co. Ltd. and the Indian Iron and
Steel Co. Ltd. undertaken by the Cost
Accounts Branch of the Ministry of
Finance, Government decided to in-
crease the retention prices of steel to
an average of about Rs. 512 per
tonne. This price was purcly provi-
sional and was subject to adjustments
in the light of Government's decision
on the recommendations of the Tariff
Commission.

The Commission having conducted
an enquiry submitted their report at
the end of April 1962. The main re-
commendations of the Commission are
as follows:

(i) The average fair retention
price of saleable steel (inclu-
sive of the special element
for payment of interest on
and repayment of special ad-
vances) for 1960—62 should
be Rs. 550 per tonne. ‘This
recommendation was based on
an assessment of a fair or
standard block on the basis
of of a comparative study of
the capital blocks of the exist-
ing units. The Tariff Com-
mission recommended that
for the price period 1960—82,
a capital block of Rs. 1300 per
tonne of saleable steel should
be reasonably representative;
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(ii) A return at 8 per cent on the
representative block of
Rs. 1300 per tonne of saleable
stel and interest on an esti-
mated working capital at six
months works cost equivalent
at 5 per cent should be
allowed;

(iii) Based on an equated payment
spread over a period of 20
years, the special element
allowed in the retention price
for payment of interest on
and repayment of the special
advances should be Rs. 8 per
tonne of saleable steel (this
element is included in the
price of Rs. 550 per tonne);

(iv) The fair retention price of
steel ingots for 1960—62
should be Rs. 344 per tonne,
inclusive of the special ele-
ment of Rs. 8 per tcnne for
payment of interest on and
repayment of the special ad-
vances;

(v

—

The price of pig iron recom-
mended by the Commission
means roughly an increase of
Rs. 3 per tonne over the exist=
ing prices.

There are other recommendations
of a general kind which the Commis-
sion have made with the object of im-
proving the production of iron and
steel in the country.

After carefully examining the re-
commendations of the Commission,
the Government have come to the
conclusion that for the period 1960—
62 there is insufficient justification for
accepting a block of Rs. 1300 per
tonne. The Government have, there-
fore, decided to base the retention
prices on a block of Rs. 1176 per
tonne. This figure has been arrived
at on the basis thut the plants should
have worked at 100 per cent of capa-
city instead of 90 per cent optimum
mentioned by the Tariff Commission
and after excluding from the capital
block the special advances paid to the
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companies by Government. The Gov-
ernment also consider that the work-
ing capital provision allowed at six
months of the works cost equivalent
is rather high and feel that a provi-
sion on the basis of four months
works cost should be adequale.
Finally, in revision of their earlier
decision taken in 1859, the Govern-
ment consider that it is not necessary
at this stage to provide an element in
the retention price for the payment
of interest and the repayment of the
special advances. The agreements
with the companies provide for an
alternative method of repayment of a
part of the special advances with in-
{erest, namely an issue of share capi-
tal by the companies, at such time or
times as the Government of India,
may in agreement with the companies,
decide. This will be considered fur-
ther by Gevernment. Government
have according'y decided to oxclude
the element of Rs. 8 per tonne recom-
mended by the Commission on this
account from the retention price to
be fixed. As a result of these deci-
sions, the average retention price of
steel produced by the main producers,
whether in the private or in the
public sector, wil be fixed at a uni-
form rate of Rs. 522.50 per tonne for
the period 1st of April 1960 to the
31st of March 1962, which means an
increase of Rs. 10.50 per tonne over
the provisional price fixed earlier.
instead of the increase of Rs. 38 per
tonne recommended by the Tariff
Commission. The -detailed retention
prices recommended by the Commis-
sion for different categories of steel
will be scaled down suitably in &ec-
cordance with the above decision.
Lest there should be any misunder-
standing, I should like to make it
clear that the controlled price of vari-
ous categories of steel for sale to the
public will not be raised as a result
of this decision to increase the reten-
tion price payable to the main pro-
ducers.

As regards the retention price of
steel ingots, for similar reasons Gov-
ernment propose to fix this price at
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[Shri C. Subramaniam]

Rs. 326 per tonne. Similarly for pig
iron, aft®r making a deduction on ac-
count of the reduced provision for
working capital, Government propose
to fix a retention price which is Re. 1
per tonne lower than the price re-
commended by the Commission.

The Government have also consider-
ed the other general recommendations
of the Commission regarding regular
supply of raw materials (particularly
coal), improvement of sintering and
ore handling facilities, more regular
transport arrangements for both raw
materials and finished products, adop-
tion of latest technological advances
ete. They have accepted these and
will also commend them to the steel
plants for implementation.

The recommeandations of the Com-
mission related only to the period 1st
of April, 1960 to 31st March 1962
We are already in Seplember 1962 A
view has, therefore, to be taken of
the prices to be fixed after the 1st of
April 1962. Government have decid-
ed that the prices to be fixed for the
perioj 1960—62 chould also be ap-
plicable provisionally beyond the
period 1=t April 1962 subject to cer-
tain changes which are necessary on
account of (a) the recent increase in
the statutory price of coal and (b) the
increase in the railway freight from
July 1st, 1962. The effect of these
changes will be announced shortly,
The final prices to be fixed for the
pecicd aiter 1st April 1962 will be
decided after further consideration.

Government regret the delay in the
announcement of their derisions on
the reports of the Tariff Commission
which was mainly due to the com-
plexities of the problems involved. A
government resolution on the subject
announcing these prices is beimng
issued today.

Suri A, C. Guha (Barasat): May I
know how the present price will com-
pare with the price of imported steel?

Shri C. Subramaniam: I cannot give
an immediate answer,
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Shri A. C. Guha: Will it be costlier
than the imported steel?

Shri C. Subramaniam: Yes... (In-
terruptions.

Shrimati Renu Chakravartty {Barra-
ckpore): May 1 know whethar the
question of reviewing the way the
Tariff Commission has been calculating
the costs, whether in steel or in cement
or other basic industries, whether that
entire question is being gone into by
the Government and secondly, whether
in the case of steel plants the refusal to
give them Rs. B exira over the repay-
ment of their Rs. 20 crores loans . . ,

An Hon. Member: It has not been
given.

Shrimati Renu Chakravartty: Whe-
ther the question of permitting them to
float extra shares has been considered
along with the fact they have not paid
even a pice back by way of the lean.

Suri €. Swbramaniam: The ques-
tion has not been very clear to me any-
how. The repayment has not been
done so far and the agreement was for
the repavment of this. A special ele-
ment will be included in the retention
price. It is on that basis that the
Tariff Commission made a recommen-
dation that Rz B per ton should ke in-
cluded in the retention price, but now,
we have negatived that recommen-
dation ang we are proposing to tuke
advantage of another caluse in the
agreement by which it ghoulq be pos=
sible, by agreement with the company,
to ask them to reduce the equity capi-
tal and pay back this loan,

Shri Tyagi (Dehra Dun): I want to
put one question for the sake of clari-
fication.

Shrimati Renu Chakravartty: My
question has not besn answered. 1
want to know whether they are going
into the entire caleulation of the Tariff
Commission,

Mr. Speaker: It may be that the
hon. Members can have recourse to
some other method in such matters.

Shri Tyagi: This is the last day of
this session.
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Shri S. M. Banerjee (Kanpur): The
hon. Minister stated that this increase
is not going to affect the consumers. I
want to know whether definite instruc-
tions will be issued or whether this
will be issued or whether this will
also be embodied in the resolution that
the Government are going to issue to-
day.

Shri C. Subramaniam: There will
be no change in the selling price and
therefore the hon. Member may be
assured that this will not increase the
price.

Shri Tyagi: I want to have one
clarification. After this retention
price has been announced, may I know
how much margin does the Indian Iron
receive and how much margin does
the Tata Iron receive, between the cost
price and the price which we have
settled?

Shri C. Subramanijam: For the cal-
culation of the retention price, we have
a certain notional block. What is their
actual cost now has been worked up.
As far as the manufacturing cost of
the company is concerned, we have not
interfered with the recommendation
of the Tarif Commission which has
been accepted. Apart from that, we
have interfered with the recommenda-
tion of the Tariff Commission only in
respect of the return to be provided
on the capital of the companies, and
therefore, that js a matter for calcula-
tion.

Shri Tyagi: My question was this.

Mr. Speaker: The question is whe-
ther the Tariff Commission made any
assesement of the margin of profit to
be left with the companies.

Shri C. Sobramaniam: That is what
I am stating. ‘The Tariff Commission
made the recommendation that a
return of eight per cent should be
made on the basic of Rs. 1,300. But
the Government have come to the
conclusion that Rs. 1,300, as the block,
is not necessary on the basic of 80 per
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cent performance. If there was any
shortfall which is due to inefficiency of
the concern, we need not pay for the
inefficiency. Therefore, 100 per cent
performance should be taken into
account.

Bhri A. C. Guha: Will that eight
per cent be available to the public
sector factories? Will the same mar-
gin of profit be availible both to the
public sector and the private sector?

Shri C. Sobramaniam: This is &
common retention price which is being
fixed both for the public and the
private sectors.

Shri Tyagi: Then there is a contradic-
tion.

Shri Morarka (Jhunjhunu): The
Minister said just now that for fixing
this price, Rs. 1,176 has been taken as
the capital cost of the block as the
basis. The capital cost differs from
plant to plant. For example, in the
public sector, the capital cost is much
more than in the old plants. May I
know whether the Government has
considered the desirability of taking
the actual cost of the block rather than
the notional cost for all the plants on
an equal basis?

Shri C. Sobramaniam: As a matter
of fact, the Tariff Commission took 80
per cent performance and then on that
basis calculated the capital block, The
Government came to the conclusion
that there is no justification, for the
purpose of ensuring a return, to take
90 per cent performance, but only 100
per cent performance should be taken.
On that basis, it has been worked out.

Shri Morarka: Whether it is 90 per
cent or 100 per cent, the capital cost
in the new plants is quite different,
and is much higher than in the old
plants. Some are new and some are old.
Therefore, the question is whether the
Government have considered the
desirability of making any distinction
between these aspects in respect of
the basis for the fixation of the reten-
tion price.
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Shri C. Subramaniam: There is an
agreement that there will be a common
retention price for all the plants, in the
public sector as well as in the private
sector—old and new. Therefore, we
cannot make such a distinction. (In-
terruption).

Mr. Speaker: Order, order.

Shri C. Subramaniam: But that ag-
reement lasts only up to 31st March,
1952 Hereafter, it is open to us to make
a variation if it is found necessary.

Shri Tyagi: 1 had read in some
newspapers that the Indian Iron ear-
ned a profit' of Rs. 12 crores out of
their total block of Rs. 12 crores. Un-
der these circumstances, I was anxious
to know how much margin is given.
There are three main iron steel pro-
dusing units: one is the Indian Iron;
another is Tata; and the third comes
under the public sector. After fixing
thiz basic, retention price, I want to
know how much is the margin which
is calculated by the Tariff Commission,
how much of the margin of profit goes
to each of these three units.

Shri €. Subramaniam: Any hon.
Member can work out the arithmetic.
1 do not expect the hon. Member to
have it done by me. "

1255 hrs.
MOTION RE: JOINT COMMITTEE

The Minister of Law (Shri A. K.
Sen): I beg to move:

“That in the motion adopted on
Wednesday, September 5, 1962
concurring in the recommendation
of Rajya Sabha that Lok Sabha
do join in the Joint Committee of
the Houses on the Bill to consoli-
date and amend the law for the
limitation of suits and other pro-
ceeding and for purposes connec-

*  ted therewith, the names of the
following Members who are in
excess of the number of the Mem-
bers of Lok Sabha to be nominated
to serve on the said Joint Commit-
tee be omitted and a message sent
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to Rajya Sabha making the neces-
sary correction in the message
sent to that House on the 5th
September, 1962: Shri P. C. Boroo=
ah, Shri Bhola Raut, Shrimati
Subhadra Joshi, Shri Virbhadra
Singh, Shri Gopal Dutt Mengi,
Shri T. Abdul Wahid, Shrimati
Sangam Laxmi Bai, Shri Bishen
Chander Seth, Shri Frank
Anthony and Shri Tridib Kumar
Chaudhuri.”

I apologise for this mistake which
occurred the other day through the
in advertence of the several people
concerned in drawing up the list of
names. What happened was, the Rajya
Sabha pased a motion requesting the
Lok Sabha to nominate 20 Members
for the Joint Committee on the Limi-
tation Bill. They nominated ten from
their own House. when the subject
came in here, the motion that we
adopted was that we concur with that
motion for nominating 20 names, but
30 names got into the list which was
put in. Therefore, unfortunately, we
have to drop out ten of the excess
names which got into the list and the
correction has to be done. The excess
names were included sheerly by an
inadvertence and the mistake was not
detected here at the time of the mo-

‘tion nor even at the time when it was

transmitted.

Shri Harl Vishnn Kamath
(Hoshangabad): Sir, I raise a point of
order. This, in all conscience, is a se-
rious matter. I do not like to say that
it is an affront to the House, but
certainly this is not the way in
which the House ought to be treated.
The hon. Members of this House could,
if the opportunity offered itself, raise
it as a matter of privilege. But there
is no time nor is this the occasion for
it. But this is a serious matter, We
would like to know from the Minis-
ter as to who was incharge of the Bill
on that particular day. Well, he Is
not listening to what 1 am saying. It
is wrong for a Minister to engage
himself in conversation now. I would
request you to tell him not to engage
himself in conversation.
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Mr, Speaker: I would request the
Minister—

Shri Hari Vishnu Kamath: I have
not yet finished. [ would request you
to ask the Minister to tell the House
—well, he is again engaged in con-
versation with the Minister without
Porifolio. He has a portfolio; why
shouid be engage himself in conver-
sation with the Minister without
Portfolio now?

Mr. Speaker: Probably he js pre-
paring the answer for the hon. Mem-
ber.

Shrj Hari Vishnu Kamath: Who?

Mr, Speaker: The Law Minister;
perhaps he is trving to prepare the
answer to the objection raised.

Shri Hari Vishnu Kamath: So far
as this particular matter is concern-
ed. I think his junior, Shri Bibu-
dhendra Mishra, was in charge of the

Bill on that day. I want to know.

whether it was his mistake, It is
more than a mistake; it is a blunder,
and I am advisedly using that word
‘blunder’. It is a very serious mat-
ter, and we hope that under your
direction and guidance, the Ministers
on the Treasury Benches would not
be so careless as to commit such a
blunder, which they should not have,
after so much of experience.

13 hrs.

Mr. Speaker: Did he want to make
only comments or any suggestion also?

Shri Hari Vishnu Kamath: I want
1o know who was in charge.

Mr. Speaker: That he has said.

Shri Hari Vishnu Kamath: About
the other point, you will be good
enough to chastise them for this,
mildly and gently if necessary.

Mr, Speaker: 1 did it mildly, but
the hon. Member does not do it mild-
ly.

Wt wo w0 @@t (@d1YgT) o

o T oIz "WTE WEY, 71 OOg

rEm, # g7 faded w1 wigEr §
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fe &a O% rdegry s 33 9T
§ az famr gar @ —-

“A motion shall not raise a
question substantially identical
with one on which the House has
given a decision in the same ges-
sion.”

7 Fga ag & 5 oo fasg qvdaE
*feimy faar g o9 @A 5 56 dT
# g3 flew i m w @Y
ST AGl W g aife &y fafaerg
Fod § gofed i FFrqag s
4* qgrey F19g yeaT A4 faar A
FifF ww favg qv gq foin & %
g1

gairary & gw éaq § ug @Al
argar 2 f5 ¥ arfemiedr Shrw &
i3 g5y sfemr g fr o mA R
AT IR FART & FAZ G T T A7
neg 3 Fwd R0 ¥ @i 9T 36
FTT TE AR AR INY 8@« F of9
azeq o)< Tor fod od | qod el W
oz dfezm § s gg> a7 ug
fawr gor § 1 —

“One or the other House has
sometimes added more members
to its committee and sent a mes-
sage to the other House inform-
ing it of the fact and requesting it
to make a corresponding addition
to its committee, with which re-

quest the other House has com-
plied.”

ZwTdr afyer 5* gro B A
T afwar § iRV mez A R fE
RATt WA R WA ¥ AT g W
¢t a3 7 fear srg afF Swd A ¥
WF qHY N T TAET AT N g weA
#vag=a qw fid vd | ¥ Faw oF
fagr Far @ '

weIH WEw : UY g4 [
qifearifedt afsew 1 gaver far g »
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[z =g xw] X
aw A froey Al ¥ 9 Y ow
i Ro Ao fFFN: g7 qw T A
TR

Weus WEa 0 A wo FY T AW
¥ Yie qworamr g ag afefE
FUF WS AT A il Wag far

“A r;mtion modifying are solu-
tion of the same session, by omit-
ting or altering subsidiary por-
tions of it is in order so long as it

is not sought to reverse it in
substance.”

o= am 97 g% ¥ =i gw & @i
fF 0 Fm=w gaer T AR IR
a1 fF a8 asw she #L sfaww
FL 1tz I s fam fF 2o
e g1 AYF a1 F | GHAT F A
A M wE oEwI A 9 A wewe
FAT 4T | TH 98 o9 FU 91 fF ogw
IgH miwa g & fod A € ar §wC
T & 1 3% o adt T a7 fr s
&9 998 sfawe @ § A e
T NERE AmamamgTId
g Tt AT FIEE 30 H g
WA T Y QL AT 30 EIT & | oEg
faeft & ot &7 1 TeET AT WEEE-
AE g OHr Tt A A =fEd
A @ 919 FT VAR oI @A
wifed v g9 |7 & ®T &7 a1 I9F,
T GzfaaE 91T TEAE A7 w0
19 wEE el g & fuer
I I T g AT dX 9% ST
wefaara &g | OH0 TWdT AET AT
aifed | I8 =g wat gf | T g
gy fad w7z & f e 9w
w1 g war w1 ¢ 6 R0 Fvadt ofae
gTararat o ww gw mfad F1
a9 a1 IF I TA T ALY FL a7 0
¥ T A IAET WA e A
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Y Ho o fradt : ¥ frdmw @
f& o 7z 7 rd Fy o fv 7w o
T IAFY T A ZH TOH FIART
T qfF7 7w @37 7 o2 a9 gwa
f@ aw@ 0 T & TW 3o TEW
AMEE FT TAMEA 3o WEE AWGS
fFf | o9 7z 97 F&1 o @ & fF
@ fad &1 o weAT & fF o ®eA
@ #49 ¥ faug & 9%7 § 9@ IEH
qHEAT 3F TE g | WL qIA A T
favra 7 ferar #1ar S 99 G0 T WK
o faamr gar ar gEsn a9t
faredt 7 =7 mwg wmafe 450 %7

HOA TH GT0 &7 aCH F1E A
& faar. .

WU WEIST ¢ WO 6 S a1
¥ #5271 78 fewr v 0 & 77 w1
faar & 9T #Y A6 FI AW FA?
o9 1 90 99 AL qTHA 9§ 99
g H g femgar & —

“A motion shall not raise a
question substantially | identieal
with the one op which the House
has given a decision in the same
session.”

a1 Tl FHCE FT A AT 4T FHA
TEH FAFC fFar | W gn sHEw
F1 IFAT Mg A T FEA AAT TR
I EE I RIT W HE fraw
FIF T § 1 EHL AT WA & -
I A AT gwA haen fagr @ 9a
§iz wodl ¢ i oF TRA A gw 2T
foF g w1 & F1E FT § foas e
qaud qE & fF e W I § AR
FEH A9 arFe 3o fam FRAZJE
T A% AR W ¥ Y e ot
A Fafeawe § a7 g ge w00
anfgd 1| It ¥z G}  IERr @
FE T EAM B g A9 gF grfaw
21 w9 A q@rw qefaw #1 gy
gurdr sl § st % ag ferer feay o
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fe qerfra # @sr & st @ A
IR 7| AIT A A 98w
g1y T fF e w1 & A
W | QT T3 O Mg FIE &
g

I 99 FAT WA §1 ' g
7z ag ¢ fr Wt o & Y oF 83 et
2 A oF fedfme o foam a8 3
2 fom | Fedfa § 9% aR T Tw
T 2 1 ZRT S A fgey ¥ faar
-

“This House concurs in the re-

commendation of the Rajya
Sabha...... "

Faq oy o fF g i T 3w
A & 7 Ay A fay € oy
& | Tafad ag OF Tod! § afF g TR
gEET A G §HCAT § 1 W@y a9 W
gl g3 &1 a%dr 9f | g 98 woA
W w1 v w7 ar faege A
¥ w1 afs g W
¥ v Fafeqae § 7% # 76 ¢ wwlew
Tewit 771 VAT & 1 g U g fera &
fF 378 s F € faaer fr
Haaw 42 £ f5 gw S e 2y E dfe
A A femd & i Jead & ) qg o4t
¥z T @ W g ava goed FCaFa
1M ST gag AT 33
THH F1E AT TG TR )

ot wo o fgddt | wegwr weley,
# §H 879 ¥ qg T g (% g
TR GUTE T AR § T A
sma At ) e Fuwgm e
wa Zrew 3 o favia ¥ faar wie 9ad
FFT FIJ g7 30 A¥aw #1 fAvig
¥ fomr a7 e gv & W gEQ
T g AT & fF ew qEt wew ¥ g
STéAT %% f6 ag wor wEe ¥ qiw
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HEEF WX 731 § a1 ag T o gee
&Y ST W FHOWT & W o
w|fed Zaa1 gwisE aF e fow aie
Ffefaa dfisrgving e frae
UF FEAE 3T FT G955 § o7 G
F F g 7 s 4 o fw gw o
AT qEE @ a9+ feaw fF
FEET &t W AT 7Iw A G 8
@A A

g HERY © WT W9 41 a1 a8
F3 ¥ 77 1< T ¢ e 7
ITF AW FEHT FT & a7 ;9 A
¥ a9 30 ANHA TaFTE 7 qE A
S qaaE € | 9r 70 fE sl
& F@ AT I FIAwC FH & ar
IR R0 237 EH 30 T AL T FFA
VUG IR A ATET AT AT B
TW@E

Q% WA wae - L ey #
I¥ &0 &t g aifEd

WO WD . 09§ ¥ AW
wmefFaT =i e man
&7 Ugfoama T 9 fF grea § ody
AT AT ST T T A oy | "= 6y
T TSI ST FLT & IT AET I
Tt € 9 uefaara ¥ @rg ZH e
¥ LT AT AT T T IHH @A A0
zafan a=ede 74 sawr g faiq
TH g9 ¥ a@ fEar a9 Teadt @ '
FTWTE A EH W1 FaH( e 3
afeq e feedt 3 Sa@m =& T@Y
far |

wF wAET 9 i gfaw g fF
1 Hror fear o &Y 99 WA F 9
AN A& WA WG | IEH ATH AEY
e ga @ | AT Y8, 9§ AT | ATH A
¥ g E9 WA wied |
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Mr. Speaker: The question is:

“That in the motion adopted on
Wednesday, September 5, 1962
concurring in the recommenda-
tion of Rajya Sabha that the Lok
Sabha do join in the Joint Com-
mittee of the Houses on the Bill
to consolidate and amend the Law
for the limitation of suits and
other proceedings and for pur-
poses connected therewith, the
names of the following Members
who are in excess of the number
of the Members of Lok Sabha to
be nominated to serve on the said
Joint Committee be omitted and a
message sent to Rajya Sabha
making the necessary correction
in the message sent to that House
on the 5th September, 1962:
Shri P. C. Borooah, Shri Bhola
Raut, Shrimati Subhadra Joshi,
Shri Virbhadra Singh, Shri Gopal
Dutt Mengi, Shri T. Abdul Wahid,
Shrimati-Sangam Laxmi Bai, Shri
Bishan Chander Seth, Shri Frank
Anthony and Shri Tridib Kumar
Chaudhuri.”

The motion was adopted.

13.11 hrs.

WORKING JOURNALISTS (AMEND-
MENT) BILL*

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): Sir, I beg to move for
leave to introduce a Bill further to
amend the Working Journalists (Con-
ditions of Service) and Miscellaneous
Pravisions Act, 1955 and the Work-
ing Journalists (Fixation of Rates of
Wages) Act, 1958,

Shri Hari Vishmu EKamath (Hosh-
angabad): Mr. Speaker, Sir, T am not
seeking to oppose this necessary and
salutary piece of legislation but, by
vour leave, I should like to invite your
attention to the matter I raised exact=
Iy a week ago, last Friday, and about
which you were good enough to hold
over your ruling till the close of the
session.
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ment) Bill

Sir, I will be very brief. I spoke
to you in your chamber the other
day and you permitted me to raise
this matter today, before the House
adjourned. May I remind you of
what I said last Friday soon after
the Minister for Parliamentary Affairs
announced the business for this week?
I said that the business was not well
planned, and I venture to say that the
Parliament here, the Parliament of
the nation of India, cannot function
satisfactorily unless the business &2
the House is properly planned and
efficiently implemented.

As I said earlier, I do not oppose
the introduction of this Bill. But look
at the Bulletin Part I dated Tuesday,
4th September, 1962 and alsp the
earlier Bulletin dated Friday, 31st
August, 1962. Neither of them makes
a reference to this Bill. On the other
hand, several Bills which have been
listed here in both the Bulletins have
not been taken up at all. And, this
was for one week only. Even one
week they could not plan the business
well.

Shrimati Remu Chakravartty (Bar-
rackpore): The Minister is not here.

Shri Hari Vishnu Eamath: I request-
ed him to wait, but he has ran away.
I sent a special message requestirg
him to be present here.

Mr. Speaker: Shri Rane is there and
he is listening to the hon. Member's
arguments.

Shri Harli Vishnu Kamath: I am
glad his Deputy is here and I hope
he will convey the matter to the Mi-
nister.

I, therefore, submit that for the
future at least the Government shall
be careful in preparing the business
for the House and see that it is pro-
perly and efficiently implemented.
The only way out, to my mind, is,
if they cannot put through their busi-
ness well and properly, either the
Parliament has longer sessions—as far
as I remember, the first Lok Sabha
and the second Lok Sabha used to

*Published in the Gezette of Tndia, Part IT, section 2, dated 7-9-62.
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have a total of about 6} months tos7
months sessions in a year, but now
we find that this session has been for
only 5 weeks and the next session
also, I am told, is a five-weeks session
—or we sit for longer hours. Appa-
rently, Sir, it is left to the Govern-
ment to decide the duration of every
session. That should not be, and
I would submit to you in all serious-
ness, because I am confident that you
as the Speaker of the House in whom
the sovereignty of the nation is embo-
died are anxious that Parliament
should function effectively, and I hope
you will insist that the Minister for
Parliamentary Affairs should also as-
sist vou in this matter—that so far as
the duration of a session is concern-
ed—President means “President act-
ing on the advice of the Council of
Min‘sters”"—the Government shall fix
the duration of every session in
consultation with you and not on
their own. They fix a session from
19th November or close a session on
Tth September to suit the convenience
of ministers going abroad. It may be
that they are going abroad on impor-
tant business, but it should not be
a precedent or a tradition here that
just because some ministers are going
out of the country the Parliament
obliges them by rising earlier. The
Parliament is to transact the nation’s
business, and it is up to you to decide
how long its session should continue.

Now I come to the question of the
discussion on the law and order situa-
tion in Delhi. Sir, you are aware
that Delhi has no legislature. Tt is
a Union Territory. This discussion
has been put on the Order Paper
since last Monday.

Mr. Speaker: The hon. Member was
here vesterday. He realises that
vesterday I put it to the vote of the
House ang the House took a decision,

Shri Hari Vishnn Kamath: I am not
blaming you, T am only making a
suggestion in regard to that. If it
will not be taken up, Sir, it will be a
sad thing. The people of Delhi are
looking to this Parliament to get this
matter discussed here.
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Mr. Speaker: I suggested the alter-
native.

Shri Hari Vishnu Kamath: There-
fore, Sir, again, reluctantly, I make
this submission. I have been plead-
ing since I came into Parliament over
ten years ago, that whenever there is
any important business to be trans-
acted, whenever there is a vital or
essential business before Parliament,
the Parliament must agree to sit at
least once at night also, and have a
night session if necessary. Today it
seems to be necessary. This is the
last day of the session. Can we not,
for the sake of the Delhi people who
have no legislature of their own, sit
up to eight o' clock and finish this
business also. Therefore, may I, Sir,
in all humility, request you to impart
your sagacious counsel, if not a ruling
or directive, to the Treasury Benches
with regard to the planning of busi-

ness for future sessions? .

Shrimati Renu Chakravarity: May
I plead, Sir, with regard to the last
point made by Shri Kamath about
the law and order situation in Delhi.
T think this point was put before the
House yesterday at six o'clock. If we
have two more hours for the discus-
sion on the Report of the Scheduled
Areas and Scheduled Tribes Commis-
sion, I think we can have one hour
for discussion on the law and order
situation in Delhi before we take up
the Private Members' Business, and
the rest of it can be left over for the
next session. I feel this is a very
important matter. Every day we are
hearing of most gruesome murders
committed and of kidnapping cases
which are taking place. I would,
therefore, suggest that we take it up
at least for one hour.

Mr. Speaker: So far as the sugges-
tion of Shrimati Renu Chakravartty,
is concerned, I do not think that is
practicable. 'The time allotted for |
the discussion on the Report of the
Scheduled Areas and  Scheduled
Tribes Commission was five hours out
of which only two hours have been
taken. Therefore, three hours still re=
main. I had also said that on the last
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[Mr. Speaker]

day we will sit only up to five o'clock,
and therefore, we have to take up the
Private Members' Business at 2-30.

An Hon. Member: 3-30.

Mr. Speaker: I am telling of what
happened yesterday. If the hon.
Members want that we should take
up the non-official business at 3:30 I
have no objection. It is for the House
to decide.

Shrimati Renu Chakravartty: In tne
Order Paper it is shown as 3-30.

Mr. Speaker: If it is given, then it
is all right.

Shri Hari Vishnu Kamath: There is
a Half-an-hour Discussion put down
at 6.00 P.M. and not at 5.00 P.M.

Mr. Speaker: I had advised that it
should not be so. So I stand isolated
in that respect My own opinion wis
that on the last day we should rise
at five o'clock. Anyhow, when it is
so put down on the Order Paper, we
will follow that and we will rise at
630 and we will take up the mnon-
official business at 3-30.

Now, yesterday, when we were ris-
ing, it was only then that I could
enquire from the hon. Members
whether they wanted to continue that
discussion today or to adjourn that dis-
cussion for the next session ang take
up this discussion on the law and
order situation in Delhi today. Then
the hon. Members, particularly those
belonging to the Scheduled  Tribes,
insisted that they be allowed to con-
tinue that discussion today instead of
adjourning it.

Shri Subodh Hansda (Jhargram):
Some of the Members insisted, not all,

Mr. Speaker: That was the decision
taken.

Shri Basumatari (Goalpara): May
be a few did not want it

Mr. Speaker: The decision was (kat
we will continue this.

Shri Bhagwat Jha Azad (Bhagal-
pur): Sir, we are opposed to the tak-
ing away of one hour from the time
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allotted. for Private Members’ Busi-
ness. It should be taken up at 2.30 P.M.

Mr. Speaker: Order, order. Then
again, Shri Kamath has asked that
the Government should plan their
business in advance. There cannot
be two opinions about it. I shall have
only to repeat the words......

Shri Hari Vishnu Kamath: The hon.
Minister can make a statement, and
then you can give your advice to
him. Let him make a statement if he
can.

Mr. Speaker: Does he want to make
a statement?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
What statement can I make about il?

Shri Hari Vishna Kamath: Stand up
and speak, otherwise we cannot hear
you.

Shrimati Savitri Nigam (Banda):
Sir, there are many important resolu-
tions put down for the Private
Members' Business.

Mr. Speaker: Order, order., Hon
Members should work along az the
proceedings go. MNobody has said
that the resolutions would not be taken
up. Why should any hon. Member
feel worried about it? So far as
advance planning and proper plan-
ning is concerned, every one will agree
that the House should have an ides
of what the Bills are that are likely
to be taken up, and that is the purpose
of issuing these Bulletins. When the
President addresses both Houses, then
too, he gives an indication of the busi-
ness before the House. Of course, it
can be understood if some Bills have
to be dropped because there iz no
time left; that we can understand.
But when a new Bill is brought, of
which mention is not at all made,
then, perhaps, the objection gets some
force to it. Therefore, I hope that
the Government would in futurc take
care of the objections that have been
taken and the observations made here
and plan their programme in such a
manner that hon. Members are not
put to any difficulty and they know
in advance what things are going to
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be taken up. Of course, it might be-
come necessary to bring forward a
secret Bill or an emergent Bill on
certain occasions, but they should be
exceptions, which are very rare and
scarce, and ordinarily the House
should know in advance what it is
going to transact.

Shri Hari Vishnu Kamath: Sir, on
a point of clarification.

Mr. Speaker: We have discussed
this sufficiently. I think this should
be enough.

Shri Harl Vishnu Kamath: On a
point of clarification. The point which
1 have raised has not been answered.
The point is whether in the planming
of the duration of the Lok Sabha
vou are consulted or not.

Mr. Speaker: That is a very big
question. When the Government is
returned in majority, it is for the con-
duct of the businosss of the Govern-
ment that the Parliament is conven-
ed. Of course, certain rights and
privileges are al'owed to private
Members, For example, half day
would be reserved for their busintss
on Friday. There is the question
hour. Then, they can raise adjourn-
ment motions or give notice of calling
attention and similar thirgs. But,
primarily, it is admitted on all sides
in all democracies that the Govern-
ment or the party in power, after it
has been returned in majority, has the
right to put business before the House
and to plan when the session should
be and how long it should sit.

Shri Hari Vishno Kamath: How long
also?

Mr. Speaker: Yes, how long also.
If 1 say that the next session would
be for three months and the Govern=
ment says that there is no business at
all, what should 1 do? Shall 1 con-
tinue only with private Members®
business?

Shri Hari Vishnu Kamath: You can
decide about the duration after geiting
the business in your hands.

BHADRA 16, 1884 (SAKA) Journalists (Amend-6802

ment) Bill

Mr. Speaker: Then too it is not
possible to chalk out and plan that
this should be the duration of ike
session. It Is for the Government to
plan and to say how long the session
would be. Then, as far as the rights
of the Private Members' are concern-
ed, certainly I must see that -vithin
the duration of the session they get
their proper share in the forms that
are allowed by the Rules of Proce-
dure as well as by the Constitution.

Shri Hari Vishnu Kamath: The
House of Commons sits almost con-
tinuously with short breaks.

Mr. Speaker: Even there it iz the
privilege of the Government to plan
the business and the length of the
session. There is no dispute about it
and there cannot be any other point
of view.
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Mr. Speaker: We will now take up
further consideration of the motion
moved by Shri Lal Bahadur Shastri.

Shri Subodh Hansda: Sir, on a point
of order.

Shri Hathi: Sir, my motion has nol
been put to the vote.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Working Journalists (Conditions
of Service) and Miscellaneous
Provisions Act, 1955 and the Work-
ing Journalists (Fixation of Rates
of Wages) Act, 1958.”

The moticn was adopted.
Shri Hathi: Sir, I introduce the Bill.

13.25 hrs.

MOTION RE: REPORT OF ECHE-
DULED AREAS AND SCHEDULED
TRIBES COMMISSION—Contd.

Mr. Speaker: The House will now
take up further consideration of the
motion moved by Shri Lal Bahadur
Shastri regarding the Report of the
Scheduled Areas and Scheduled
Tribes Commission. Out of five hours
allotted for this discussion, two nours
have already been taken.

Shri Subodh Hansda (Jhargram):
Sir, I raise a point of order. It has
been stated, just now that out of the
five hours allotted only two hours
have been taken up vesterday. Now
we have got only 2} hours left with
us, which will make it 4% hours.

Mr. Speaker: What does he want?
Where is the point of order?

Shri Subodh Hansda: My poiut of
order is that though it has been an-
nounced that five hours have been
allotted for this discussion, we will
now get only about four hours for
the discussion of this Report. So, 1
would suggest that it should be post-
poned to the next session.
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Mr. Speaker: Shri Ganpati Ram
may continue his speech.
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Mr. Deputy-Speaker: Order, order.
There are about 40 hon. Members who
are anxious to speak. So, hon. Mem-
ber will not take more than seven
‘minutes.

Shri Gampati Ram: Only two
minutes more, Sir. I have some sug-
gestions to make.

Shri Sonavane (Pandharpur): At
least ten minutes should be given.

Mr. Drputy-Speaker: I have not got
ten minutes to give. What am [ to
do?

&t e Tw : Sae € faae i
qAT 1

R §XET F YA FAF FA
aifzg g § 97 F9fa wwfsmdwr
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Mr. Deputy-Speaker: Shri Dhulesh-
war Meena.... Absent Shri Sona-

vane. I shall be calling upon the
hon. Minister to reply at 3 O'clock
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Hon. Members shall not take more
than seven minutes each.

Shri Sonavane: We will not be able
to make any point within this perod.

Mr. Deputy-Speaker: It cannot be
helped. We have no time.

Shri Dasaratha Deb (Tripura East).
Seven minutes only?

Mr. Deputy-Speaker: Yes. We have
got only an hour and a half now.

Shri Basumatari (Goalpara): We
had taken two hours only yesterday.

Mr. Deputy-Speaker: From now on
we have only an hour and a hall and
at best only six to seven hon. Mem-
bers can speak.

Shri Basumatari: Yesterday three
hours were left.

Mr. Deputy-Speaker: Shri Sonavane.

Shri Sonavane: Sir, at the outset I
would like to congratulate the Com-
mission on a unanimous report. The
Renort is well-studied and was com-
pleied and prese :ted well before the
scheduled time. The members of this
Commission were eleven in number
out of which five came from the
Tribal communities. There was no
dissident wvoice in this Report and 1
thought that the members, particular-
ly the Tribal members, were satisfied
with the findings of this Commission.
Because there was no-dissenting note
no separate plan or scheme was
envisaged and they were satisted
with the study and this plan.

This Commission was headed by
our revereq Member of this
House, Shri Dhebar, who is a
hard worker, a good social
worker and a man who has worked
among he backward classes. He had
put his mind, heart and soul in the
work of this Commission. But I feel
that if a man from the Tribal com-
muaities had been put as the head of
this Commission it would have been
more welcome. If the majority of
the members of thic Commission had
been Tribals it would have given still
greater satisfaction to the Tribal com-
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munities as a whole, 1 do not cast
any aspersion on the members of this
Commission but I fee] that if the com-
position of the personnel had been
such, it would have been greatly ap-
preciated.

In the note placed in our hands on
the record of conclusions reached at
the Conference of State Ministers in
charge of Backward Classes held on
the 26th and 27th July 1962 there are
about 64 operative recommendations
in number of which 24 have been
unconditionally accepted and 6 have
been accepted with some reservations.
The total number of recommenda-
tions accepted comes to 30 and about
the remaining 31 recommendations
they have got to say something or
the other. I would have been happy
if all the operative recommendations
of the Commission had been unreser-
vedly accepted and implemented by
the Government

Now, I would refer to the recom-
mendations and the conclusions of the
Ministers for Backwarg Classes. 1
would first come to recommendation
&(a) which reads as follows:—

“It will be helpful if the Chief
Minister is the Chairman of the
Tribes Advisory Council: in any
case, the Chairman should be a
person who has influence over all
Departments.”

The conclusion reached isi—

“It was agreed that it would be
very useful if the Chief Minister
could be the Chairman: but the
matter was left to be decided by
each State Government.”

I do not understand the working
of the mind of the Ministers who
discussed all these recommendations.
Where was the harm if the Chief
Minister was placed at the head of
the Tribes Advisory Council? It would
have added great weight and he cou’~
have understood what recommenda-
tions and schemes have been formu-
lated, what the progress is, whether
the work is accelerated or not and
whether the physical targets have
1782 (Ai) LSD—8.
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been achieved or not. That would
have been a great assel. We know
that severa]l schemes and plans are
there but there is weakness and laxity
in implementing those schemes.
Therefore it would have been a great
asset if the Chief Minister was there
as the Chairman of the Tribes Advi-
sory Council. It should not have
been left to the wishes of the State
Governments, That is my observa-
tion about this.

1 would now go to recormmenda-
tion 12(a) which says:—

“In the States with a tribal popu-
lation of one million and above
there should be a Minister exclu-
sively in-charge of the portfolio of
Tribal Welfare” -

The conclusion reached is:—

“The Conference wag not in fav-
our of accepting this recommenda-
tion."”

I say why? It is our demand, the
demand of the Backward Classes,
Scheduled ‘Tribes and Scheduled
Castes, that as now there is no sepa-
rate Ministry at the Centre for these
people, at least. . . .

An Hon. Member: That has not
been accepted by the Government.

Shri Somavane: That is what 1 am
referring to. I am laying stress on
knowing why it has not been accept-
ed and why there is this suspicion on
appointing a separate Minister for the
Scheduled Area, if not a Scheduled
Tribes Minister, for a population of
over a million in a scheduled Area.
I think that Governmment should re-
consider this conclusion and arrive at
a very satisfactory decision in con-
sonance with the recommendation of
the commission.

Then, recommendation No. 12(d)
reads thus:

“A small committee of officials
from the Tribal Welfare Depart-
ment and the different Development
ments should be set up at the State
leve]l to ensure co-ordination and
effective implementation of pro-

grammes.”,
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[Shri Sonavane]

I am happy that this recommenda-
tion has been accepted. But as I
pointed out earlier, there is great
laxity in implementation and coordi-
nation. Now that this recommenda-
tion has been accepted, I am looking
forward to effective implementation
and coordination and the happy con-
summation of all the schemes that
we have laid down in the Third Five
Year Plan.

Then, I find that recommendations
Nos. 12 (e) and 12 (f) have also been
accepted by the conference. These
are intended to ensure speedy execu-
tion of schemes.

Mr. Deputy-Speaker: The hon.
Member should conclude now.

Shri Sonavane: I shall take just
two minutes more.

Mr. Deputy-Speaker: I am sorry.
There are about 37 Members still
waiting to speal,

Shri Sonavane: There is a great
sense of dissalisfaction about the
non-speedy execution of schemes at
present, for, unless all these schemes
are speedily executed, the schemes
would remain only on paper, and
any haphazard or half-hearted at-
tempt at implementation would not
satisfy the people for whom they are
meant, and only a lot of money
would be wasted in the process.

In regard to recommendation No.
13 (b), I am happy that it has been
accepted that the Governor in his
report to the President should in-
variably give an assessment of the
work of every institution which is
receiving a grant of Rs. 25000 in a
year. This is absolutely essential,
because at present a lot of money is
wasted by the various voluntary agen-
cies and other organisations in the
oourse of implementation,

In regard to recommendation No.
15, I find that. . .

Mr. Deputy-Speaker: The hon.
Member should conclude now.

e
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Shri Sonavane: I shal] say just one
sentence more.

Mr, Deputy-Speaker: He should
conclude now. Shri Bade,
Shri Ram Sewak Yadav (Bara

Banki): Mr. Deputy-Speaker, Sir, on
a point of order. I want to make one
submission.

I HEIRA, 4 ardE W
qTH | WA g TCAAT 9 G@r o4 qr
IS "RT 7w av fF gww o
9T 0% faT # Iooo TIT &H . . . .

Mr. Deputy-Speaker: That chapter
is closed now. That point has been
raised already and it has been de-
cided upon. There is no point of
order. The hon. Member should re-
sirme his seat.

Shri Ram Sewak Yadav: I am re-
questing the Deputy-Speaker to re-
consider his ruling.

Mr. Deputy-Speaker: Order, order.
It canot be done now.

Shri N. N. Patel (Nulsar): Why
should the hon. Member take up the
time of the House in this manner?

Shri Basumatari: Our time is being
taken away by the hon. Member.

Shrimati Renuka Ray (Malda): This
discussion should be extended to the
next session,

Shri Sonavane: I have not finished
yet.

Mr. Deputy-Speaker: I have called
Shri Bade already. I am very sorry.

Shri Sonmavane: Could I not have
some tfme to offer some concluding
remarks? The concluding remarks
are very important,

Mr. Deputy-Speaker: The hon.
Member may please resume hig seat.
Now, Shri Bade.
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N TE g E o foE &
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F A3 § ag 1 77 ¥ fawdiT g
s & g3 Fisfaw # A fomr §
f& e grd oF e o 1 anEr
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aoew & wr o ) F feww aq @
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SR G R A58 7Y IF A & afew
W % fod Svqv @ g g
wifed wife d dvrar § @Y & | W
W WA 7 ¥ g9 woma #
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fom &7 & & =7 ¥ wrar § q@0
g #ew faara aar § st
% & Wi f7 dizw @ A oA g
W A § My 34T {5 zere a #
¥onfedy sfeanfaat a7 & 1 T wfE-
aifedt & &9 § | TT F19 F75 &7
yag< faear § w & g0 fRawat
X EwerEl & wer s¥e afdEa
g | T wE ogwen eisiTeaw
o FTeww Fr 8| s ford
#oft o Nw s R g S
&9 § ¥4 g7 & W 9w ana o yfadia
W2 q@ waf & fod el
feurdiiz & o ard & a1 e femdie
I &I T FEAT KA | wOAE
¥ o wor foie § v & eRe
femdie =7 9=l & a1 A Wifz-
Fifeal #1 gzwa AT 1 T G
ag wifzarr s fewdie w1 qoar
@A FREd § 1 W U gEe §
T 'y w0 fE & A
e gz frmgmr § —

“We have come across cases
where the forest departments have
claimed as forest land on which not
many trees were standing. For in-
stance, in Spiti, they claimed
practically the entire uncultivated
area as forest. It was admitted to
us, and we saw it ourselves, that
in the 600 sq. miles of this ares,
there were hardly 600 trees.”.

gt mifeartaat T w27 99 0 W
WA FT A FE qq wew
3¥,000 mﬁfﬂﬁgﬁ[ R 4T
fr &1 it it I e a1
ﬁﬁ'gﬁw 9T foooe %mﬁq’
it g ¥ w3 wfenfaat 1 qe
wuT o ¥ Tifeq fF ooF AT
a1 o dr 1 &t Sdrarer o
gt I S ik FEn @ 1w
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¥ a7 1 Zasr A e faar
37 AR FT OF gIAT YA ¥
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UZ THTEHE Y RGN A5T o A
AR gLt AT 5 IrEaw g
77 W WEANRGT 7 AT FE F A
WA " F ATF TAE A AT IF
9T WERE Z1 T T 920 T 9%, e
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# wreee fRiqeT 7 24 1 72 AamET
faar 5 (848 aF P Fem e
TEIAREREII T wEfATF
T 93T ¥ AMET AF AT 41 |
wiqma = o wadr faqiz |/ 347 awen
1 &7 fFar 2 1 g3 AW TEa &1
TEATATAT = aAr Aifgd wWiT
FTHI TH AT FFAF TE T T2 q
T & GZ 9T T AE W AT AL AT
aifed | &fFT TUWMA TrO FET
oA A% fear oeomar ¥ 0 W
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o wRMm ara g1 F A1 ®39 &
f sidy =3 97 A} FOT T gEAA
F FE qeZA AT FFHA IaF AL
ZEA T TP AT B A AT | FAR
AR 7 2R FT HTEL FEH X
¥z faar 3 1 @A gea @ AT
i

mifzafaal & faa grarag ¥
sqaeqT  HATTAAF AL & | AAATE
# wifzafadt & 7 wie 78 g )
Faq gy T2F IR 5 fAd @iy &
w3 At AsF S ! 39 F fa@
FE  AAW AG0 & 1 FZ T ITR
Faq ¢= win wfagm & ST
fear s @ ot f agr §r At
fog M AR IT L= AR AITE
T wmfz Fr o gfd
gt e sifgadfadt & fad s
1 A G Tfzd | T A A
qraam § SarT AR #1937 A
Tfed 1

st fearsifz &1 39 & Arq 44
A g1 Afgd W A H 5
FigT 7 i & 3% 39 | 7z feam
t—

“This class for a partnership
rather than an exclusive approach
which arises from the policy enuni-
cated in 1894 and 1952 and the
manner in which it has been imple-
mented. If this change comes
about, the tribal can easily be won
over to the view that the Forest

Department is not his enemy, but a
friend interested in helping him".

whge 7 g7 &Y e Ave e
aER ew 2a@q ¢ f& wedl # wRew
femriitze sfeafadi & w1 &1 7@ §
1T T T I ITH! IATE FL AR
%% w1 WA WA & F g
ITH TG euT g g Ik faR
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FrE oAl e deRi AE £ A
T X TT g & | F (oo T FY
TRE ¥ A aEe I dAd 3 W
TEETF ETH JAE, @ TTT TN
za s Tfgaa i AR 9N
BT IHE FY eY-eY ¥ ¥ fag
HEIR AR HYWT F @ A FAAT
grar @ W fowaT fo adan ag grar
tfF 9z v & am & ¥ g & fag
TG 1 T FRO AT 3T
feefre faer o &< &1 aFT # sl
g, dfme wen wda § Wt & 7 FA
N TE Ay T @1 IR & AR
# w1 wiar g 5 a3 s ", &9
ARG, TTHT WA | SFT TF A
ferd perer v 7l Foeprer w/m § 1

Fraee o fagges Fwew g
fagues grzew #t fodid & 8w 43 9@
famr & ¢

“That findings reveal that in the
northern, central and western zones
58 per cent to 65 per cent of the tri-
bal families were in debt. The per-
centage of indebted families varied
from zone to zone. The worst affected
zone was the western zone where the
debts of over 87 per cent of the in-
debted families exceeded Rs, 100.
The southern zone was relatively
better where only 10 per cent of the
indebted families were having debt
over Rs, 100”.

T YHTT HT T2, LT, G A
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JAAR HERA . AEAIE A5
T FATAT FL |

st @® : #9 Wdt 757 & a9
A &

Mr. Deputy-Speaker: We are short
of time. The number of Members
wishing to speak is very large.

Shri Sonavane: Giving 7 minutes
only keeps everybody hungry.

Mr. Deputy-Speaker: Then not more
than two or three Members can

speak.
Shri Sonavane: We cannot make
our points within that time.

! qF: UF AT™E Fg TR
o FTIME )

a9 T W A A AE A
gAT ATEAT § UE AAUFT WL A
¥ W gu wRA faaTow -
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fooo TT FA1 & | ToreqTw # ufA
qf =TT Qtna'?‘(umﬁﬁﬁa | Eﬁ’q’g
79 arfeafa i m A+ & A
¥ fod g @ e ag wmw X Aw
AT FL, g FEAE frEerd, 9%
qqa A &1 & ¥ arfo £ faar wg,
FAT TETEr A 4T 9, g7 &Y
sfag g & &1 o s fafoe
e faar S | & g Y
¢ fFaam ol ¥ wy E ) g
AT TART Fo0 AGT 2 | T FTL
FET HRETd FIAWHE | ATIHTE
IR FTaiIE gEgdr ¥ e
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A T TOE § AEET F FAT A Ay
SqIET FTZ A7 T FT F &7 qTeqT
I FFATE |

mgaam g fF @A fa &
fagd ozt g § 4 FaE fo
AT T, W A arA # s 50
Y @ ' w@r T fami ey
qrE @9 BT ETAFT [T a9 T | TEH
1 farer & fow ag < do oA & A1
IR IR RO A E 1 F A Ay §
AfFtaamag & faar o & aw
It AFA 4 fredt & | 2e 7 g
qafas gifas FHET F7 Uz ane
Sy gET & 9 ¥ fgar w@arg —

“The post is reserved for Sche-

duled Castes and Scheduled Tribes.

If suitable candidates are not
coming from them, it will be
treateq as unreserved.”

IART 9F FT W9 G (% T4 AR @
faw s aga F7 @ &, afFT ame
FEgrT T ¢ | WY ¥ wwT & fw oo
AW F e 91w o w9 &
IAY WY FEAGHAT FoqAT AT
AT | ST & AT e ST g
T g FX T & 0T aeafamar
w1 F WET F@err 9Rar §
& wmdo Wo U H WY AU F TF
wifcaret foar mam, @7 teug ¥ ¢
feram mam, w Qe H R W ET te%o
# y foq U | T g W o g
& wifeamt o€ wo wHe ¥ faw MU
& W wrgo o UWo H Faw 3 | W
STATAT WY 39 o FAT &7 29,3un
SRl # F 33 wrigateat #r fef,
T 3 AT 3,30 RS A ¥ ww
18R 97g forell A< oemer 3 /7 5,58,330
¥ & sfganfaat Y <,05c onrg farelt )
gafay & g ag § v s e
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¥ wE A S0 e 9w o
e & Y v wEER A A .

Mr. Deputy Speaker: The hon.
Member's time is up.

Shri Surendranath Dwivedy (Ken-
drapara): Sir, he ‘must be given 20
minutes, )

Mr. Deputy-Speaker: This is not
done according to the parties.

Shri Surendranath Dwivedy: It is
always given to the Opposition; it
may not apply to that Party. If you
do like this, it will be a departure
from the usua] practice.

Mr. Deputy-Speaker: Nobody  has
taken more than ten minutes; even
the Communist Party Members have
not taken more than that,

Shri Surendranath Dwivedy: I am
not saying about the Communist
Party; ] am saying that he should be
given more time....(Interruptions).

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, in all discussions of this
nature, or even otherwise, time is
apportioned as between the Congress
Party Benches and the Opposition as
a whole.

Mr. Deputy-Speaker: I am talking
of Opposition as a whole.

Shri Surendranath Dwivedy: Let us
know how much time has been taken

and how it has been divided........
(Interruptions).

Shri Basumatari: One hour is taken
by the hon. Members, The Chair is
not responsible for that, if Members
take more time. Some Members are
responsible for that and they do not
also allow the discussion to proceed.

ot fraty W ;A F g @ oAr
fr e mre Al & oo Al e
Fw1 Ifaa ey 3T e § At wowt
T SETC F1 Srrer &< anfeg fr
T drt § fag ot 62 § oo
Féree wifgy | IR N W faww
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[y faar @)
g T TiA 3 AfEe 0 omf g
e 5 forsges amez sfaeae
foate Y g & BT & fonw =y fomw
T w1 w9 & A7 gz e ' @
2 ww oo o oamar & fF oot
= faor smo st o fear s
HITRT FTL AT AT FT T 7
F 2 at mfzafzat @ Awfal §
g &m 3w ifam | Faw foe
AT 3T q L FH AG A9 THAT AT
A ITET TAEAT T Y TERAT § | A
™ A # @O ¥ FI9 I5W ATEE
fom® 9t T & 9% | &
foqte = 37 ¥ wawd &= A gv )

% WA w@ae ;9 foard o
¥ =few

Y s e : v & § gEE
ESU U

T A #7 fygET adr gEr @
wG w4 0 4 N uh ol 9 &y
FW § W1 39 gAY AR Fd 9
sz form wgar & fF o A
T g & & fama €9 & A4
w7 g e ame e @ g
Jq IR AR AT AT gE E A AT
AT &3 & FFaT &

U 9 g ARi FT afasre @A
aifgw | ST &1 &1, @ &1, FEr-
wrewT &r Agiaan At wfad
A& fou &3 AR frew § g
gr =nfew afe I s 9 afaaTe
@ | ST AT g At E 3 gefea
@ o =i )

A fer A AT T R E T
& & &1 T &Y o A g et

HIEE STETH 9T ITHT AT AT
¢ ag w=t faer fge 1 afe & &
361 ¥ g% oY et oy 3R o AT
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381 30 fgmar =ifgw 1 & 3%ars
A AT FT ¥ A §, TT AT g FH
FET £ AT oW foalfae §  gwr
stEt & "mg sty iy @A 2
A s & Tl G A @ E

TH Hiafea a5 $7 90 I90
W aFT § oAy a7 e, oime
gaazh wmfs & foad a4 mies
T T AT T

wa & fogges w2 wfe F
TR & A7 § T3 FEA AMEAT § 0
# FHFT I HET T7ATE | AT ITH
1§ off &t e £ A1 98 wrEE w1
3y & Swar 1§ gAATdr T F@T )
a1 ot gw fawr fafeedr & gra
ot Far @Fa & 1

w1 7 33 ag A @ T ey
G T (77 FEE ¥ g39 §
st JTATT §F WA q8T A4 & | AU IOE
fog o w9=m & 1 AT =ign 6 g
= fafaedt i w0 7% & 97t fargges
3TET JAHAT T FTH F @ A A,
IH qg SUTRT W FLHHA |

Shrimatji Renuka Ray: Mr, Deputy
Speaker, I think it is necessary for
us to remind ourselves, before we
discuss this report, why this Com-
mission was appointed. Article 46 of
the Constitution says that “the State
shall promote with specia] care the
education and economic interests of
the weaker sections of the people and
in particular of the Scheduled Castes
and Tribes and shall protect them
from social injustice and all forms
of exploitation.” Article 339 speaks
of this Commission to review the pro-
gress. This Commission sent in its
report in October 1961. Every one
will acknowledge that wunder the
leadership of Dhebar Bhai this Com-
mission hasg given a very extremely
thought-provoking report. ‘They
have studied the subject in great de-
tail. [ think it js scant courtesy that
we give to the authors of this report



4833 Moiton re:

and to this House itself that in the
last hour of the last day of this ses-
sion we are discussing this report and
the time that is given to it is being
reduced. I am not blaming the Minis-
ter in charge. But the Home Ministry
should have insisted that this matter is
of such great importance 1ihat we
should not dea' with it in this scant
fashirn. The Commission has taken so
much trouble to draw up this report.
The House should take proper coun-
sels and get the suggestions imple-
mented. I say this more because there
have been committees earlier which
have dealt with this problem . . .

Mr. Deputy Speaker: I think the
nhon, Member will do well to come to
the report. This matter has been
raised earlier and the hon.. Speaker
had also ‘mentioned about it,

Shrimati Renuka Ray: I know. 1 will
come to the peint. I merely say that
there is very little time to go into the
details. 1 am merely making one or
two points about the report. First of
all, there have been many reports in
regard to some of the aspects of this
Commission's report. Therefore, 1
am all the more diffident as to whether
the implementation of this report
will take place. But I hope that at
least considering the stature of the
chairman of this Commission, the re-
commendations of this Commission
wil] be implemented properly, But
as I said, there have been many com-
mittees and commissions which have
touched on many of the problems
~ontained in this report, and indeed.
we have discussed here the report of
the Commissioner for Scheduled Castes
and Scheduled Tribes year after year,
and yet we find that the essential
things are not implemented. I do not
say that no work has been done. That
would be wrong. But I say that the
manner in which the work is imple-
mented does not bring about the ob-
jectives which I just now read out.
We want to improve the conditions of
the people so that there should be
national integration. But we do not
want to impose anything on them.
This has been stated in the report of
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the Commission, and yet the manner
in whizh we approach the subject, the
way in which it is implemented, is
not satisfactory. I am afraid we
are trying to segregate these people
more and more. I do not say that
Scheduled Areas should be given up.
But I do say that the whole objec-
tive of bringing about improvement,
economic and social, in the Scheduled
Areas and among the Scheduled
Tribes shoul be carried out in such
a way that they should gradually
come into line with the national deve-
lopment of the country as a whole.

That is not done. I do not say that
the money allotted for this purpose
is less. 1 know therp are large sums
given, But the sum is not always
spent in the way it ought to be spent.
This report has pointed out that
there is ap attempt on the part of
many State Governments to think
that this money is not used to sup-
plement but is the total amount spent
on the Scheduled Tribes. On the
other hand, what is required is that
this amount should supplement the
help that tribals also get from what
is being done for the general
development.

The time at my disposal is very
little and I shall make only a very
few points. [ think the  economic:
criteria should be established not only
in regard to the Scheduled Tribes as
a whole but in regard to the different
layers of Scheduled Tribes as has
been mentioned in the report of the
Commission. At the beginning of the
report, the Commission says:

“Amongst the tribals also we
have been able to notice four
different layers. At one stage
we were thinking of preparing a
list. For lack of adeguate data,
however, we droppcd the idea”

They have said that the topmost
layer of these people are not in need
of help, but yet, if you go into some
of these reports, you will find that
the scholarship and other measures
of improvement go to the topmost
layer. Though they are able to help
themselves, they get more help than
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the lowest layers among themselves
who are the most backward among
the Scheduled Tribes., Unless we can
utilise the funds among the lowest
layers of these people in order that
they come into line with the rest of
the people as a whole, the money
that is being spent on them will not
bave been spent in the right way.

Another point that I wish to make
is about land. The whole policy re-
garding land for the tribals is some-
thing that is pathetic if mnot very
tragic. It is a pity that we should
even now allow this policy to con-
tinue. It is still a fact that the Sche-
duled Tribes are being gradually de-
prived of their land. There is mno
doubt about it. In the name of doing
away with shifting cultivation, etc.,—
I cannot go into the details—it is true
that to a large extent they have been
deprived of their land. Not that
any one wanted to do so, but it so
happencd. It is essential that the re-
port of the Conrmission in regard to
this matter—it, has gone into great
detail—should be implemented. If
the Government is not able to do
that, then it is no use having this
Commission appointed or having other
such committees appointed either.
How can exploitation be stopped un-
iess we have a proper land policy in
regard to the Scheduled Tribes as
well.- The Commission has stated
that all the land that is cultivatable
should be utilised to the extent pos-
sible and that land should go to the
Scheduleq Tribes, in the areas where
they live. I hope this suggestion will
be implemented by the Centre and
the State Governments.

There are many other points. I
can give one instance. I happened to
have the privilege of going about the
country to study certain matters in-
cluding the problems of Scheduled
Tribes. In one place, the Scheduled
Tribes were undertaking jhoom culti-
vation and they were cultivating in
common with each other, and in co-
operation with each other. But they
did not know the word “co-
operative”. On the one hand, we are
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walking of co-operation and  asking
the people to go in for co-operatives.
On the other hand, we try to give
them individual rights on land and
we want to take away the whole fabric
of the structure on which they would
build the co-operative idea . without
knowing what is meant by co-opera-
tive act as we know it. These are
some points which have got to be
remedied.

I merely want to say that the time
that has been given to the discussion
of this report is extremely short and
inadequate. I hope that the Govern-
ment will see to it that due respect
is shown to this report which has
been prepared under the chairmanship
of Shri U N. Dhebar and that the
recommendations will be implement-
ed. Unless the recommendations are
implemented, there is no reason what-
soever to waste the time of some of
the most distinguished people of thie
country who have given so ‘much
time and energy to produce such a
report. I hope the Government will
see to it that not only the minor
matters but all the matters that have
been touched upon and on which re-
commendations have been made are
rmplemented.

For implementing the recommenda-
tions, in the first place, you have to
understand the tribals and their psy-

. chology. Unless you do that, you

cannot carry out the work, however
much your policy is right. The trained
personnel employed should under-
stand the tribals and then alone we
can bring them into line with the
general community as a whole.

Shri Dasaratha Deb (Tripura East):
At the fag-end of this session, we are
discussing this very important item.
The time is very shor{ and we are
not in a position to express our mind
freely and leisurely, or even to make
some remarks on the recommenda-
tions made by the Commission, 1
agree that this Commission has sug-
gested many valuable points which
are worth following. If those sug-
gestions are implemented, that will
help our people. But I must say, st
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the same time, that this report suf=-
fers from some sort of realsitic ap-
proach to many aspects of the tribal
problem.

First, I must say that this report
has largely touched upon the adminis-
trative problems only. While one
has to find solutions to administrative
problems and make suitable arrange-
ments, we must have the other ap-
proach also, namely, the culture and
tradition of the tribal people, and also
the political power of these people.
Unless you give these tribal people
the political power and a share to
participate in the management of their
own affairs, they cannot be helpful
and even the good wishes of the Gov-
ernment and the Commission will not
be of any avail.

In this respect, I would like to
say that the Dhebar Commission has
suggested that certain areas should
be declared as Scheduled Areas and
the transfer of land and other things
should be absolutely banned. A
suggestion was also made to the effect
that Scheduled Areas should be de-
fined. How to define these areas?
It stil] remains. Yesterday, the Home
Minister said that those areas in
which there is more than 50 per cent
of tribal people may be declared a
Scheduleq Area. Fven then, how can
this be defined” If you take the tribal
belt alone, there will be more than
50 per cent or even cent per cent
tribal population. If you take a tribal
belt along with other big areas, you
would not find more than 50 per cent.,
but only less than 20 or 30 per cent
or less,

Take, for instance, my State, Tri-
pura, This idea of Scheduled Areas
is not a new thing. It is as early as
1341 Tripura Era. It is now 1372 Tri-
pura Era, In 1341 Tripura Era, the

Maharaja had declared certain areas -

as tribal areas. Of course, some por-
tions were taken out, as a necessity,
for the rehabilitation of refugees, I
agree with that idea, but still, the
" remaining portion has mnot been
defined, I have been fighting both in
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the Advisory Committee and also here
in Parlizment that the administration
of Tripura should define this area and
that it will have to be well demar-
cated, The best way to locate these
areas is to have the demarcation posts
or digging earth line. Now, what has
happened is, redivision of maujas and
regrouping have taken place. The
whole tribal belt and the tribal popu-
lation have been split up in so many
factions and each fraction of the
the tribal areas have been joined with
certain other areas which are non-
tribal, and thus, the strength of tribal
population in the new regrouped
maujas has been decreased, and
the tribal areas also decreased.

Now, even when the panchayat cons-
tituency was formed, one of our
main demands has been that in the
absolutely tribal belt there =shouid be
a separate constituency where the
tribal population is in a majority. The
argument was put that because there
is no tribal majority area, and one
portion of the Mozas should not be
linked up with another portion of the
Mozas and they should not be forme-
ed into one single constituency. That
was the argument advanced, and now
that thing also has not been done.
That is why I say that the tribal area
should be made into a separate ad-
ministrative unit. I do not say that
it should secede from the existing
State; it should be in that State.
But for the administration of the
tribal areas, a separate administrative
arrangement must be there.

Ang I suggest that in all the tribal
areag there should be a Tribal Deve-
lopment Council, and that Council
should be purely elected bp the tribal
people on the basis of adult franchise;
angd al] development works, in-luding
the management of lands and other
things that we have been suggesting
here should be given to that Tribal
Development Council, and it should
not be given to others. That point
should be noted here very clearly.

Secondly, the hon. the Home Minis-
ter said yesterday that it is a question
of getting trained personnel, How
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can you get trained personnel if you
do not give them education and other
facilities? 1 know in Tripura you do
not get any trained personnel, In
my area in Tripura State ] know that
s0 many non-tribals have been re-
cruited. The Government have spent
so many lakhs of rupees for work in
the under-developed areas. After
_going there, their trained cadres just
try to get their salaries and so on,
That is all. and there is corruption
and other things.

That is why I have made the sug-
gestion again and again in this House,
What is happening? For your social
work and otner services you say that
_you want matriculate. Matriculation
is made the minimum qualification.
No tribal people have been recruited
in our parts because they are not
matriculates. 1 suggest that non-
matriculates and other people must be
given their chances also.

My time is very short and so I
cannot make my points in greater de-
tail. But I suggest that wherever it is
possible, particularly in the eastern
sector of India, in Assam, Tripura,
Manipur and other places. a separate
administrative unit or units in each
of those States should be formed cum-
prising only the triba]l area. It is pos-
sible, and that is why 1 request the
Government of India to consider that
matter and give their thought to have
that type of administration there,

The tribal people of Assam are de-
manding a separate State—I do not
know how far it is correct or not; I
am not going into that question. But
one fact remains, namely that these
triba] people were not satisfied. Be-
cause, if they were satisfied, how is
it that after their remaining under
Congress rule for fifteen years, this
question has suddenly come up? We
must agree, therefore, that there must
be some discontent, some dissatisfac-
tion ang exploitation going on in that
part of the country, and that is why
there is this demand.

And another trouble is created in
the lives of the tribal people, and that
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is the reservation of forests. This re-
servation of forests js another very
dangerous question. I agree that
forests must be reserved. But mmpor-
tance should not be given to the forests
alone, but much more importance
should be given to humap lives. What
actually happens is this. In our part,
for hundreds of years, thousands of
people have been staying in the forest
area and living on shifting cultivation.
Suddenly you declare that particular
arva as a forest area and you prevent
the tribal people from carrying on
their jhoom cultivation, and they are
evicted from that place, A number of
cases have beep instituted, the tribal
people have been fined and penalised
and put into joil. You should not
do it, you 'must not do it. You must
respect the life of the people and
should not evict them from those
places, That is why I am suggesting
that this jhoom cultivation by these
people should not be prevented unless
and until the people of that parti-
cular area have been rehabilitated
elsewhere.

Til] that 15 done the arca should
not be declared as a reserved forest
area,

Shri Balkrishna Wasnik (Gondia):
Sir, the hon. the Home Minister has
already expressed his thanks for the
weighty report that has been suamiit-
ted by the hon. Shri Dhebar and the

. members of his Commission. I would

only like to say that we are not doing
full justice to this report by discussing
it only for four hours, although we
have actually given five hours for il'is
discussion because we will be finishing
this discussion by half past three.

Looking to the number of recom-
mendations that have been made in
this report—they number something
like 285—we are not, therefore, giving
even one minute per recommendation
for this discussion. The report is also
wvery bulky and the first volume com-
prises of 564 pages. It is so big u re-
port, such an important document, and
we are giving such a short time for its
discussion. 1 am really very sorry for
this kind of thing.
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The Chairman of this Commission
‘has emphatically pressed one point,
-and that is about the “left-outs”. In
his letter to the President of India,
An paragraph 4, he hag said:

" “There is another class of tribals

who, through belonging to the
same category, has been excluded
because of the territorial test that
they remain outside particular
areas. We can say with some per-
sonal knowledge that this distine-
tion while valid in law is with-
out much justification in point of
fact”

He has elaborated these things else=
where also. He has particularly re-
ferred to the “left-out” tribes in the
Mudhya Pradesh area and the Nagpur
division of Maharashtra. He has slso
said that he had in mind to prepare a
list, but for lack of adequate data the
“Commission had dropped the idea. I
would request the Government to look
into the matter very seriously and see
if any left-out tribes could be included
in the list and given the facilities.

As the report has pointed out, the
4ribals are classified on the basis of
the areas inhabited by them, as indi-
«ated below:

(ay Tribals residing in scheduled
areas;

(b) Tribals residing in specified
areas; and

(e) Tribals residing in the rest of
the State.

Of these, the first two are declared
as scheduled tribes, while the third
category is known as the ‘“left-out”
tribes and they are treated as other
‘backward classes. The Commission
say: {

“We have not been able to
understand the reason for  this
glaring differential treatment in
respect of the same tribes living
in the same region. This gives
rise to great dissatisfaction.”

1782 (Ai) LS-T,
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Though the Chairman of the Com-
mission and the Members of the Com-
misgion in this report have brought
out this aspect of differential treal-
ment I am very sorry to note that the
Home Minister, though he spcke for
half an hour while intiating the dis-
cussion yesterday, did not touch this
very important point. I would reouest
the Deputy Minister, who would now
be giving the reply, to touch this point
ang say something about the govern-
ment policy as to how they propase to
dea] with this problem,

It is a very important problem, and
one of the Members has also just
spoken about this. As you know, the
scheduled tribes who live outside the
scheduled areas are not given the
benefits. Suppose there are vacancies
in the sefvices. Because they live out-
side the scheduled areas thcy cannot
be appointed in these vacancies. This
is the treatment that is being given to
these people. We have pointed this
out very often to the Government, but
though 14 years have passed after in-
dependence, Government have not
come forward with any concrete pro-
posa)l to remove this glaring injustice.

One of the Members speaking yes-
terday asked why this special treat-
ment should be given to the scheduled
tribes. 1 am rather sorry that there
are people in thizs country and also in
this House who, even after so many
years of independence and after such
a progress that we have achieved not
only materially, but otherwise also,
come forward with this argument. It
is rather surprising that people who
sit opposite and talk of progressive
things should rather speak out this.

Shri Warior (Trichur): All those
sitting opposite cannot be ‘progressive’.

Shri Balkrishna Wasnik: I am not
speaking of all those Members who_
are sitting opposite; I was referring to
Shri Yashpa] Singh. 1 would request
the hon. Members who are against this
reservation to go through the proceed-
ings of the Constituent Assembly. It
has been discussed there thoroughly

-
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and now there js no reason to reopen
this issue.

I am glad the Home Minister has
talked about increasing the number of
tribal blocks from 330 to 450. It is a
very good thing.

1 would not like to add anything
more except that the views which
have been expressed by the hon. Home
Minister in his speech shouid be im-
plemented and no stone should be left
unturned to achieve the progress in
the time-limit that has been specified
by the Home Minister.

Shri Rishang Keishing (Outer Mani-
pur); Sir, I am grateful to the Chair-
man and members of this Commission
for submitting such an excellent re-
port. I may say that they have put
their heart and soul into the work
wind they have performed thair duty
with the utmost sincerity and honesty.
As T went through the report, 1 found
many things regarding the problems
of tribals. They have made so many
recommendations and suggestions for
the solution of those problems. In
ehort, T may say that it is a dictionary
o? the tribal problems and I hope tine
Government and the people of this
country will utilise it to the fullest
possible extent.

The most important problem of the
tribals is land. As the Commusvion
has rightly pointed out, about 90-5
per cent. of the tribals are agricul-
turists and out of 173 lakhg of tribal
people, 28 lakhs are landless. Perhaps
there was a time when land was not
at all a problem to the tribals but
teday they have become landless. I
will divide the tribals into lwo groups;
those living in the valley and those
living in the hill areas. The land pro-
blem is more acute in the case uf those
whe live in the valleys than in  the
case of those who live in the hill areas,

because they are more accessible to-

aon-tribals and non-tribals have ex-
ploited them and encroached upun the
land of the tribals. The “ribal people
in the hill areas are never explosted.
Before 1947, there was hardly and ex=
ploitation, but today after 14 decades,
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there has been a lot of exploitation
and encroachment upon the tribals. I
think this problem has been dealt with
by the Commission elaborately and
they have made several nice
recommendations.

This country stands for socialism,
equality and equal distribution of the
national wealth amongst “he citizens
of the country. I think this tribal
problem is a challenge to the country.
if thig country fails to give land to
every family of the tribals, Todia’s
socialism will completely faill and
collapse. I think it is a challenge to
the country and to the Government
particularly.

As 1 said, there are 28 lakhs of tri-
bals who are landless. There cre
crores of acres of wastelhul—
5,76,57 000 acres, according to the 1951
census. As the Commission has point-
ed out, preference should b2 given to
the tribals in allotment of such lind.
Tribals are called the children of the
forests. Forest is the mother of tribals,
How can you, in the name of re-
servation, separate these tribals-—the
children from the mother namely, the
forests? Mother and children can
never be separated. It is the Gouvern-
ment's duty to see that the bonds of
good relation between the forest; and
ker children are strengthened.

Today we see that after 1347 so

. many areas of forest, where the tri-

bals used to have jhum cultivation,
have been declared as protected for-
ests. As Shri Dasaratha Deb  hase
pointed out, in Manipur also hundreds
of square miles of forests have been
declared as protected areas and con-
sequently, the tribals everywhere have
acutely felt the pangs of forcible se-
paration of the forests from them. This
sheculd not be allowed. T am glad that
the Commission has recommended that
it should be revised. Government
sheuld revise it and sec that the lands
are released and the tribals are again
made the owners of the lands.

Regarding reservation in services, I
am of opinion that wherever possible:
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everywhere, in every State, reserva-
tion for the scheduled tribes in Gov-
ernment service should be at least on
pcpulation basis. In Manipur, at
present our tribal population 1s 32 per
cent, but the reservation is only 20
per cent, combined for scheduied
castes and scheduled tribes. This iz a
glaring injustice. At least it should be
on population basis and there should
be separate reservation for scheduled
castes and scheduieq tribes.

In the All-India Services also, ] am
of opinion that sufficient attention has
not been paid by Governmeat. It
should be taken care of and serious
attention should be given :o0 see that
tribal boys are selected in these ser-
vices. I wish to suggest that any tri-
bal boy who appears in the IAS ex-
arination of the UPSC and who passes
the written examination should be
straightaway given appointmant, if not
in the IAS at least in the Central
Secretariat Service. It should be made
a rule and the Home Minister should
give order to all the Stote Govern-
ments to follow this. Those who have
put in a: least 5 years service shculd
be immediately promoted *o  higher
posts.

Regarding education, 1 would like to
point out that today university edu-
cation and secondary education has
been made free, but at the bottom, i.e.,
in the primary stage, education has
not been made free in many States. It
should be the intention of the Govern-
ment to see that every private primary
school is taken over by Government
during the third Plan and svery tribal
village should have one lower primary
school.

Coming to medical facilities, today
we are lacking in medical facilities.
Fer example, in Manipur in the hill
areas, there are 4] dispensarics, 3
hospitals and 2 primary health centres
where doctors are not available. The
reason js that there is a dearth of
medical practitioners. 1 would like to
suggest that special pay-scales should
be fixed for them, they should be

BHADRA 16, 1884 (SAKA) Report of Scheduled 6846

Areas and Scheduled
Tribes Commission

given special allowances or three or
four advance increments should be
paid to them so that they can be in-
duced to extend medical facilities to
the people of those areas.

Sir, due to want ‘ot time, I cannot
make my other points. I feel that the
House has done injustice to the Sche-
duleq Castes and Scheduled Tribes.
Not less than ten hours should have
been allotted for discussion on this
report, and more people should have
been allowed to speak. Every time,
whether it ig the Report of the Com-
missioner of Scheduled Castes and
Scheduled Tribes or some other thing,
we are given a stepmotherly
treatment.

Mr. Deputy-Speaker: Shri Virbhadra
Singh.

Shri Basumatari: Sir, nobody from
Assam has spoken.

Shri N. N. Patel: Nobody from

Gujarat also.

Mr. Deputy-Speaker: Assam is stout-
ly represented by Shri Basumatari

Shri Warior: Sir, are all the States
Egiven an opportunity to express an
opinion?

Mr. Deputy-Speaker; I am trying to
dg that.

Shri Warior: 1 am afraid, nobody
has spoken from Kerala.

Mr. Deputy-Speaker: Shri Virbhadra
Singh.

Shri Virbhadra Sipngh: Sir, as the
time at any disposal is short, I shall
try to be brief. At the very outset I
would like to say that the report under

discussion is, by and large, a very
good report. It is very comprehen-»
sive and touches almost all the as=-
pects of tribal life. It is indeed a
monumental piece of work, and we
would like to convey our sincere
thanks to the members of the
Commission.
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[Shri Virbhadra Singh)

Much has been said about the re-
port and the recommendations made
by it. I would only like to draw the
attentio of the House to Question
No. 132 which appears on page 27 of
Volume II of the report. It pertains to
the question of discriminatorv  pay-
ment of emoluments and allowances to
the government servants or employees
who are serving in the remote corners
of tribal areas. Sir, there is discrimin-
ation in payment of salaries between
employees belonging to these tribal
areas and those who come from out=
side. Whereas the employees whe
come from outside or who are out-
siders are entitled to allowances which
amount to about 100 per cent. of their
salary, the local employees or the
tribal people are denied this facility
though they might be serving miles
eway from their homes. 1 do not
understand why this discrimination is
made, especially when both the em-
plovees whether they are local or
tribal or they are from outside are
working at the same place and under
the same conditions. This discrimina-
tion has caused a lot of heart-burning,
I think it is against justice, equity
and fair play, and it is better that this
discrimination is removed forthwith

The Commission, Sir, have admitted
in their report that on account of the
changed conditions on the other cide
of the Indo-Tibetan border our traders
have suffered a great setback. Most of
our traders there used to trade with
Tibet. Now, on account of the chang-
ed circumstances there, the trade has
come to a stand-still. While admitting
this« fact. T am sorry to sav, the Com-
mission has made no recommendation
regarding their rehabilitation. I would
like to draw the attention of the Gov-
ernment and this hon. House to the
pitiable plight of the traders. especial-
ly those belonging to the Kinnaur Dis-

trict of Himacha) Pradesh, and T would
urge that immediate steps be taken to
rehabilitate them before it is too late.
The question of their rehabilitation
should receive the utmost priority of
this Government, because the traders
belong to an area which is adjacent
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to a country which is not very friend-
ly to us and it is in our own interest
that these traders should be rehabili-
tated so that there is no discontent
among them.

Also, Sir, the Commission in their
report have suggested thay additional
powers should be given to the Col-
lectors and the Deputy Commissioners.
They have said that the Deputy Com-
missioners or the Collectors should be
made overall in-charge of al] develop-
mental works connected with tribal
welfare at the district level. I am
opposed to this suggestion. I feel that
our Deputy Commissioners and Col-
lectors are already over-worked, and
I do not think that they will be able
to do justice to this additional load of
work. T am also opposed to this be-
cause I fee] that this will lead to cen-
tralisation. The main purpose of our
developmental schemes or welfare
schemes is to root out poverty and 1g-
norance, and in order to do that it is
essential that there should be maxi-
mum co-operation between the people
concerned and the executive. In order
to elicit this maximum co-vperation it
is necessary that the people shou'd be
taken into confidence and they should
be allowed to participate in  some
way in their own governance and in
the execution of their development
schemes. If you accept this then it
leads to decentralisation and delegation
of powers. Therefore, any suggestion
which cuts at the root of this principle
ang leads to centralisation is most
welcome and I am sure the hon. Mem-
bers of this House will he opposed to
such a suggestion. I, therefore, feel
that this report lacks the necessary
emphasis on the question of decentra-
lisation and delegation of powers, and
T urge that this aspect should be kept
in mind and should be taken into
consideration.

Sir, ag 1 have said earlier, the re-
port is a monumental piece of work.
but it is not without its flaws. There
are certain flaws which I find it iy
duty to bring to the notice of the
House. During the course of its in-
vestigation, the Commission toured
very extensively, and wherever i
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went it recordeq oral evidence of both
officials and non-officials. It also re-
ceived large number of written rep!les
to its questionnaire both from officials
and non-officials. But I find, whereas
much prominence has been given to
the views expressed by officials, I am
very sorry to say, the views of com-
mon people, the nrdinary people, have
not found any plare in the report.

Shri Sonavane: That is usual

Shri Virbhadra Singh: This is most
unfortunate, because 1 do not =ee why
the Commission should have chosen
to ignore the wishes of the people.
Atter all, public opinion is a very im-
portant factor in democracy, and 1
personally feel that the views express-
ed by the representatives of the or-
dinary people should have formed the
bulk of the report

Before I conclude, Sir. 1 would like
to say that I do hope that the report
under discussion will in no case be
shelved and the recommendations
made by the Commission will be im-
plemented so that a time may come
when the people of the Scheduled
Areas and Scheduled tribes may grow
up in stature and may be able to take
their part in the life of the nation.

Mr. Deputy-Speaker:
Chandrasekhar.

Shri Basumatari; Sir, nobody has
spoken from Assam.

An Hon. Member: From Punjab also.
(Interruptions).

Mr. Deputy-Speaker: I am very
sorry, I cannot help it We have to
conclude. this by 3.30 p.m. when we
have to take up non-official business.

An Hon. Member: It may be taken
up at 4 O’Clock.

Some Hon. Members: Yes.

Mr. Deputy-Speaker: Order, order.

Shrimati

15 hrs,
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Shri Harish Chandra Mathar
(Jalore): T do not want to participate
in this debate. I only want to sub-
mit that when there is such a demand
in the House from all sections of the
House from the very beginning, it
would be only fair that we carry on
this motion to the next session. We

have done it in the past.

Some Hon. Members: Yes.

Shri Raghunath Singh (Varanasi):
It is very necessary when so many
more Members want to participate in
the discussion.

Mr. Deputy-Speaker: Vesterday it
was decided that we should close this
by 3.30 p.m. Today morning also the
Speaker made it very clear that the
discussion would go on only up to 3
O'Clock when the reply would be
given

Shri Harish Chasdra Mathur: In this
matter the House is supreme. If the
House feels that it shoulg be carried
on, there is nothing which can stop the
house from taking that course. What
is wrong sbout it? It is not a Bil}
which has to be passed immediately for
Government to take some action.

Mr, Deputy-Speaker: What is the
view of the Government?

Shri Rane: Out of the five hours
allotteq for the discussion of this Re-
port, two hours were taken yesterday.
Today the discussion started at 1-30
p.M. If the discussion continues up to
3.30 p.m. only two more hours would
be available. So, if the House so des-

ires, it can be carried on to the next
session.

Mr. Deputy-Speaker: All right, we
will continue this till 3.30 p.m.

An Hon. Member: Half an hour is’
not sufficient.

Mr. Deputy-Speaker: Today the dis~
cussion will go on till 3.30 p.m. Then
it will be carried on to the nexy
sesgsion.
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Shri Warior: ] may be allowed to
put another proposition. Those States
which dig not get an opportunity so
far may be considereq at least in the
next session.

Mr. Deputy-Speaker: There do not
seem to be any Scheduled Tribes in

Kerala. (

Shri Warior: There is no area in
any part of India which has no
€ “-~duled Castes or Scheduled Tribes.

Mr. Deputy-Speaker: Anyhow, I
do not have his name with me.

st go wo W (fep@) @ AT
Fafeeqa ag W 3 fr o T E
$-U3 9T T < A G giar AL |

Mr. Deputy-Speaker: Now that the
giscucsion would be going on in the
next session, Shri Jaipal Singh will
get his opporiunily during next ses-
sion

Shri Jaipal Singh (Ranchi West):
May I submit that it is not necessary
that this discussion should continue
today any further? It 1s the desire
of the House that the discussion should
be coniinueq in the next session and,
it you agree with that view, then the
question of extending it till ha!f past
three does not arise.

Shrimati Lakshmikanthamma (Kha-
vamam): A perusal of the report of the
Scheduleg Areas and Scheduled Tribes
Commission will revea] that the Com-
miss.on have done commendable ser-
vie. by giving such a good and in-
structive report in which they have
gone to the minutest details of the
problem facing the tribals. We all
know tha* nnder the able chairmanship
of Shri Dhebar, who has got so much
love for these people who are living
in the backwards areas, in far off
iracks, in the forest regions in a very
backward condition socially, economi-
callv and politically, who are living
under the barbaric conditions, we have
got such a wonderful report. We find
from that report that these people do
not have enough food to eat, proper
water to drink or proper cloth to
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wear. They do not have houses to
live in. Sometimes they have to de-
pend on birds ang small animals for
their food. Shri Dhebar has in his
mind all these conditions and compas-
sion and love for these people who are
so backward. So, the Commission has
gone into the minutest details of every
aspect of the problem.

I am very much satisfled with the
report except for one fact, and that is
enough attention was not paid to the
economical, socia] and political con-
dition and difficulties faced by women.
Only a page and a quarter has been
allotted to that topic and some men-
tion is made about women enjoying
equal rights with men. At the same
time, politically they do not participate
in the proceedings of the panshayat or
the meetings of the tribes.

Here it is very painful for me to
bring to the notice of this House that
in one district in Andhra Pradesh
women are actually kidnapped. What
for? Because, there is trading In
human flesh, inter-State traffic in
tribal women, and they are taken to
far off regions and sold. Since this has
come to the notice of the State Gov-
ernment, it has been taking some ac-
tion but I do not know whether it has
been brought to the notice of the
Central Government. Since the Min-
ister concerned with the tribal areas
happens to be alsp the Minister of
Home Affairs, T would appeal to him
to see that this sort of thing is stop-
ped immediately and severe action is
taken against those people who in-
dulge in such trade in human fesh.
This has happened in Mehboobnagar
and it has come to the notice of the
State Government when one girl who
was kidnapped was rescued and re-
turned to her parents.

I was very glad to hear Shri Lal
Bahadur Shastri saying that it was his
earnest desire that within fifteen years
the level of the tribal people should be
brought up to the standard of living
of the other people. The Commission
has elaborately dealt with the condi=
tions of those people and the difficulties
faceq by them like indebtedness, ig-
norance, lack of communication, want
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of credit facilitieg etc. So far as in-
debtedness is concerned, in my own
constituengy there is a area where
there is concentration of tribal people
-and the moneylenders are the most
prosperous people there. If you visit
any ftribal area you will find that the
moneylenders are the most prosperous
people. In such areas they go to the
tribals and lend them some money in
the lean period and take many more
timeg that amount during the harvest-
ing season. According to this Report,
the sons of the tribals inherit these
debits and they are in perpetual bor d-
age. So, unless we organise some co-
operatives, these middlemen and
moneylenders cannot be eliminated.

It is stated 1n thz R-rort that it is
elso necessary that the State Govern-
ments should undertake an enquiry
into the incidence of bonded labour. It
is suggested that legislation should be
passed for treating such agreements
as void. Tt should be looked into.

Development of communications
will go a long way in redressing the
grievances of those people. For one
thing, they will be engaged in that
work. Then, people living in the far
off tracts are cut away from the entire
civilised world. However much you
may iry to bring them to the level of
the other people, unless they see with
their own eyes what is the condition
in the outside world, it will not be easy
to make them change their way of life
and make them psychologically adjust
themselves tp the new conditions. So,
communications will not only provide
them employment and raise their
standard of living by placing more
money in their hands, but it will give
them quick means of transport. Now
they have to walk miles and miles to
€o to the market to get their daily re-
quirements, which is inhuman.

As far as the construction of roads
is concerned, some contractors take
them up very Ieisurely and con-
sequently the works suffer. As foy my-
self, 1 feel that this entire contractor
system should be abolished and labour
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co-operative societies should be orga-
nised. Priority should be given to the
formation of labour co-operative socie=
ties for undertaking the work of cons-
tru...nn of houses as well as roads.

As regards housing the Commis-
sion has also suggested that they
should be given according to needs
and requirements as also the way in
which there should be some changes
in the pattern of construction of
houses.

By the end of the Third Plan, I
think every village has to be provid-
ed with a drinking water well I
for one feel that priority should be
given in the Tribal areas for digging
drinking water wells.

For two days we had a discussion
about floods and flood control. In
Andhra I know there is this shifting
cultivation. I think in other parts of
the country also it may be existing.
These Tribal people go and cut the
forests and cultivate the land.  After
some time they leave that place and
cultivate some other place. This
causes soil erosion because the smcoth
soil is washed off by the rains and
all this place is converted into a
desert in gue course, So, they should
be settled at one place. Some co-
operative farming societies should
also be formed. In my State tnese
people are given five acres of land
but we do not know how it changes
hands. Within a few days we find
that it is in somebody else's name,
So, it is better to give them land
after forming co-operative farming
societies.

1 think it would not be proper for
me to continue though I have got
such a lot to say. I am very much
thankful to your for giving me even
this opportunity.

Dr. Kohor (Phulbani): Mr. Deputy-
Speaker, Sir, 1 am very grateful to
you for giving me a chance to say
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[Dr. Kohor]

something about the tribals in this
House today.

The Report of the Scheduled Areas
and Scheduled Tribes Commission
under the chairmanship of Shri
Dhebar is a comprehensive one. I
welcome it. The members of the
Commission deserve commendation
because they have very ably and
frankly placed on record the abject
failure of Central as well as the State
Governments in dealing with the pro-
blems of the Tribals.

Our beloved Prime Minister. Pandit
Jawsaharlal Nehru, in writing the fore-
word of the famous book by Dr.
Verrier Elwin on the philsophoy of
NEFA has said that the culture, cus-
tom, forest rites and religion of the
Schedu'led Tribes people should be
maintained. But even after the com-
pletion of the Second Five Year Plan
the lot of the Scheduled Tribes is no
better than what it was a thousand
years ago. My State of Orissa is
fortunate enough to have been the
field of operation of great men, like,
Thakar Bappa and Acharva Vinobha
Bhave and lastly Dandakaranya is
being operated in my State, parti-
cularly in the Distriect of Xoraput
which is the epitome of the Scheduled
Tribes in India, but even then we are
what our grandfathers were.

In many parts of the country and
in Orissa shifting type of cultivation
is done by the Tribal people. The
Forest Department and the State
Government discourage us from doing
this type of cultivation on the ground
of soil erosion and wastage of national
property. 1 disagree with them.
Even in western countries this type
of shifting cultivation is done by
civilized people. On the slopes of
the Pyreness Mountains which is the
border of France and Spain shifting
‘cultivation is the only method of cul-
tivation. In many parts of Africa
and on the slopes of Mount Kiliman-
jaro in Kenya shifting cultivation is
going on. If that kind of cultivation
is good in one part of the world, I
do not think it to be wise enough to
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abolish this method of cultivation 1m:
our country. If this method of culti-
vation is discouraged by the Govern-
ment—it may be that the Tribal
people are innocent and they do not
know how to defend their interest;
that is why everybody is preaching a
sermon to wus—if the Government
adopts the policy of abolishing shift-
ing cultivation, then I demand land.
for land, that is, to be more precise,
the Hill people should be given land
liberally for the loss that they sustain
in losing their present way of life,
their home and hearth and, last but
not the least, their beloved mountains,

15-17 hrs.

[SEr1 SURENDRANATH DWIVEDY in the
Chair]

It is a very common thing now to
see that the District Officers of the
Tribal Districts used to give fallow
land to people other than the Tribal
people instead of giving this fallow
land to the Tribals as priority. This
practice of neglecting the Schedu'ed
Tribes people in Scheduled Areas
should be stopped at once ang. they
should be penalised.

Then 1 come to the forests, Forests
is the economy of the Scheduled Tribe
family. From time immemorial we
have been born and brought up in
forests and thé forest gives us em=
ployment and food. But now all of
a sudden this right has been taken
away from us and in return we get
half-built homes, one bullock per
family and jealously and consequent-
ly we are being insulted by the
people of the plains. The people of
the plains do not know our language,
particularly the officers of the Welfare
and Public Relations Departments
who are supposed to work with us.
They also do not know our custom
the state of affairs. We have these
and do not beliewe in our religion.
My suggestion is that if the Govern-
ment is sincere in not de-tribing us
then these officers should learn the
Tribal language and try to be ons
with us.
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Now, I come to education. It is
so nice that schools are being opened
in my State in many places in the
tribal areas, but it is regrettable that
these institutions are haphazardly
managed by Government. It so
happens that these institutions lack in
materials, sufficient teaching staff and
proper management. There are some
newly opened primary and middle
schools in which the Government
have appointed only the teaching
staff, on the condition that the tribal
people will supply the required mate-
rials for the schools. When the tribal
people are living a hand-to-mouth
existence, it is quite impossible for
them to supply all these requirements.
If at all Government are so keen for
the upliftment of these tribal people,
then 1 would submit my suggestion
that these primary and middle schools
should be well equipped with men
and material.

In the national enterprise of the
Dandakaranya we are seeing that the
local Adibasis of Koraput are getting
a stepmotherly treatment from the
Dandakaranya Development Authori-
ties in comparison with the refugees
who have come from East Pakistan.
If the East Pakistan refugees are
given land, the local Adibasis should
also be given the same proportion of
reclaimed land, but it is provided in
the Commission’s report that 2 per
cent of the total reclaimed land
should be given to the tribals. This
discrimination will affect the morale
of the tribal people.

Lastly, before T conclude, my only
submission is that the tribal problem
is a problem of change of heart. In-
stead of high promises and long lec-
tures, we want good social workers
to work among us.

ot FWQ (AT WA HEIRE,
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EicHTH REPORT

Shri Hem Raj (Kangra) I beg to
move:

“That this House agrees with
the Eighth Report of the Commit-
tee on Private Members' Bill and
Reszoiutions presented to the
House on the 5th September,
1962".

Mr. Chairman: The question is:

“That this House agrees with
the Eighth Report of the Commit-
tee on Private Members' Bill and
Resolutions presented to the
House on the 5th September,
1962".

The motion was adopted.
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RESOLUTION RE; WORKING CON-
DITIONS OF RESEARCH SCHO-
LARS AND SCIENTIFIC WORKERS
—contd,

Mr. Speaker: Shri Harish Chandra
Mathur will continue his speech.

Shri Harish Chandra Mathor
(Jalore): Last time, I had complained
the Government for establishing these

- 27 national laboratorics, an achieve-
ment of which any government can
well be proud. But then I was sub-
mitting that these national laborator-
ies by themselves are just a super-
structure and you cannot stay in a
super-structure; you must have the
base.

While talking of the base, I submit
we have singularly faileq in this
matter, in not creating a temper for
science in the country, which is very
necessary. The first thing is that we
must create a climate and temper for
advancement and development of
science in the entire country. For
that purpose, we must introduce
science clubs from the very start, at
the very outset, going to the college
and the university., I have to im-
prove upon my statement which I
made last time. While it is only 2
per thousand of the studcnts who are
in university both in UK as well as
here, what is the state of affairs? In
UK., they spend more than 50 per
cent in the university stage on scienti-
fic advancement and research while
here we do not even spend 10 per
cent. I would rather like the hon,
Minister to tell us what is the per-
centage of our university expenditure
which is devoted to scientifie advance-
ment and research? That is the
crrucial point. That is the main
diflerence  between this country and
these countries where science has
gone ahead.

There is a very serious difficulty
which confronts us here. My hon.
friend who is in charge of scientific
research and development has nothing
to do either with primary education

ing Conditions of
Research Scholars
and Scientific Workers

or with college and uiversity educa- ,
tion. Unfortunately, these times
when we are talking of the problem
of co-ordination, there is absolutely
no co-ordination even between these
two most essential, artificially bifur-
cated branches of the Education
Ministry. It is a most artificial
bifurcation that has taken place. I
do not know whether we can put
personalities above scientific deve-
lopment in this country. If the
Minister in charge of scientific deve-
lopment has nothing to do with
science education at the base level
and at the university level, I do not
know what .help these national labo=-
r tcre rz going io receive. They
migat tel. us that this is what we
have done’. This is the first thing,
that there should be co-ordination, an
intensified effort, a changed mental
attitude, a climate and temper created
throughout the country in the educa-
tiona] world if we have to make any
real and substantial progress.

Having said that, 1 would examine
the state of affairs. We have these
national laboratories, an achievement
of which anybody who is personally
responsible, has got to be congratulat-
ed. But even in these mnational
laboratories, what has happened? I
think it would be no use my saying
very much by way of condemnation.
But if you were to read even the
speech of Shri S. K. Patil, the Minis-
ter of Food and Agriculture, you will
find that he himself has condemned
on the floor of this House in terms
stronger than those used by anyboly
else, his Agriculture Ministry's per-
formance in taking science and tech-
nology from these great laboratories
to the firld. There is hardly any-
thing done in the matter. I would
quote one of our most eminent scien-
tists who says that even if the present «
knowledege about agricultural rescarch
which is available is taken to the
flelds. there can be an increase of 200
per cent in our food production. Just
imagine what a colossal and criminal
negligence we can be accused of.
Here we have got in our hands all
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the knowledge and téchnology. It
we can take these to the fields, we
can increase our food production by
about 200 per cent. That is the con-
sidered opinion of a scientist who has
expressed it from a public platform,
But here is a Minister, the Minister
of Agriculture, who says the achieve-
ments of our national laboratories re-
main confined to those laboratories.
We have not got any Minister for
Agriculture and Animal Husbandry.
We have a Minlster of Food who has
been getting food from outside and
distributing it. But that is not
going to solve our problem. Even if
we can raise our agricultural produc-
tion by 50 per cent, the whole picture
will change, and both problems will
be solved—distribution of wealth
among the rural areas among the
poorer sections of the people will be
possible and our plan will go ahead
with a much comfortable and easy
step forward.

I will deal with two more points.
What is happening in our laborator-
jes. T will not aquate myself: T will
quote Dr. Chandersekhar. He says:

“There was purposefulness in
all the work being done. But
If one can compare the record of
Indian scientists during the last
decade with those in other coun-
tries, it was disappointing.”

-

It is a confession from one of the big-
gest scientists.

“While groups and individual
scientists were doing excellent
work, there was generally a sense
of frustration among Indian
scientists, particularly among those
devoting themselves to pure
science due to lack of appreciation
at government and university
level.”

Here again, he puts the entire blame
on the Government for their lack of
appreciation and for their not being
able to do anything.

Then about the terms and condl-
tions of gervice of scientists. I might
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in passing say that my hon. friend's
resolution is fully supported not only
by Members here but even by Shri
V. T. Krishnamachari who, dealing
with this sabject, said that there was
an urgent need for such a commission
being appointed to see how science
has developed and is integrated right
from the base to the highest stand-
ard. We have completely ignored
that. Who was this person? He was
the Vice-Chairman of our Planning
Commission.

Regarding the terms and conditions
of service, representations have been
submitted to my hon. friend, the
Minister of Scientific Research and
Cultural Affairs. It is said that the
revised scales of pay fixed for those
in scientific and industrial research
work have aroused a variety of con-
flicting emotions in the country and
most angry and bitter representations
have been made.

The basic thing is that if you want
the real type of persons to be attract-
ed to science and technology, it should
be absolutely obvious that from the
university you must be able to attract
people, the best of i{lie peuplae avails
able in the country, for scientifie
development and research. Who are
those people who could be attracted.
It you have a grade for your LA.S.
people which is Rs. 800—1800, how on
earth can you conceive of your being
able to attract persons of real talent,
the cream of persons, who will go and
devote themselves completely 1to
science research and  technology.
There are various things which have
got to be taken note of by my hon
friend. For instance, the retirement
age. I do not know if in any coun~
try there is a research worker who
will retire from scientifis research.
A person engaged in scientific research
is not asked to retire at 50, 55 or 63,
He just goes on with his research
work. But here we have feudal
ideas by which we want to tie down -
our scientists, and still we want them
to carry on scientific research. That
is why I started by saying that there
is need for a complete reorientation
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of the mental outlook of the Minis-
wr of ocientific Research himself, and
then and then alone we can go ahead.

The Deputy Minister im the Ministry
of Scientific Research amd Cultural
Affairs (Dr. M. M. Das): The time at
my disposal is very short, and I will
take up only one or two points that
the hon. Mover made in his speech,
and try to give my views upon them.

Shri Harish Chandra Mathur: Why
ignore me?

Dr. M. M. Das: Certainly my hon.
friend is not a Member to be ignored
so far as this House is concerned.

Shri Raghunath Singh (Varanasi):
Yes.

Dr. M. M. Das: The hon. Mover has
said that science and technology have
failed to attract the highly talented
young men of our country. It is diffi-
cult to share this view or to support
it

The hon. House knows that every
yrar a numhber nf engineering colleges
is being established in this country.
Yet, our best students, highly quali-
fied students, have been finding it
impessible to get admission into
them. Why? It cannot be denied
that today there is a great demand in
the country for scientific and techni-
cal education. Excepting very few of
our talented young men, the best
students of the universities, the rank
and file, the vast majority of them,
want today to be engineers and scien-
tists. I think noboedy can challenge
this statement.

The hon. Mover dwelt at length on
the subject of officialisation of science
There was a time when scientific re-
search was a matter solely personal.
A few scientists used to carry out
their experiments, scientific research,
alone or at the most with the help of
a very small number of students or
associates, but now scientific research
has become a team work, an organis-
€d work. Thousands of peaple, from
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the sc.entists to the sweepers, have to
work ‘n a laboratory as a closely knit
unit. So, where thousands of persons
are employed, where crores of public
money are spent, the question of ad-
ministration cannot be overlooked,
however much we may dislike 1t. It
appears that my hon. friend is a little
perturbed to see that the scientists of
our country are hankering after high
Government jobs. I do not find any-
thing unnatural in it or anything
peculiar to this country alone. After
all, scientists are human beings, and
they have got their own likes and
dislikes, their attachment for certain
things, and their revulsion of others.

Sir Issac Newton, as this hon, House
knows, was the greatest scientist of
his age, and one of the greatest scien-
tists that the world has ever produc-
ed. He had a peculiar fascination
for high Government jobs. At the
zenith of his prestige and glory when
he was writing the Principia Mathe-
matica, he implored his influential
friends again and again to secure for
him a political post, or a high post in
the British Kingh's Court.

Shri Inder J. Malhotra (Jammu and
Kashmir): If the hon. Minister can
give an example of an Indian scien-
tist, I think that would be more use-
ful for us to listen.

Shri Warior (Trichur): Scientists
are the same everywhere.

Dr. M. M. Das; If the hon. Member
wants to differentiate between Indian
and foreign scientists, I plead my in-
ability and helplessness,

At long last, Sir Isaac Newton's
great ambition was fulfilled. He was
appointed Assistant Mint Master of
His Majesty the King of England. A
first-rate genius was thus converteq.
into a second-rate official. The peo-
ple of England did not appreciate this
angd his name became an object of
ridicule throughout the country. This
is only one aspect of the picture.
There is the opposite side also.
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Cuvier, a great scientist of France,
the greatest geologist and zoologist of
his time, when at the height of his
glory, was offered a post in the
French Cabinet. But he politely re-
fused it explaining to his friends and
well-wishers that he did not want
anything to interfere with his scienti-
fic experiments and research.

Lord Rutherford, another great
scientist that England has ever pro-
duced. ...

Shri Harish Chandrg Mathar: Do
not talk of geniuses, talk of the ordi-
nary men, the general run of people.

Shri Inder J. Malhotra: Who really
do the work.

Dr. M. M. Das: Scientists come
from the ordinary run of men.

Lord Rutherford was appointed,
during the First World War, a mem-
ber of an anti-submarine research
committee. The German submarines
were creating havoc in the British
mercantile marine, and a high power
committee was set up by the British
Government to find out the means
which would remove the submarine
menace, Lord Rutherford was the
foremost and perhaps the most im-
portant member of the committee.

Ten minutes are over?

Shri Harish Clandra Mathar: He
has only talked of exceptions.

Mr, Deputy-Speaker: The
Minister has also to reply.
be brief.

Shri Inder J. Malhotra: He has been
touring the United Kingdom and
France. Let him come to India for
two minutes at least,

Dr. M. M. Das: My hon. friend
toured the United States of America
at the very begirning of his life. He
says he was a research scholar, and
as a research scholar he went to that
country. In his subconscious mind
perhaps there has been always a com-
parison betwecen the conditions of re-
search prevailing in that country and

senior
Let him
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those in India. But he will do well
to remember that the United States.
of America is a God-favoured country.
Six per cent of the population of the
world of that country enjoy 42 per
cent of the world’s natural resources.
It is futile, it is extravagant to com-
pare the conditions prevailing in.
America with those prevailing in this
country.

1 have lost the trend of my argu-
ment. [ was going to say that Lord
Rutherford was absent in one of the
meetings of the high power commit-
tee, and at the next meeting when he
was asked why he had been absent,
he said: “Gentlemen, I was engaged
in a research which suggested that
the atom could be disintegrated.

I that comes to be true, then I iell
you, it is an event of far greater im=
portance than your war. Twenly-
four years later, these prophetic
words came to be true, when one of
his students, Dr. Otto Hann, Prof. of
Chemistry in the Berlin University
succeeded in disintegrating the atom
and thus unwillingly became the
father of the atom bomb. Had Dr.
Otto Hans liked, Hitler would have
provided him evervthing, wealth,
prestige, whatever he wanted, but his
first and sole aim was to save the
atom bomb from the hand of Hitler.
He saii to one of his colleagues that
if Hitler got the atom bomb, he would
kill himself.

There are various other examples,
examples in this country also, where
we find that, a university professor,
when offered a Vice-Chancellorship, a
high post in the Govérnment of India,
refuses to leave his professorship in
the university. There are many
examples of this. On the other
hand, there are examples also wherea
a man, while being endowed with
everything, with & decent living,
honour, prestige and everything, does
not want to give up his job, a Gov-
ernment job. So, it depends upon
the temperament of the man, upon
his personal likes and dislikes,

Have 1 got any more time?
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Shri Nambiar (Tiruchirapalli): It
depends on the Government also, how
they treat the persons,

Mr. Deputy-Speaker: The hon.
Minister has also to speak. So, I
would like him to conclude his speech
as soon as possible.

Dr. M. M. Das: In conclusion, I
want to tell the House that so far as
factg are concerned, I have no quar-
rel with the hon. Mover of the re-
solution, but so far as conclusions
are concerned, I am diametrically
opposed to him. During the last 12
years or more during which this
country has been independent, the
Government of this country has done
many things, and has met with com-
mendable success in the field of scien-
tific education and research in this
country.

Shri Hari Vishnu Kamath: Ques-
tion.

Dr. M. M. Das: It may be extrava-
gant to say that we are on a par with
other countries, we do not claim that,
but we must admit that we have
achieved considerable success in this
direction, which nobody can deny.

Thank you.

The Minister of Scientific Research
and Culioral Affairs (Shri Humayun
Eabir): Mr. Chairman, I am very
grateful to my hon. friend Shri Mal-
hotra for raising this subject in the
House and giving us an opportunity to
place certain facts before the Houge.
His approach was generally friendly
and I am thankful to him also for the
personal note he brought into his
speech and the very kind references to
me_ I wish I could have said the sams
thing about my hon. friend Shri
Mathur. I will not have much diffi-
culty in saying that in this case pro-
bably Shri Malhotra was more right
and correct than Shri Mathur,

Shri Harish Chandra Mathar: That
suits you, not the scientists.

Shri Humayun Kabir: I claim to
be a  scientist in a way because I
claim that anybody who pursues
knowledge ang truth for its own sake

BHADRA 16, 1884 (SAKA) Working Conditions 6870 -

of Research Scholars
and Scientific Workers

is a scierlict und that truth and truth
alone shall prevail. I hope my hon.
friend Shri Mathur after he hears
he will also :gree that truth and
truth alone should prevail and he
should revise his opinion categorically.
He has already revised one opinion or
statement which he made on the last
occasion when he said that in UK.
and in India roughly two out of 1000
population go to universities but fifty
per cent of students in U.K. are post-
graduate. He has corrected it to-
day. I am sure he will agree that
this was a correction which was ne-
cessary and before I have concluded
I hope to show him that many more
corrections will be necessary in the
conclusions he has drawn....(In-
terruptions) [ will leave it to him to
decide whether they are facts or not.
He has today himself stated the cor-
rect postition that in the English uni-
versities about fifty per cent. of the
money that is spent is on post gra-
duate research. It is entirely a dif-
ferent position from saying that fity
per cent of the students are post-gra-
duate students.

The major points that arose were
raised about the conditions of work of
the scientists were whether they are
nroperly looked after, whether faci-
lities have been created and secondly
whether the results of research in
science have been brought into our
practical life and what is their bear-
ing on them? On both these ques-
tions, I wish to place a few facts he=-
fore this House. My hon. friend Shri
Mathur on the last occasicn and to-
day also made a reference to the fact
that I had stated that their condi-
tions of services, the conditions of
scientists in India today,are at least
as well off as anvbedy else in the
public service. They are certainly
better than IAS and IFS. I do not
know where  Shri Mathur got his
figures and say that IAS man starts on
800. It is certainly news to me and
the Home Minister as well

Shri Harish Chandra Mathur: On
the fifth year, they are put on that
scale.
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Shri Humayun Kabir: They start
on Rs. 400 and go up to Rs. 1800. In
the case of scientists I will give only
a few grades. A senior scientific
officer starts on Rs. 700 ang goes up
to Rs 1250.... (Interruptions). A
-junior scientific officer starts on Rs.
.350 and goes up to 900. This com-
pares well with the recruitment for
the IAS and IFS. The assistant direc-
tors are on Rs. 1300-1600. The dif-
ference is this. A man can become
.an assistant director at the age of 28
or 29 or 30. Out of B assistant direc-
tors in the national laboratories we
have about 21 or 22 are between 30—
40 years, many of them in their early
thirties. The rate of promotion of
scientists is remarkable. Shri Mal-
hotra referred to one case of a scien-
tist who had entered service in his
18th vear and is continuing as such.
As against that he quoted the example
«0f a man who had entered service as
a clerk and is under secretary today.
That is a solitary case. I do not know;
perhaps the other man is unfortunate
or perhaps did not do scientific work.
There are 293 JSO who have received
promotion and accelerated promation
in recent times. Most of the SSOz
grades I ang II have come from the
ranks of JSO- a substantial portion
if not the majority. A substantial pro-
portion of the assistant directors on
Rs. 1300—1600 are below 40 and al-
most all of them with a few excep-
tions are below 50. These are grades
which compare favourably with uni-
wversitire and IAS. ... (Interruptions).

Shri Harish Chandra Mathur: An
averare TAS on the 6th year goes to
the grade of Rs. 800.

Shri Humayun Kabir: To reach
the Under Secretary's grade which is
roughly about Rs. T00—1250, he
should put in 10—12 years of ser-
wvice. ... (Interruptions).

Shri Harish Chandra Mathar: If
vou read the Home Minister’s report,
vyou will find that they have appointed
people who have put in 4—6 years of

- service.

Shri Humaun Kabir: I think it is

not less than 10 years.
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Shri Harish Chandra Mathar: That
was 2§ years ago....(Interruptions).

Shri Humayun Kabir. It might
have been immediately after 1947
when there were accelerated promo-
tions. In every department there have
been cases. Today the general posi-
tion is as I saig in the engineering
and technological institution. A young
man of 24 starts on Rs. 400 and he can
go up to Rs. 1250 if he is good
enough. I do not say that these
grades should not be improved up-
on further. But the conditions of
service tudny are not less attractive
for these people than in any other
type of service. The evidence of that
is that better types of students are to-
day going for engineering and techno-
logical gng scientific courses and there
is a constant complaint by the UPSC
and the Home Ministry that the best
studentg are not going to the IAS and
IFS.

Shri Harish Chandra Mathuar: If
you read the last report of the UPSC,
vou will know the corect position: it
contradicts you.

Shri Humayun Kabir: T am speak-
ing on the basis of facts. There are
other differences in conditions of ser-
vice also. In the CSIR the age of
retirement is 60 for all scientists
wlzereas in the other services it is 55
This is glso an advantage. There is
freedom to  publish results of re-
search, facilties for patenting inven-
tions, participation in symposia and

conferences, in delegations abroad,
etc. On an average gbout 50 scien-
tists are sent abroad on deputation
every year. In addition 20 senior

scientists and engineers are deputed
for shorter periods. Above all there
is the satisfaction of creative work.
When a man js pursuing research 1n
hig own interest he has the satisfac-
tion and pleasure in creative work
which he does not have when he is
carrying on merely administrative
duties. vy
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All that I can say is that the work-
ing conditions have considerably im-
proved. I agree that it should im-
prove even further. The major diffi-
culty is where there is gn atmosphere
of non co-operation within a labora-
tory. That is a question of scientists
versus scientists. There is not that
amount of co-operation between one
scientist and another gnd that colla--
boration which we demand, But there
also we have taken certain steps in
recent times in the last two or three
years, especially in regard to younger
scientists and I think they will go a
long way in removing a sense of dis-
satisfaction.

Very recently it has been decided
that in any delegation that we may
send abroad, at least half shall be
below 40. Formerly there was gene-
rally a tendency for senior scientists
to go again and again. In spite of
some opposition from some  senior
scientists we have taken a decision
that no senior scientist and no direc-
tor of national laboratories should be
on more than ten committees.

Shri Hari Vishnu Kamath: You are
speaking of all delegations.

Shri Humayun Kabir: I am con-
cerned with scientific  delegations.
Formerly there were people on even
100 committees and when we suggest-
ed that the number should be limit-
ed, all kinds of objections were rais-
ed. We said that thig would give the
younger scientists a chance: by cut-
ting down the number of a maximum
of 10 for senior scientists. a very much
larger number of younger scientists
will get a chance.

Formerly in order to publish even
a scientific paper, a reference ought to
be made to senior scientists and some-
times even to the Government. To-
day we have laid down that in stan-
dard guthorised journals, recognised
journals people can publish the re-
sults of their research without any-
body’'s permission. All these have
given encouragement to younger scien-

1782 (Ai) LSD—8.
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tists and I am sure if my hon. friend
Shri Mathur goes to the laboratories
and talks to the scientists he will find
that there is no lack of sympathy on
our part for the scientists. On the
contrary, 1 think that certain things
that have been done created a res=-
ponse among the scientists them-
selves.

Then there was some reference to
officialisation of science. Shri Inder
J. Malhotra also referred to it. I am
afraid that a certain amount of officia-
lisation is inevitable today not only in
our country but in all countrieg of the
world. My colleague Dr. M. M. Das
ag referred to it very briefly. In the
past, scientific research was the lone-
ly effort of a certain single individual
genius. Today, scientific research is
an organised affair and groups of
people take part in it, and without
this kind of concerted effort by many
people scientific advance is not pos-
sible.

16 hrs.

Apart from that scie'm:e is now
entering very intimately into industry,
commerce, agriculture, communica-
tion, transport and ﬂnally into de-
fence. In every field of life, with-
out organised scientific research we
cannot make any advance; let alone
make advance, we cannot maintain the
position which we have attained to-
day and we cannot maintain our sur-
vival and our safety. In such a situa-
tion it is inevitable that there must be
a certain amount of organisation and
officialisation. Even in a country ke
the United States of America, where
they are always afraid of what they
call bureaucratic interference, as my
hon. friends are aware—1 am  sure
both Shri Inder J. Malhotra who has
got experience of scientific research
as he has worked in the USA and Shri
Harish Chandra Mathur who is al-
ways very much interested in this pro-
blem know—a very larger and subs-
tantial part if not a major part of
scientific research is financed by the
Government under certain conditions.
Therefore in things like exploration of
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mineral resources, collection of meteo-
rological  data, forestry, food and
drugs control, roads, communication,
defence, etc.,—in all these matters—
a ertain amount of organisation and
officialisation is inevitable. But we
have taken one step. We are trying
to see that in every case, the man at
the top is a scientist. Today, the
nationa] laboratories are being run by
the scientists, and the administrators
are under the control of the scientists.

Here, we meet with a very peculiar
situation. On th one hand, it is said
that scientists should not be given
any bureaucratic or administrative
work gt all. On the otherhand, if
they are not given that power of ad-
ministration, then they cannot func-
tion freely. It is inevitable today, in
the circumstances of the modern
world, that major scientists will have
to take some share ip administration
as well. That is the experience of
every country in the world,

Then there was some reference that
not enough research is being done.
Just now Shri Harish Chandra
Mathur referred to the statement of
Prof. Chandrasekhar. I must say that
it was very fair that he quoted the
concluding part of the  professor’s
statement wherein he has paid 3 com-
pliment to our nationa] laboratories.
He said that wherever he went he
found a spirit of enthusiasm and a
certain dedication and went on to say
that the results were probably not
commensurate with the effort which
the country has made. But what does
that mean?

Shri Harish Chandra Mathor: 1
quoted exactly what he said.

Shri Homayun Kabir: He quoted
him in full. My hon. friend quoted
him in full and I only said that it
was fair that he quoted that part
which was complimentary to the work
of the laboratories. He had made cer-
tain eriticisms. What were the criti-
cisms? The criticism was that the
great effort which has been put into
it has not yielded results which
could have been expected. Now, we
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have to remember that in scientific re-
search it is always a process which
gathers acceleration gradually. In our
country, this kind of organised re-
search is a comparatively recent deve-
lopment.

I would also like the House to re-
member that out of the 27 labora-
tories, only about seven or eight have
had a life of ten years or more. You
require about ten yearg before you
get any substantial result out of any
national laboratory. At the same time,
the work which hag been done is not
inconsiderable. Both in the field of
fundamenta] and applied research, a
great deal of work has been done. I
would not say that all this work is
outstanding or world-shattering. You
do not have world-shattering disco-
veries every day anywhere in the
world.

Shri Hari Vishnu Kamath: The
world be shattered otherwise!

Shri Humayun Kabir: Quite right.
About 6,000 research papers have been
publisheq from the nationa] labora-
tories and sponsored research in the
course of the last ten to 12 years. I
would submit that it is not an in-
considerable number. 800 patents
have already been taken.

There was reference to the appli-
cation for licences. The number of
licences which have been issued and
the number of licenes nogotiated and
actually carried out ip recent years
is also very interesting In 1957-58, 17
licences were issued to industry and
were actually negotiated and accept-
ed by industry. In 1958-59, the num-
ber was 24; in 1959-60, 30; 1860-61, 50;
1961-62, B0. This shows that there is
a sharp increase and gradually the
work of the laboratories is being re-
cognised by industry. It is being re=
cognised by different trades, and in
this way we are adding to the national
wealth.

I cannot give exact figures, but the
value of production from the pro-
cesses in the last three years will again
indicate to the House the great pro-
gress which has been made. In 1959-
60, the value of production from the
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processes which were reieased by the
National Research Development Cor-
poration on the basis of research in
national laboratories wag about Rs. 20
lakhs. In 1960-61, it was Rs. 29 lakhs.
In 1961-62 it was Rs. 1 crore, out of
which it has been estimated that about
Rs, 80 lakhs would be the saving in
foreign exchange. That, I would sub-
mit, is not an inconsiderable effort.

During the second Plan, commer-
cial production began of a large num-
ber of items. I will mention only a
few more important ones. Carbions,
Chemical porcelain, mica insulating
bricks, silver mica capacitors, cuprous
oxide etc. During the third Plan,
three important production processes
are already under operation. They
are for pine oil, infant foods and car-
boxy methyl cellulose. These have
already gone into production. I have
already mentioned to the House last
year the production of optic glass,
which has not only given us a stra-
tegic material of the greatest possible
value, but also addegq prestige to our
scientists. It is a thing where no
country helps any other country. To-
day the Centra]l Glass and Ceramic
Research Institute is supplying all the
requirements of the country in re-
gard to optic glass and we may be in
a position to export a little bit of optic
glass outside.

The mica insulating bricks, which’
were patented in the laboratories, are
‘being used in Bhilai stee] plant and
in the Gauhati oil refinery. If these
have not beep used, a large amount
of expenditure would have been in-
curred. Carbion is being used for
water softening at Bhilai.

During the third Plan, processes
which are expected to go into produc-
tion are vitamip C, protein isolate,
foam glass, manganese metal, nickel
free stainless steel, ete. I am sure
hon. Members will be glad to hear
that-work on vegetable proteins which
had been carried out in India at the
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Mysore laboratory has attracted
world-wide attention and laboratories
in UK, USA, etc, are seeking our
cooperation. Some of the processes
made here are attracting atter:tion oput-
side. From glass is another important
material to go into production. The
other processes, as [ have already
53’0 are manganese metal, nicke] irec
stainless steel, etc. Hon Members may
remember that the alloy steel plant,
which has been put up in the public
sector at Durgapur will be based on a
process perfected at the Mational
Metallurgical Laboratory, Jamshed-

pur. These are a few examples.

It has been estimated that the pro-
duction from these processes in the
national laboratories by the end of the
thirdq Plan will be of the order of
about Rs. 20 croreg and the foreign
exchange saving will be of the order
of Rs. 10 crores to Rs. 15 crores. These
are the results of 101 processes which
have been leased out, In addition, 109
processes have been leased out with-
out any fees at all. In this way, they
are also adding to the national wealth.

My hon. friend, Shri Malhotra, re-
ferred to the Indian Council of Agri-
cultural Research. I do not have the
same intimate knowledge of this ins-
titute as I have about CSIR. But I
think he will agree that he was not
fully fair to the Council when he said
that no work has been done there at
all. Two of the achievements in the
field of agriculture are well-known
and they have earned world-wide re-
cognition, namely, Coimbatore sugar-
cane and....

Shri Inder J. Malhotra: I referred
to the Pusa Institute. They are two
different organisations.

Shri Humayun Kabir: 1 am also
talking of the Pusa Institute. Pusa
wheat has already become world
famous. These are two things which
were done in the past. In recent
times also, very important work has
been done and is being done.
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[Shri Humayun Kabir]

Rice hybrids between India and
Papanica varieties of rice showing un
increased yield of 18 to 34 per cent
more than the Indica parents have
been found out. These are in ex-
perimental stages now, and as soon as
these are accepted on a wide scale they
will begin to show good results. 1
agree with my hon. friend Shri Mathur
when he said that if the knowledge
which is available today is applied on
a large scale in agriculture our food
production could be doubled. I agree,
but it always takes a little time.

Shri Harish Chandra Mathur: 1
said 200 per cent

Shri Humayun Kabir: 200 per cent
means twice, and I said “doubled”. It
means exactly the same thing.

Shri Harish Chandra Mathur: We
want only 50 per cent.

Shri Humayun Kabir; But in a
country like ours where the agricul-
turists are still very largely illiterate
and where there is a certain amount
of conservatism and inertia it takes a
little time. But even now the agri-
culturists are taking to these new
+things.

Similarly, in the field of wheat rust
resistant wheat strains NP 710 and NP
718 have been developed and they are
expected to save about 5 to 10 per cent.
of annua] loss due to rust diseases. A
new strain NP 836 is estimated to give
5 to 10 per cent. more yield.

More interesting is the development
in the fieldg of maize. By crossing
Indian, North and South American and
Carribean maize we have been able to
develop four types of maize. They
are: Ganga Hybrid Makka-1, Ganga
Hybrid Makka-101, Ranjit Hybrid
Makka and Deccan Hybrid Makka for
different regions of the country. All
these are expected to lead to an
increase of 20 to 40 per cent. increase
in production.

In the field of cotton also, in recent
times very valuable work has been
done.
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Shri Bhagwat Jha Azad (Bhagal-
pur): People only want to know
how such eminent scientists who ins
vented so many things have faileq to
find a colour for the vegetable ghee?

Shri Humayun Kabir: 1 will come
to that in a minute. A reference was
made to vanaspathi and it was asked
why no colour has been ifound for
vanaspathi. There the difficulty is,
you have to find a colour which is
non-toxic, ang this is a problem which
is not peculiar to our country alone; it
is a problem which scientists in other
countries have not been able to solve.
We want a colouration which will be
completely non-toxic. If you do it
without proper safeguard, without pro-
per investigation and without being
sufficiently careful all kinds of tra-
gedies may happen. You have been
reading in the papers that recently
certain medicines were released in
Germany, UK., and certain countries
in Europe which have resulted in de-
formed babies and all kinds of mon-
strosities. We do not want that to
happen, we do not want any toxic ele-
ment to be used which may have far-
reaching effects. When one is dealing
with human life and health one has to
be careful.

But that is not my main concern. My
concern is this. I agree with my hon
friends that there should be encourage-
ment given to scientists especially in-
side the laboratories and outside. A
scientific climate must be created. My
hon. friend Shri Mathur talked about
the science classes. I do not know
whether he is aware that through the
vigyan mandirs science classes are
being conducted in rural areas and in
schools. But there is always room for
improvement in such matters. Bul
what I would submit is, a definite be=
ginrung has been made and the impact
of science is beginning to be felt today
in the country-side. It is not yet fully
perceptible, but you will have to give
some time for this also.

Another thing I would like to men=
tion is about the science talent search.
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Under a new scheme children are en-
couraged to take to study of science.
Scholarships have been inc¢reased
Very gradually all these facturs are
contributing towards that end. But in
a country like ours with a tremendous
hoary tradition—tradition from one
point of view is extremely valuable
but from another peoint of view it is a
great handicap because you are weight-
ed down by the burden of fradition—
10 do anything new it requires en-
ormous courage and vision. In a vast
country like ours we have to move the
people and take the people with is.
An effort has been made in that direc-
tion.

The request for the setting up of a
Commission, therefore, I would sub-
mit, is not justified, because continual-
ly these things are being done. As
soon as the Scientific Policy Resolution
was passed in 1958 a conference of
leading scientists of this country, the
educationists and vice chancellors was
convened. We met together and ex-
amined the Scientific Policy Resolution
clause by clause, paragraph by para-
graph, and we made ertain recom-
mendations which are being carried
out. T might inform this House that
again a conference of scientists....

Shri Harish Chandra Mathur: What
persuaded Shri V. T. K. to make that
recommendation?

Shri Humayun Kabir: [ think you
have better to ask Shri V. T. K. Ican
not reply why Shri V. T. K made
such a recommendation.

I was saying what is happening here.
‘We have decided to call a conference
of leading scientists, educationsts and
Vice-Chancellors to survey the work
which has been done for the last few
years and to suggest further progress.

I may mention another thing. We
have very recently appointed a com-
mittee of senior  scientists of the
CSIR five or six of the leading scien-
tists in the CSIR. to meet from time
to time, three or four timeg a vear to
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survey the scientific work of the CSIR
and to indicate new lines of research.

All these show that efforts are being
continuously made to improve the
facilities for science in this country,
and I was glad to find that everybody
agreed that the facilities have been
increased manifold. In fact, the effort
which India made during the last ten
or twelve years hag attracted admir-
ation throughout the world. We were,
perhaps, the first country to have a
Scientific Policy Resolution.

16-16 hrs.
[Mr. SpeakEr in the Chair]

We had a Minister of Scientific ile-
search before UK. and, in fact, in a
sense, the UK. Minister of Science told
me before he had become the Minister
of Science that they would also like
to have a Minister of Science on the
Indian pattern.

We are continually in touch with the
advances in science. There is the
Scientific Advisory Committee of the
Cabinet. There is the Council of
Scientific ang Industrial Research.
There is the Indian Science Congress
and the National Institute of Science.
Ali these bodies are working together
and it is my hope that, as the scientific
education spreads lower—we  have
not been able to bring it sufficiently
at the primary and secondary level—
a proper scientific temper in the coun-
try wil] be created, and we are march-
ing towards that consummation. In
view of this, I would request iy hen
friend, Shri Malhotra, not to press his
Resolution because the purpose of his
Resolution has been served and the
work hag been done

Then he said that the scientists have
the research field and go to other areas.
Some examples are given by my hon
colleague, Dr. Das, but I think we
have the example in the person of the
hon. mover of the motion, who was a
scientific worker, who because the at-
traction of politics has proved more
powerful. ...
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Shri Inder J. Malhotra; I left that to
plead their case here.

Shri Humayun Kabir: Whatever be
the reason, it is other than the attrac-
tions of purely scientific research, But
I hope that he will keep his interest in
science and wil] continuously go on
goading us so that more and more
effort is put in science.

Shri Harish Chandra Mathurr The
hon. Minister who started his ‘speech
with gusto about my remarks has con-
tradicted me only at one point. He
said that the IAS officers get Rs. 1,800
only after 10 or 12 years when I said
that they will reach it in six years
Since the Minister of Home Affairs is
here, let him tell us whether it is not
in the 6th year that they reach
Rs. 1,800. If not, let him contradict it
Let us know who is correct.

Mr. Speaker: Shri Inder J, Malhotra.

Shri Inder J. Malhotra: My regret
is that the treatment which I expect-
ed for my Resolution from the hon.
Minister for Scientific = Research has
been absolutely reversed. He himself
being a scientist, when he justified the
terms and conditions of work today
existing in the various scientific in-
stitutions, when he justified them by
saying those are the existing conditions,
with statistics at his disposal, being
a scientist himself, I expected him to
say at least that there is a good deal
of room still left for improvement in
the working conditions.

Shri Humayun Kabir; There is al-
ways scope for improvement.

Shri Inder J. Malhotra: The thon.
Minister said certain things about the
achievement of the Indian Council of
Agricultural Research. In the first
place, in my speech I had referred to
the research work done at the ICAR.
Anyhow, I take it that those perform-
ances of the ICAR, the performances
listed by the Minister of Scientific Re-
search on the floor of this House
today, if all those performances are
existing in the field today, there would
be no food shortage in the country. I
will say that the hon. Minister has
been misled by the Ministry of Food
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and Agriculture when they supplied
him with this information, for all these
things are in the experimental stage,
in the experimenta] laboratories.

Shri Humayun Kabir: I said the

same thing.

Shri Inder J. Malhotra; When re-
search ig still in the experiment stage
no claim for achievement can be made.

This Resolution was introduceqg in
this House on the 24th August and
today is the Tth September. During
this period I have received a large
number of letters from the wvarious
scientific and technical associations and
the research institutes in this country.
All of them have emphasised this fact
that there is necessity for such a com-
mission consisting of Members of Par-
liament, administrators or scientists.
It may comprise of any category of
Indians. My hon. friend, Shri Mathur,
also pointed out that no less a person
than Shri Krishnamachari, who was in
the Planning Commission, also em-
phasised the fact that now is the time
to look more thoroughly and more
deeply into the working conditions and
the administrative difficalties and
bottlenecks which exist in our
national laboratorias.

The hon. Minister has pleaded that I
should withdraw the Resolution, Be-
fore me there is only one justification
to withdraw the Resolution and that
is that I do not want this Resolution
to be negatives because if that goes
on record, the scientists of this coun-
try and the scientific workers would
feel demoralised by the fact that even
the highest forum or authority of the
nation did not think it fit to grant
them a commission to look into their
working conditions. With regret I say
that 1 would like to withdraw the
Resolution.

Mr. Speaker: Has the hon. Member
the leave of the House to withdraw the
Resolution?

Several Hon, Members: Yes.

The Resolution was, by leave, with-
drawn.
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16-22 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SITUATION ARISING OUT OF THE SUGGES-
TION TO INCREASE LAND REVENUE IN
U.P.

Mr. Speaker: I had this morning
received a notice of an adjournment
motion from Shri S. M. Banerjee. 1
did not give my consent to it. But I
will treat it as a calling attenticn
notice. Shri Banerjee,

Shri S. M. Banerjee (Kanpur): Sir,
under rule 197, I beg to call the atten-
tion of the hon. Prime Minister to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon:—

Serioug situation arising out of
the suggestion of the Planning
Commission to increase the land
revenue in U.P.

Shri J. B. Singh (Ghosi): My name
was also there.

Mr. Speaker; Only one name can be
read out, not all. His name ag also
that of Shri Sarjoo Pandey is there.

Shri J. B. Singh: I am Jai Bahadur
Singh.

Mr. Speaker: When 1 say that his
name js there and when he is address-
ing me, does it mean Shri Sarjoo
Pandey? The hon. Prime Minister.

The Prime Minister and Minister of
External Affairs ang Minister of Ato-
mic Energy (Shri Jawaharla] Nehru):
Mr. Speaker, Sir, this refers to Uttar
Pradesh. The question affects in
varying degrees various States. Some
have, I believe, gone ahead and passed
some legislation; others are in the
process of doing so. But it is a matter
which requires deep comsideration.
Normally, the Central Government
does not interfere in this matter; nor
am I aware—I do not know—how far
the Planning Commission, except for
a general suggestion, went into it.
But, I think, in view of the interest
and anxiety of many hon. Members
in this House, it would be right if we
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ask the Planning Commission to con=
sider this matter fully and give us their
advice,

Shri S. M. Banerjee: Since this Bill
is likely to be passed, may I know
whether the hon. Prime Minister will
kindly see that this Bill is deferred till
he actually comes back from abroad?
Till the Planning Commission considers
the whole thing will it be deferred? It
should not be passed. I will request
the hon. Prime Minister to give this
assurance. He is going away to-
morrow. It is only a question of one
month.

Shri Jawaharlal Nehru: I cannot
give any assurance on this point be-
cause 1 do not know where each State
may be. How can I bind down a
State Government in a matter which
is in their discretion, But, as I have
said, we have, in fact, asked the Plan-
ning Commission to go into this mat-
ter. They will go into it thoroughly
as a result of which it may nappen
that there is delay in considering that
measure there,

Shri S. M. Banerjee: It may be post-
poned til] you come back

Shri Jawaharlal Nehru: [ cannot ask
the State Government that.
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16-25 hrs.

RESOLUTION RE: BAN ON COM-
MUNAL ORGANISATIONS

Shri Raghunath Singh (Varanasi): I
beg to move:
“This House is of opinion that
all the organisations working on

communal or sectional lines be
banned”.

YT WEIeW, W &7 dHar &
Shri Manoharan (Madras South): 1

have to make a preliminary objection
to this resolution.

Shri Badrudduoja (Murshidabad): On
ia point of order....
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Mr. Speaker: About this resolution?

Shri Badrudduja: I am 1gainst this
resolution being moved.

Mr, Speaker: Let the House be seiz-
ed of it, and then I shall hear the hon.
Members.

Shri Badrudduja. Before you allow
him to proceed with this resolution, I
want to raise this point.

Mr. Speaker: We have nothing be-
fore the House yet Unless it is plac-
ed pefore the House, there is nothing
before the House.

Shri Badruddoja: The resolution is
before the House now, because he has
moved the resolution already.

Mr, Speaker: There is nothing be-
fore the House now. Whatever may
be there on the agenda, there is noth-
ing before the House now. The hon.
Member might have read it, but I
have not placed it before the  House.
As soon as I place it I shall give an
opportunity to the hon. Member to say
anything he likes

&t v fog @ ems wEew. .

€Y WA gTen ;g o
(Interruptions).

st Wo ®To wWgraTd (Twiw) :

G 726G 1 W9 e st

Hfemr & 1 @@ Dfaa & &)
(Interruptions).

WS gy : Ay qaeg fow

HTST ¥ ST ATRY &, IEH qI 1

st wara Fg o e wER
ot TH TEATS 1 IqfemT FF T
ot g 2 f fggem & =y
¥ oo INET SdAdar § g o
gfet avas &1 @ § ol ag aw
FaH g1 ¢ fe wE guTdy s
FT &1 AT A &1 A1 | AT a8 qFeT
wfan sofeqs o & f& @ &
AT ST &1 & qg A4l T A
maTwar ¢ fd @ § feg
g a7 Afeww e @ fow
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Shri Manoharan: The hon. Member
has already moved the  resolution.
Now, I want to raise the point of
order.

Mr. Speaker: The hon. Member might
know from me that this is the practice
that are following.

Shri Manoharan: Further, we do not
know what the hon, Member js talking
about, and you should assure us that
you will give us a translation slso.

Mr. Speaker: 1 shall try to tell him
whatever I can, but it would be a diffi-
cult job.

Dr. P. S. Deshmukh (Amravati): May
I ask one question? Of course, the
usual procedure js that unless the
resolution is moved, nobody can raise
a point of order. If however it is the
intention of my hon. friends that they
do not want even the moving of the
resolution and the speech of the hon.
Member, what is the remedy that
they have got?

Mr., Speaker: I cannot shut out the
speech of the hon. Member unless I
hear him angd find something objec-
tionable in it 1f any hon. Member
feels that the other hon. Member
should not speak, how can I unticipate
that in advance and shut him out?
That is the difficulty which T am fac-
ing.

Shri Badrudduja: The hon. Member
hag moved the resolution already.

Mr. Speaker: DBut that is not before
the House yet. After, he has finished
his speech, 1 shal' place it before the
House saying ‘Resolution mowved’, and
then I shal] allow opportunities to as
many hon. Members as there are who
want to raise objections or any points
of order. I shall hear all of them.
But that ig the stage at which I can
do so and not now.
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Dr. P. S. Deshmukh: In a contin-
gency like this, would it not be proper
for the Chair to put the resolution be-
fore the House first and then hear the
point of order before the speech is
made, because in this particular case
it might be innocent, but there may be
a resolution to the introduction of
which ore to the moving of which
there might be objection? In those
circumstances, I think it would be
worthwhile to observe this procedure
that in cases where there is objection or
where any group of Members want to
object to the very subject coming be-
fore the House, the resolution may
be put first before the hon. Member
gives the reasons for moving his re-
solution.

Ap Hon. Member: Under what rule?

Mr. Speaker: It is a hypothetical
question which is being asked of me,
by saying that there might be cases
in which a resolution ag it is framed
may not be thought proper to be
brought up before the House. But
I cannot answer it now; if there is
something, it would be decided then.

But this question of banning of com-
munal parties has been coming here so
often, and it has been discussed also;
and so many times the proposal has
been before the Members and others.

Dr. P. S. Deshmukh: I am mnot cb-
jecting to the resolution on  this
ground. But if this alone is the pro-
«cedure that is to be observed, then
there may be cases where you will be
powerless to stop anybody from sprak-
ing until the resolution has been moved
and placed before the House.

Shri Harish Chandra Mathur
{Jalore). The question is whether our
hon. friends are opposed to *he intro-
duction of the Motion itself or to the
consideration of the Motion. Tf they
are opposed to the consideration of the
Motion, you just ruled it would be
only at the stage when the Motion
has been placed by you before the
House when they could raise their
points. But if they are even against

. the very introduction of the
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Motion,
then it is at this stage that tney should
have the right to object.

Shri Badrudduja: My point of order
is that this Resolution, on its merits
is repugnant to the very spirit of the
Constitution. The Constitution lays
down in article 19 that every citizen
has got the right to form associations
or unions. As such, this Resolution
moved by the hon Member shuts out
the opportunity and right given to any
individual citizen or groups of citizens
of India to form associations, or or-
ganisations. Therefore, to my mind,
this militates against the very spirit
and letter of the Constitution and as
such, it should not be allowed to be
moved on the floor of this House.

Shri Indrajit Gupta (Calcutta South-
West): The hon. Member has just nuw
raised a point and it is on that that I
was seeking your guidance. Sup-
pose  some Member, for whatever
grounds he may choose to put for-
ward, is opposed to the very admis-
sibility of a Resolution on the Order
Paper, the list of business. Then 1
submit that you are bound to hear
him and give your ruling. It iz seems
they are objecting to the very admis-
sibility of the Resolution.

Mr. Speaker: I follow that.

Shri Ansar Harvani (Bisauli): When
notice of a non-official Resolution is
given, it is submitted to vou. You
scrutinise it completely and it is en-
tirely within your jurisdiction to per-
mit a non-official Resolution tp go to
the ballot or not. Therefore, the ob-
jection of Dr. Deshmukh that vou may
be helpless to give a ruling does not
hold, because the Resolution has been
permitted bs‘:sou. Without your per-
mission, it not come up.

Mr. Speaker: At that time, the mind
is not applied strictly to admissibility, ,
constitutionality or such other things.
All these aspects are not Jooked into
at that moment. At that time, Re-
solutions come as a matter of course
and then they are admitted, unless
they are apparently so bad that they
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[Mr. Speaker]

cannot be admitted, Otherwise, most-'

ly the Resolutions are admitted. But
if it is the sense of the House, I will
just place the Resolution before the
House.

Shri Badrudduja: On a ooint of
order.

Mr. Speaker: Whan I am on my legs?

Shri Badrudduja; It is to make a
submission.

Mr. Speaker: He will listen to me.
Before I stood up, he had no point of
order. He did not stand XNow when
I am on my legs, he rises t> a point of
order. If it is against my standing up,
then it might be a different thing. If
it is something else, he might just have
the patience to listen to me.

Shri Badrudduja: It is to rnake a
submission
-

Mr. Speaker: Let me finish.

What 1 have said can also be done.
I do not wish to shut it out. Normal-
ly, we follow the other course, name-
ly, that a Member moves his Resolu-
tion and makes his speech and then I
place the Resolution before the House.
But there is no harm if T only allow
him formally to move it, then I place
it before the House and hear the
objections. That too can be done.

Shri Surendranath Dwivedy (Ken-
drapara): We should follow that
course.

Mr. Speaker: All right.
The Miinster of State in the Ministry

of Home Affairs (Shri Datar): Is it
necessary to do it?

Mr. Speaker. There are some Mem-
bers who feel so strongly on that, on
the admissibility of this Resolution.
Let me hear from them if there are
any really substantial and valid
grounds.

Shri Sheo Narain (Bansi): There is
only one Member who feelg like that.

Shri Harish Chandra Mathur: Even
if there is only one, he has that right.
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Mr. Speaker: There are others also.

Resolution moved:

“This House is of opinion that all
the organisations working on
communal or sectional lines be
banned”.

Now, I will allow the points of
order to be made.

Shri Badruddoja: I want to make a
submission. Any resolution or
motion which violates the spirit of
the Constitution iz wultra vires of the
Constitution. Even the House is pot
competent to discuss it, far less any
Member.

I respectfully submit that on the
merits of this resolution this resolu-
tion should not be allowed to be dis-
cussed, because it" contravenes the
very spirit of the Constitution. If
you allow any Member to move .ny
resolution or motion which militates
against the spirit of the Constitution, I
am afraid anylhing can be moved in
this House and carried bv a majority
Therefore, I want your ruling.

Article 19 of the Constitution, which
is mwre sacred than the whole House
clearly lays down that all citizens,
aggregates of citizens or communities,
shall have every right to form asso-
ciations. That right cannot be taken
away either by the House or by the
Speaker. Therefore, I want your rul-
ing on this point, whether it can be
moved.

Shri M. Ismail (Manjeri): My sub-
mission is a simple one. A few
weeks ago, when the question of
national integration and also the
question of communalism and com-
munal organisations came up before
the House, and when it was urged not
only by me but by one or two other
hon. Members of the House that this
subject ought to come before the
House rather than be left In the
hands of a committee apointed by
the ruling party or by the Govern-
ment, it was said that the committee
had already been entrusted with this
subject, that it might produce public
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opinion on this matter, that it might
create public opinion this way or
that way, and therefore we were ask-
ed to be patient until the committee
submitted its report. Now that com-
mittee is taking a lot of trouble over
this question. It is discussing things
with the hon. Members of the House
and others, and it has not yet finished
its work. It has not defined what
communalism is, what a communal
organisation is, what sectionalism is,
what a sectional organisation is and
all that. They are moot gquestions
which are being dealt with by the
committee. That committee has got
the sanction of Parliament also, since
Parliament on that occasion agreed to
wait for the outcome of the commit-
tee. Now, the subject is sub judice
as it were, I do not say it is strictly
sub judice before that committee, and
in the name fo fairness and ordinary
proprity that committee must be
allowed to submit its report before
we express our views. We should
not prejudge the issues before that
committee has come to its conclusions.

Mr. Speaker: The plea of the hon.
Member is that the discusslon on it
might be postponed till that commit-
tee has submitted its report. He has
no legal or constitutional obj2:t:on to
this discussion.

Shri M. Ismail: My grounds are
ordinary propriety and fairness.

Mr. Speaker: I have heard him.
Shri Sharma.

Shri K. C. Sharma (Sardhana): The
proposition is simple, and it does not
require much of explanation. There
is a right of association for every
citizen and every group of citizens,
but that right is subject to what is
called propriety of conduct as a »iti-
zen, which means that the association
should not be to the detriment of the
general good. What is a communal
organisation, what is its composition,
what is its purpose—all these the
hon. Mover of the resolution will ex-
plain. Therefore, on the very face of
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it, the resolution as it is placed before
the House is not inadmissible. It is
admissible, provided the Mover makes
a case that the communal organisa-
tions as such come within the reason-
able restriction of the law and are
detrimental to the gemeral good of
society and therefore they should be
banned.

For instance, imagine that citizen A
is a dacoit. Has he a right to asso-
ciate himself with another dacoit on
the general principle that one man
can associate himself with another?
No law, no civilised country, can per-
mit an association of dacoits on the
ground that they too are citizens. In
my humble submission, a mas whois
a dacoit, bigot, a fanatic, a man who
believes that other who do not be-
lieve in dogma, that are criminals
against society, criminals against God,
and are to be murdered in a street in
city is much more dangerous than
anybody else. Such an association
must be banned.

Shri M, Ismail: I submit that the
House is not supposed to know what
exactly a communal organisation is.
(Interruptions).

Mr. Speaker: Order, order. The
House is not to be dictated by any
outward agency as to what a commu-
nal organisation is. It has its own
powers. If it wants to discuss any-
thing, 1 cannot rule it out on the
ground that some other committee is
seized of this matter and is trying to
define what a communal organisation
is.  Therefore, that this House can-
not discuss it. would not be .ny argu-
ment.  (Interruption). This House
is supposed to know everything.

Shri Harish Chandra Mathur: Those
hon. Members who oppose it may
kindly be listened to first so that the
position may be made easier.

Mr. Speaker: 1 thought perhaps
those who are in favour might also
be interspersed in that.
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Shri Harish Chandra Mathur: We
will be able to throw light then.

Mr. Speaker; The final answer
might be given by the Minister when
he has to give it.

Shrimati Subhadra Joshi (Balram-
pur): 1 submit that there is nothing
against the principle gnd the spirit of
the Constitution because just as some
hon. Members have said, there are
associations and associations. There
are associations in this country which
we think are working for the detri-
ment of the country and the nation.
There are associations which create
hatrei; there are associations which
kill; there are associations which loot.
So, just to say that we have got the
right of association does not mean
that we can associate for anything.

About the other point about the
definition, I would only say that the
resolution is only to ban communal
organisations. What are communal
organisations will come in later on
when it is decided to ban the rom-
munal organisations. The  defi-
nition of communal organisations has
to come later on. It is a very simple
proposition which I think we should
.admit.

Shri Manocharan: I do not dispute
the right of any Member of Parlia-
ment or of this House to discuss any
issue or move any Resolution. My
only submission is there is a National
Integration Committee which is tour-
ing the country and meeting people
and taking stock of the situation re-
garding thes communal issu.s az well
as the political parties based on
regionalism, according {o some, or
sectionalism or parochialism of any
king according to some others. The
committee is working and is meeting
and is assessing certain things. 1Tt is
expected to submit its report very
soon, or within a year or so o,
before-hand, by means of initiating
a discussion here regarding communal
organisation or something like that,
I fear the independent bent of mind
of the members of that committee
may be prejudiced
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Une hon. lady Member was saylng
that we need not define communalism,
first let us ban communal organisa-
tions. But without knowing or with=
out defining what is communalism
how could a Resolution that commu-
nal organisations should be banned
be discussed? Therefore, “we must
also know what the committee says.
So, till the committee submits its re-
port, one may wait. I request the
Speaker to postpone the discussion.

I do not question the right of the
Speaker. ...

Mr. Speaker: Distinction should be
made between the two positions that
we are faced with. One is whether
the resolution is to be disallowed as
being against the spirit of the Consti-
tution and it should not be discussed.
The other is the advisability of dis-
cussing it at this moment because an-
other committee is seized of it; we
may wait for some time and the dis-
cussion should be postponed to some
other day.

Shri Manoharan: It js a committee
appointed by the Government.

Mr. Speaker: The two things should
not be put together and confused. If
the position of the Members is that
the discussion on this should be post-
poned, that would be different al-
together. A regular motion may be
made by some Member; it would be
for the House whether aiscussion
should be postponed or not. I have no
authority to say that it should be
postponed.

Secondly, so far as the point of
order by Shri Bairudduja is concern-
ed, if any hon Member wants to
throw any light so far as the conati-
tutional aspect of that is concerned nn
what he has said. that this House has
no power to discuss it, I am prepared
to listep. Otherwise, no other argu-
ments are relevant for the present.
If there is nothing to be said on that
account, I may straighaway give my
ruling on that.



6897  Resolution re:

Bhri Eapur Singh (Ludhiana): I am
in favour of the provision in the Cons-
titution that there should be fullest
opportunity to communal organisa-
tions to undertake political activity.
But as far as 1 can see there is no
constitutional provision or any other
consideration of propriety which can
stop this House from discussion what
communal organisations are and
whether they should be banned or
not.

Shri Daji (Indore): My submission
is it is within the competence of this
House to discuss this resolution. Un-
less it is patently ultra vires, this
House can discuss anything. Article
19 was referred to. But there is also
a sub-clause therein which says that
reasonable restrictions can be placed,
in general public interest, on that
fundamental right. We, the people
of India, have given to ourselves tihe
Constitution, which is wedded to the
unity of India and to secularism.
Those who do not have that spirit of
unity and secularism put themselves
beyond the pale of the Constitution
itself. Sa, in public interest, the
resolution is quite within the compet-
ence of the House to be discussed.

Mr. Speaker: I do not think we
should continue discussing it any
longer. I am clear in my mind that
so far as rules 174 and 175 are con-
cerned, it does not fall within the
prohibitions mentioned there. Rule
175 says:

“No resolution which seeks to
raise a discussion on a matter
pending before any statutory
tribunal or statutory authority
performing any judicial or quasi-
judicial funections or any commis-
sion or court of enquiry....".

These are the things; I need not read
the whole of it. In these cases, it is
prohibited and such a resolution ought
not to be placed before the House or
discussed.

So far as the argument of Shri
Badrudduja is concerned, merely by
expressing an opinion on g particular
subject, there ought not to be any
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apprehension that automatically that
ban is placed on the communal orga-
nisation. Those points will have to
be seen by Government whether it is
constitutional or not, what would be
the reactions of the public and so on.
All those things should be seen. By
discussing this resolution, it would
only be expressing an opinion. As
Shri Daji has suggested and as every-
body is aware, I will not go into the
constitutional aspect of the resolution.
In the past also, I have expressed the
opinion that this-House is free to dis-
russ and even to debate resolutions or
to pass Bills which may be against
the Constitution ijtself. That is for
the courts to decide what is ultra
vires and what is intra vires.

1f the Speaker were to give an
opinion, it might be taken to court
and if they reverse it then it would
be setting a very bad example, be-
cause it would be said that the
Speaker was over-ruled by the courts.
Some peculiar situations might arise
in that context. Therefore, it is not
usual for the Speaker to give any
opinion on the constitutional aspect of
such things. There Is no harm in
discussing it. So far as the rules are
concerned 1 cannot prohibit it.
Therefore. we will proceed with it.
Shri Raghunath Singh may move his
motion.

# Ara & gl W a7 30 Tgar

g fr w1 femww o< g7 7 A fdT
o< gaen femn 9md w7 1€ o A
wgr 9 fomy fedt & faqr Y S
T

Shri Koya (Kozhikode) rose—

Mr. Speaker: Hon. Members ought
to be careful while gpeaking on this

resolution. They will have to exer-
cise their discretion.

Shri BEoya: May I know the total
time allotted for this Resolution? .

Mr. Speaker: The total time allot-
ted was 1} hours out of which
probably 45 minutes have already
been taken.
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Soms hon. Members: The time
should be extended.

Mr. Speaker: Is Shri Warior keen
on moving his resolution?

Shri Warior (Trichur): Yes, Sir.
Some of the time has been taken on
procedural matters and we are anter-
ing the subject only now. Omce 1n a
wav only, Sir, we get a resolution
balloted. All the same, I am in your
hands.

ot g et (femie) o
oo HERA AIE 4y S 3 Ay
= ¥ foa w1 3 & wiafos aEmETr
Ft a1 F {97 woww wmwEE @
gafag @ geama 19U 30 62 67
agT fzar @ )

TR WEITT © T T HT AR
¥z 2 fear i gu% fog 3 92 &1 o0
AT gy foan ang gt gaw (o9 @@
T &2 T T &7 fzar 77 |

0% WA TTE =917 AT |

werm wgrew Al fee afax
e & fog a7 #gf 7997
I shall put it to the vote of the
House. The question is:

“That instead of 14 hours al-
lotted for discussin on this Reso-
lution, the time may be =xtended
to 4 hours."

The motion was adopted.
qos WERT : 0F a9 7 AR
FEAT AT E | W7 grIw B w=fa §
W FITATTFL AN WA 37 feamm
§1 HE O IA aF  SAET AF AT
f&1 % W TIWE ¥ a0 @
E 1o
Shri Warior: In that case, Sir, why
should we sit till 5:30 with this reso-
Iytion. Anyway it is going 1o be
carried over to the next session. I
sugest that we take the half-an-hour

discusssion at five o'clock and adjourn
at 5-30.
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sreet gart W (T
% 7g fode wor g £ fa 99
sTaifas Fere arfraT age & femsae
N A IRE TR
sttt o Ay femmee 71 7 T2 998
oy €2 F A1 g 1 S« §ng
FifF 9 g 3T FT @ T g4 A
21

ot FETIEIT e ag W 6 |
gy ag1 grar | fow aren femwora
TSt grar nfgd wiifE 7g X b 4 &1
qa E 0

weTE g ;g9 ¥ wr T
fF g5 feawas 1 o= 99 aF ==mn
T I AR "™ 62 &1 fewema
& ferar om@ 1 @ oET & fEE 9 )

=t vama fag : wemw wERT 7
AT T I ATERTE FIAl §
wHifE T ATEE  ARHE & 1 e
faege W i 8 1 37 feg W
foa far qreHET F71 7E I T2 2 |
THET BT FAG AL F ATHR &
WYY §9 ®3T § g9 §4 Wy i
§ fgg qoemm &g qredt wfz €
g

N AT gER (FOURER)
it war & AfFg foas @7 quw
% |

= T fag © W B O g
Fer F zma ¥ fad wremar #
WETERT AT FFATHF THAT 4T FTIR
@ ¥ foa ag wege wraens g fa oy
wEMm WY AT GEqE A &y
g ¥ famam 7@ @l § A
HATT AT FAT qTga | T fapet ot
"o ®1 oy e o safew w1 wrm
§ g #1 wfawre Tg g S W &
sEdT i fawneg adl s
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St T ¥Aw g (qTEEr )
afe &€ dgeqr  wrd @ wEr ¥
famma @& o7 =19 £ Mg aevafes
&1 &1 T WY FART TR ST |

ot vrre Ty g AT e
FARAgT T AT I3 § AT ITH TF
w5 ag & f o aresafasaT & sror
21 7 farer e YT e Amewfa-
FAT F FTOT AT FT JTATEY ATLA-
oI F gAT FT ArE 9T F1aw gg
Mg 7 ety &1 e g &
IF AT F1 gW g ° Ad e
3T | 38 TAF WG FT w9 g 5
g 78 freag & & arwad #
ferma< =2 grir At st gF
T Fgm g fF wromad ® fqariat 4
g aFdr 1 wraEq # fagrRay
FEAT HT AT TR AR (AT o =
o ¥ @A A 9ge 7w qO9 #
faaraan 4t fomer afomy ag g f&
= Fafas 77 ez a7 T2
w®ET ifm w=w afaw § a6t
@I W qg = 97 /Y aq aF 9@ i |

WAl FATeT WY wrEfEar
F FIEETIT FT AT 2FT qqemar
aTeaT § —Fafy g i i fad am
—fwg ugi T o fawga
agt & FitzIE | fafer & fF feorar
fagg=rz grir | i FdfF F7
FAAAT T UF 9F F AT A G )
HAUFT FTe1 HIX qrEgferar & Fier-
zqaw & feavr g & fr o dfasme o7
3m  fragafom 1 a9 W em |
FHOFT ¥ smIfoar 3 FArer § ¢
T W Fifaw foet 90 & Hdfqq §
FHH AT @1y ¥ oF Fer gl faan
wmar |

ArevRTiaFaT oF wrAfas ST

& ot feg 5 o @t awet & wa
AP AR Y ENE N G Awd R
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qreet # T E1 w1 gF arTd &y
g9 T AT § | WAUG &9 gg &
Haq § aae Iuieda fRar 2

aferw &r § W€ ¥ agF R
gt H §9 Fg1 &7 sifow w0 7
FAR AT T FT N AT A7 g
g | §TYa Mg ATE T e 0 gAl
AT SAF AT OF gL & AT
g wmT Fr3fe g § TmEcw
g FEA PR WA A g
TF TS AT

e g W &

R A @ s ¥
Y wET R |
Y wowET gaw : F w5 i ma-
Haer ¥ o wo wwed & o
Arery & v g #1 qwwry & fag e
g

weOW WEIRW : SMTET, WIS |
AT T8 F9T FEAT 9184 § |

Sl AEEET gEA ¢ A o
Fed g fr A = nEeAT, oFm
o aFAE FAE F yafeas o7 99
dra 2w fr ol fra, fog
REAHE a7 uF § 4 fEr 34 €1
AT WA ¥ W q @ A\ A
aifzga, @i fF /7 A9F | A7FT TR
a @ I T qe FAE, A
ﬁ;ﬂ:fﬂq—é} mmr%’é 1 (Interruptions).

17 hrs.

WA WERA  ATEL, WET| WA
qAArg TzeT 92 g (Intertuptions).
5 I A g AT, g A2 ATAE
(Interruptions). firg awr wrer fra w3
woArar £z &, 41 99 &7 &2 A

wfed. wd el
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[sreer =g =]

e AzE, st e fe
¥ F wgm fr fom a9 7@ AF TR
&S w2 #1 T A AE HE F7 F A
w1 IT F WA FE o g
t fr 48 7 ofas wAeem 9T & |
I ¥ ET TAT 2T EFTE ) @R
THT U 2w 1 7 e W @
| Y FT AN aew wEfad g1 )

ot qEE ;. ST FT FATCEr

=9 g

Shri Hari Vishna EKamath: Sir, I

move*
“That the discussion on this

motion be postponed to the next
session.
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ar Iq F AT E AET AT A
gufes #ar 4t 7 &g ot afgroEr WK
¥ faderar 1

CIRGEL I g 1 A R
agaA g1, TS &0 a1 9redr g,
AT i 7 3T &1 |\ fwar o
FH1 T F TH I IT T AATIR TG
ffar m@r 1 T ¥ 9g e g, a9®
T § | F9 3 O ARl & gt
# oft awra arg At faal ¥ gl F
At awT WS 1§ S wg a@dr
t 5 =0 o sESZaA, WO
frormar dar @, fom & gasamel ®
foa sgrg 7 31 7w AT wEE
FEM REWMasTE ! F ok
WA FET FT OIIEO Z AFATE |

Mr. Speaker: 1 am awaiting the
hon. Minister to come before taking
up the next item. This decision was

&q WOE & G T AHT W, A7 IAH
U G &7 41, 91 a9 qEar ar fa

taken suddenly; so, let the hon
Minister come.

ot TgAe fag - X W T owmer
Fax Fogr o A v At A feemar
W § 5 onfam e aew W §
war A ageer § ¢ W wmr A
dre gH1g, AT AT A A1 I A
8 wARul § oftaqd F7a T2 qfwa
gt Unterruptions). 8 fad
g A qel F &% e g ar
sff oiw aw T § @ fag mid &
"iefy # &

WA wWgRa o ot T, mi
RS GIE QST AT 99 |

st g A warfs
T T IS 1 -
ad & sfa 37 a@ mEnft w1 s
fagan < way fF “mw ATCTd 4 AT
¥ Ssafra gufry gt frar 231 g7
W WA qTE a8 W € fE
WEHT AIET A1 77 T {2 & oy ?
W & 91 g I5dt §, I3 FOA @

&t & fasaarg w7 &7, 91 fw are
fear mar g1, war wafg &4 o &
ferar oma, ®fFq awei & #2146,
IH BT AT o wfgd 1 9w qiEw
| § #R afww Mm I4r a1
Faw g 1" wreas €1 az afzerr
g\ w1 = 3 afzorm @ ogH
qAF FEAT

T R T oAY & 7 T
1 miferw W & “mf=" | W S
WIEHT 24T & fF F zeqrm 9 &7 76
T Z WK 99 ¥ g29 wowmte A6 g,
at & w201 g fF ag g 96 g
w §T mf=Es w4 g ‘mie
$ea A ®AW F A9 QO Wi
T FT FTAH FOIEW AR
wavaT § | wE e gt
waq g\

oy Y 412 & wyri—mit arf T
ww & AW 9T 3] w5 § fF fa-
w # gRAa-TATET w1aw g1, fergs
# faqreft saw &), § 37 % w7
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wwar # 6 ag we & s A
qr | IEE 9§ a9 srEe
a1 W% oT ;e 91 | 9 34
mie  wR Id G # fggew #
WEEES § | WA F ;A A TH
T FAEA A Fgy A1 - wE
QT o AEt - g F ag seA
gt &y g faar fadr 3=
¥FCAF | T AT HEAT qOIAT B
EAT &, A IX FA A EWMSAF
gafaq st afedt & @ aga
¥ @ e« ¥ fad ST oA
TS ¥ @AT &, A /0T &7 A &
s TEAT N

werw WgEd ¥ A
we ag AR e’

A 77 T A FIE E, A IWH
N FTAE, 7€ qHF TE |

ot wgre feg c fer & W@
frredt o gAemEl ¥ A9 & Aod
g Y w7 @@ fagr # faww
¥ @eqa wan ar | @@ wg fa
@ wfew fagrr fergema & qaa-
A WA HIA AA TG |

FA FT ATEA FT AFT gur ¢
W art ¥ o wgife ¥ qar a4 fe
“gfae W & faar ¥ o9 a@
o fegema ® &% wma fe,
wafs gt Tl ¥ fad aiw, @
a1 wrs a<w & e fa, @ s
¥ o fean fr “qart faar esfy et
safeai ¥ aw @ &1 g onfa aar
% F WEA A OATY T FA
8" ug ag W 4, frr ¥ WO
QFAL FT HTHST FqH q7 | AfwT a7
qq  ATCTEw # e-fAceraT #7 Amaer
ggu< WA &7 §E, a9 WAy ¥
W WA TE GQ |
1783 (Ai) LSD—4.
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# Wiy ¥ AT O WK TR
W WEa § | Wew W@
aeaTg 4, WM Sww W A@fa
WA 99 ¥ ww arq fegem
AT ST § A% 0 e
T8 @ W e & o s T
s faam

'IG 'ﬂﬁ“ﬁﬁ-ﬁﬁmﬁ, ara
wThe @) ferd T o 9 W g
ST § 1 & 2t @ fr s
fdr 1 Fger @ A AT g
iﬂﬁ'gﬂ|

i
v
¥
E
ar
= Py
-
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[ @@ o)
Idr #r a1z frardt & 1 @iz
FT 927 T FT T4 FUITE |
aqt & wfy swafgeEr &1 m
2 TUA & WOl & wIdeen

FET A

# gz B A fmEm
HErA F 97 37 fad @gr qx IAfeww
faar  fs =Y Atinrds «t R
AT FCIT FTTF AR & A
wr #§ sl a4
aifgd , ow & a-facaar &1 wraa
ot =fer

w7 % oY 75 ifa= frg g gen
QT B T T HT @ HFT GAAT
s g1 I fwarar:

“CE AT AT TRIT FAAR L
Iax gEL © FIAY B TIE A
7ot &t g—FFr ax qear
T AR AT L 7 AF, q=qar
q W A oy A g ¥
YRR q a9 A g | #®
WA 1 qvew 8 saifaal
T |AHR "

o1 Tl 9T @ fF wreEiaEan
w g #FET AR g oA T
mfaw fg o=l # ofraw 1 sarfaai 1
@l T OFT wAE F aewEriaEar
21 & o mifa= iz & wdr afe
AT 1 3 FI9 o« GHA T@AT E W
g @ ¢ % 3% & @z FT grewariasar
At &z af T w8 aFdT g |

UGA WA ;. WA 93
TOHET W AIA AT FT AT @
%7.10 hrs.

" ADVANCE FOR BUILDING LINK
BUILDINGS

st sFrEr et o (faeie) ¢
wsw  woRd, @ qifadrie &) oyl
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G T T4 W AT FY GTAT >
Qs Fifqaf & g # g5 from
Y Fafmv ) www |
ofg qAa & Ty wai &
Y WL F19 § WA @, e go
& AT i yag FT 2 (Interruptions),

TF  WEAAQ WIS qa
T FA AR F A |

1 SEINET WEAr ;. weaw
T2Rg, § ug ¥g @ 91 fF = W
&1 qifrariz 1 9@t £ FT97 a4 FT
o 37 FY gy w1 AR J2faw Fifawt
& gaw § 37 fom ¥ &1 fasg
siferTT & agt o T 3T A 1T FA
2 oI SHAY WY AT & W7 dan
q&ETd #19 § orar § waar fEa ¥
arér gat 9 Y = fqd a9
€1 & AT WL SHET 3W @ FA
&1 1 T qiferariz &1 qF "iaw< & |
g ¥ T 99T 99 ¢ WS &7 g
gAXATGE YT At fomi § A
Tt feeit ¥ g s T A fr
SHE AR H OATETS AE 4F 1 @
A & wEw F g T 7Y 797 7
W WK #1 faom fear a1 fF S
gaETA  SEIEa gy & wEar
7% wAwa A frwad € aft 3 ooy
WS 92 I 9ATE a1 IART Py
T W Fg o fag s ) g
oI 9% &9 951 ¥ &9 f7q 41
WA TH a9 & Fed gUGH AATAAT
i @2 ar alfm g oA
faq & qre w§ qga 797 fawrfor %Y
dY, ¥ &t wfa A v § 757 78 &
g @i fa7 & o o=g fonfaw &
FAHr qg X = faw oo @
g & 1 % 997 957 a1 fR fas
SEAT FT A9 ST WIT 9T, SEE
a7 g & FRET qmET w0
€9 491, WS, €1 & ¥ F W §
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W o ¥ 9w} 2 g7 9v-faw Wt
TRy 7 7g Taman a1 f& 3 @r| v
FATT 13¢ WF T Y A7 % fem
forrgae A wme 99 L v H 59
w37 & 39 e fead 97 @ & fad
g &1, % wrr T oAt aam g
f& ot 739 & FX 39 &
qeifema mRasy % o fafesr &t
2 W Sow gAY ¥ WEg G249 &1
R grm fE §5 9wy g4 a9 €2 e
T g1 Wit gl & aEr
or ST T STy AUS g i 9
¥ #m gafy & 7 4F @ (57 9
Y99 999 W AT H o R Q3
w7 fear oar o4r, R WY g
AT weer § d w¥ A A
Y AT FIA 4 AT G 7 G
& WAt ag W oges 4 fF oo
I gaAr Arr wrdr ufami ars
1 & ®7 ¥ 2 & FUF 9T 7w qdr
§ A T ag wyq AT F AT R
I A WA AT W@ ATE, TR
oY &1 fFUd 9T g7 34T ?

weR WEREA : AE A AA
ATE FX W F UF faee ¥ faw 1a
FE I W FAT AT A E fF qi A 77
72 3@ fe wag feassaqrgar &
¥ AT g %1 g9 arg (e
eqraT g ? ' 4% 3w g fawe
& ez o 71 ava & fag
g 1 iia g deaT miaT T §aa
97 ¥ art ¥ 7ifzw fau &, 599 @
#wad &3 & f50 oF 0f fraz @
551 A @ GV LW MEd wrAw
A AR e Haw & T 1

ot wETeEts  wmrest oo g, 7
@ T fme & g w1 gm
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7 ag frdzm % <gr o7 v form o
tfer namaw 1 fafeen & 2z 2fem
FIOGEE T Figieg &Fr T@ oo9r
At 57 797 ot 3w =q3#7 frar e Av
w2, W1 g WA §IE §, St
g gMT | 38 TR T 41 fF '
OTHT ST ¥ 7 IET F AH0T 41 AgT
araEr 7 wfEw g g9 oae W
o §@ &I AT AEAHT AT TAY
gU Y UF aTHE A ¥ A q
Tt A wfer #1 agi faar o waw
¥ 7ET AT & AT 94 T w4
F T3 &1 WiEAmi 1 faww e qar
froee #dT &1

a0 a1 St F e =T Y sE
argan § 72 ¢ v 22 ifer s
®! &1 oy fafesn o oqrq faar mn
qrzAfae fomdr gz a1 e
oy sfa uFe & feama & o w(fw &
£ 4Y HHT T IH A1F F7 Hoq ag1 FH
AT amr X F A ¥ Ag
dra wu afg vee & feara & famn
e ¥ 79 ) 719 727 11 SEEQ
& faq & agarr =g g fF ag ot
rrge ifemr difwiferes fafee
Feot & fore #7 9 & 77 oF fraear
2 ot o= arad wE sfq vwe # fam
gafmdr v | S aEa g fF
IfETETT 59 %W 9% & WaT aa
o 39 ¥ & %1% @ e #1 "gme
o1+t df a1 &1 gar azar 41 fF 3|
ged gT 9T &Y S waAfs 53 W F
WHS 9T 879g 9/ 4 5T U
& fzam & sog m@ AR @ W A
srarfer deqrai #1 o Fr o o g
fFrr s swyan 4
€T TFTT F1 WA TAF § | IuF o1
wra wd ST oFE & fonw & g @
¥ o T Arg § Wy 0F? A
IgEY & T | g S TEOL g9

€c10
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Fa+ ara fear o @, v9% @ we
27 99§ mq OF WK AT A A
FT R 1 WX FQ T4T ¥ ATgT A w90
@S @ T Fgm 5 @ 2w 7 39 e
fer i frffagmaseF @ ridfs
T TLATT F AAAQ 7 OF G saferat
1 Y fordw w7 3 s o § e e
A AT I F qowr@ A7 AR
T & AT AT A F AT FQ
{, A frces w47 ) T fet @
T &Y 7 F g THT H Fearadt 7T AT
HfA M AR NT | 97 F & 7771 Frmfw
& forg s ofr 3, = s Ay s
AR W @t avm g @ WA AF
§ TFT &, Tg T AT TH™ |

mmaah A AT Atz
fraa F fafre = ¥ 7@ Foar g
§ f o wwdw fafeer & 22 3few
FEA F Fat=y & fao o ==
fear mar @, 3% fau 347 o 7
&7 wfy =g dre frar =ao e
war & | afF g9 s grem ® w|v
e Fogrgdrst &1 sifes @ v
t fra F o § 9w v # Iv-faw
W31 7 g ¢ FF qreg sfama g sy
w3 fen o @ frad # 1 S feoman
wgt fear o <ar & A 0F w9 =AW
aq 9% 9fs oETL wE & frAE R
frar o @7 & w7 7 ofaariz &
T Y fiF A faeelt & 717 7 qew qEx
N AT ¥, FTHEC FT UF HEAL,
ffega gt wegt ¢, Az faam weaiw
¥ @ o ¥ @ 7z oF T Afy
WU B ¥ fgag A A ¥ T
feafs & stz afra & 377 @@
X7 1 wfwwra ¥ ag At AE ar s ag
wrr feomn gfema Foamerda
¥ T TEAT TG X, A TF AR
w aftag F1 Arq FoT0 AR C?
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it Sfeg Fewmgads w1 g
Wtz e & I ot 2 I5 @
fafez 8, 70 % a1 1 9 stram I
wrAE WA wgEw ¥ fR ag w9 I
¥ Fard f5 33 a7 #m feor Frn
RUAT ar AT 34 g wga e ¥
wT ¥ 77 5T o wawra forar ¢
feameo@zrgz gl g

¥7 9z 77 faar a0 A 97 A%
wg wifes 3x fafesr & aff mav a,
at Fr gF A9 F g WA F g
fear mar v @ g femr mar W
@t #4243 wafa & a7 wifew wt.
AT AT WX T AfATE 6,058 w1
¥ frgg ¥ eeq wd afr R
& Aaa | =F faw f -
w7 g wdA % 77 Wi T, a3t
T T AT AT IARY FT H AT @,
't AEF o7 77 wrfeT 73t w47 >,
g q AT A

T A F1 A7 FForar wmam X
w ¥ fw grew d wrz @ wf A
I T T T G § S
wgF fEE wrrerT st fafeer
q aw G q | F Frar S g s
w1 IFIT 5 Tw w1 g fwar «
fr ars (9 FATET & -
wifcat & avas warfra faar o Ot
Fau fera fogrgads & far I
@7 # Ky & o AT 0 FO0AT
e ezt otz fas aedt @ ar At
fare aFdT & WY s frwr vy 8
e frard o< AT & & 1 7 AT
g g 7 a5 g3 71 F fre g
¥ fadw o § i g oAt T

ur o917 fag srdaas a1
aferw ¥ wwcH o727 0 feqr
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wagtfFag o foam difrm ax g
o1 §g < ® Few # f frwear
g IR T WA ATE G F7 AT
fafeem &1 % @z1 F o 1 F s
s s rom R Afadfe
v TgF TT I st wf qfa & oy
<t gararrs warfia w4 7 R 9w
wE #1 frod 9 SeAT &t a1 a9
g fr ors v 9w @@ & fome
q99 F OF £ ¥ 4 T gHTETET
T FTETT & BT TH 5T FL 57 ara
foram eqma g, wwRt ag feod aw
I g ¥ | TF W At g e’
gg ify difag =t & fr soass
¥ o1 1 v T s Sy amrn.
T FFTII FET § W FEL | T
¥ & wrgtem 94 # o1 o ¥ frod
W § Ak g Aifs f aade
0 § aY 4 78t www g 6w g
¥ g 7 g Aifadt ® gdew
™ gt |

W & IO ¥ a7 o aqmar T @

qE 92 @ @ 99 g, ¥fEm oF
o FER 9T F aE T A e
WA T § ) 9 § 6w ¥ e
o 77 & w57 o w1 asT e e
& Afzw a @ frar s & €1
@A A @ A F qEEE A
@z %1 o g fF 3 w7 w7 /A wEA
& Atfew ¥ ¢ gfea Fowrgads 1
gel ¥ frmrer 48 & o6 grem ®
& 7t www aran § fr goerd) 97 w7
W 7 21 e § WX S T e
T 97 q@f s g, 9w Ha gAda
T A g g
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W fF 8 o IO qard fr @y
W A ofw et ek 0 g, v
faw # faer A & sty & A
wE ot a1 o S F 5w F wa A,
wf Aify fraffer %1 g% & o ofx
# g% & % wwer A a8t Frar
3 @ frer 7z & ot W of @t
o< T T

TF Ay 71§ iy ® & g
WE E | Fg A owEdT @ a3 wY
9z sgfaaa fafee § somm a1 )
T¥ g9T AT T OF a9qv FfgT -
e wfeen Pagia Fofie a9 & 7w
T FG T e wifew & frad o
o gT 4, 5 & e 71 st
WA g AT | 5T 7y waant
IO AN YT AT w7 | €W
ge & difs & ==y § 7 74
Fg aY 42 WET & qgT ¥ 907 e )
¥fipar F ag A e § Fr g s
& O q1€ °T% aigEed §, & I
#ifg & Wi frg wmarT 9X o T
w1 @ g FEN i @ T ¥ a
AT wAt o T FE g a9 ey
Sragia amd T

Tg UF &g & 9 "1 1 Afers
B 9T I @8, W F Wm
€ =1 T IO I WA, G Al w7
e AT frar s o @ fw
qg 991 §eT & WWA T FeEql ®1
@ =T 7 ¥ % afer Wafeat 3
fod aaoEs g ' )

Shri Hari Vishou Eama.h (Hoshan-

gabad): A part of Shri Prakash Vir
Shastri's question reads as followas.

“whether there has been wu¥ o
tradition in public sector industry-
les to make advances of such
huge amounts of money ard whne-
ther Government have laid down
certain rules in this regard*
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[Shri Hari Vishnu Kamath]
for which the answer was:

*No such gpecific instructions
have been issued by Government
in this connection."

May I ask if this is the solitary inst-
ance of a magazine or a periodical or
& journal or a newspaper in India to
which such financial assistance has
been advanced from the public sestor
institution or ...... (Interruptions)
there are any others to which such
mssistance has been rendered and if
s0 how much money and to what
journals?

Mr, Speaker: Shri Banerjee—absent
Shri Dwivedy.

Shri Surendramath Dwivedy (Ken-
drapara): Is it not a fact that apart
from the Indian Refineries Ltd. a
contract is given to the Kalinga Air-
lines at a special concession rate to
drop food supplies in NEFA area with
the understaniing that a substantizl
amount of its profit would be advanc-
ed to LINK buildings and it has bzen
done?

Shri Morarka (Jhunjhunu): On 16th
March 1961 in answer to my question
obout the accommodation for State
Trading Corporation in the Express
Buildings, I was told that the rent
was Rs. 060 nP. per sq. foot &nd
when the question was raised the hen,
Minister said that this rent was fixed
in consultation with the Ministry of
Works, Housing and Supply and the
Ministry of Finance. In this parti-
cular instance, I find the rent is mnre
than double, Rs. 125 per sq. faot.
Has this rate of rent also been fixed
with the consent of the Ministries of
Finance and W.H.5.7

Shri Joachim Alva (Kanara) rose—
Mr. Speaker: Did he give notice?

Shri Joachim Alva: Yesterday 1
gave notice,

Shri Joachim Alva: When the hon
Minister came to this decision, did he
take an overall view of the state of

() Yinn ot ‘Gram v
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journals in India and was he guided
by the Press Commission report that
most journals die a guick death
through debts and mortgages?......
(Interruptions).

BMr. Speaker: No speech is allowed.
Only one question.

Shri Joachim Alva: I want to know
whether very heavy loans have been
advanced to a single newspaper com-
bine amounting to even half a crore
of rupees through any agencies of the
Government anj when such loans
have been given to any newspaper. ..

Mr. Speaker: Order, order. I will
ask the Minister to answer only one
question.

Shri Joachim Alva: The third ques-
tion is: what other facilities have
been drawn by the five large news-
Paper combines of India in several
shapes and forms....(Interruptions).

Mr. Speiker: The hon. Member
does not listen to my request. ...

Shri Joachim Alva: I will sit down
with my last.

Mr. Speaker: I have allowed him
only one gquestion as I have done in
the case of others. He cannot make
a speech.

Shri Joachim Alva: I want the hon.
Minister to give us the background

Mr. Speaker: Not during the half an
hour discussion. No background can
be given; only the front ground.

Shri Harish Chandra Mathor
fJalore): May I know how Indian
Refineries came into contact with this
organisation for renting out this
building? Was it through the inter-
vention of the Minister concerned?
What previous investigations were
made before they finally struck this
bargain which prima facie does not
look wvery fair?

Shri 8. M. Banerjee (Kanpur)
rose— -
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Mr. Speaker: Hs was not in his seat
when I called him.

Shri §. M. Banerjee: It is most un-
fortunate.

Mr. Speaker: It is most unfortunate
that he wants to be called again.

Shri S. M. Banerjee: Is the entire
fourth floor occupied by the Govern-
ment free of rent for four years and
that is one of the terms?

Shri Hari Vishnu EKamath: On a
point of proceiure. The main answer
to this question out of which this
discussion has arisen was addressad
to the Finance Minister and answers
ed by him. Now we have only 10-13
minutes left, Will you kindly ap-
portion the time between the Minister
of Firance and the Minister of Minecs
And Fuel who will answer some juese
tions. Some questions can be answ.r-
ed only by the Finance Minister and
the hon. Minister of Mines an{ Fu.l
will probably say that he has no in-
formation,

Mr. Speaker: 1 expect the Ministar
who replies tp answer all the questions.

Shri Hari Vishnu Kamath: I hope
§0.

Mr. Speaker: I also join him in
boping.

Shri Hari Vishnu Kamath: But I
&m sure he will not answer some of
them.

The Minister of Mines and Fuel
(Shri K. D. Malaviya): Mr. Speaxer,
I would start by answering the ques-
tion of Shri Mathur that long after
the negotiations had started betw:en
private limited company, Indian Re-
fineries Limited, and the United Tndia
Periodicals Private Limited, I knaw
of these negotiations. In the ea:ly
stages, I was not aware of it because
the Indian Refineries are perfectly
entitled to search for their own ac-
commodation and to rent a building.
It is one of their functions and they
were thoroughly entitley to do it
Yhere was nothing to ban them from

Buildings
searching and finding out accommoda-
tion in a building which was owned
by the United India Periodicals Limit=
ed which supports a policy advocated
by the Government of India in certain
respects. I will, however relate the
circumstances which have led to the
Indian Refineries taking the building
in question for their office.

Immediately after the incorporatiom
of the company in 1958, the company
hired office accommodation in the
Sunlight Insurance Building in the
Delhi Ajmere Gate extension area
and after about a year or so, acquired
more suitable and centrally situated
accommodation in the third floor of
the State Bank building in the Parlii-
ment Street. The area of accommo-
dation occupied in the State Bank
building was 5238 gq. ft. and the
rental payable, Rs. 0-75 nP. per sq. ft.
Since 1959-60 the work of Indian Re-
fineries Limited expanded and increas-
ed enormously and a large number of
technical staff was requirej initially
posted to Delhi to assist the managing
director and the board of directors in
the detailed discussions  with  the
Rumanians. They therefore required
accommodation larger than what was
available in the State Bank building.
Furthermore, the managing director
of the Indian Refineries Limited was
also at this stage appointed as meam-
ber (refinery) in the Oil and Natural
Gas Commission and as such he was
entrusted with the task of organising
another refinery in Gujarat which re-
quirei a large number of staff and
owing to this the work of Gujarat
Refineries entrusted to the managing
directors of the Indian Refineries
Limited meant great economy and
saving for the ONGC. Just a few
weeks after the Indian Refinerieg
were entrusted with the preliminary
work relating to the product pipelina
construction, its study and also thg
preparation of the detailed project re-
ports relating to the lubricating »il
projects as well as refinery that may
be located by Government of India in
BSouth India.
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All these needed more staff both
technical and administrative and it
was impossible for the Indian Re-
fineries Limited to stay in the State
Bank buildings which had only 5,000
and odd sqgq. ft. accommodaticn.
When the need for accommodation
was fell towards the close of 1960 in
order to accommodate a larger num-
ber of staff, technical as well as ad-
ministrative, the company approached
the Director of Estates, Government
of India in December 1960 for secur-
ing office accommodation in Rail

Bhawan. They refused because
there  was no  accommodation.
In the circumstances the company

issued a general enqguiry through
local papers for obtaining the
requisite office accommodation.
The response to the advertisement
was however very poor. On inde-
pendent informal enquiries for accom.
modation in various localities through-
out Delhi, old Delhi and New Delhi,
mo suitable accommodation was avail-
able for enabling them to work on
technical schemes. Places were
searched in the Diplomatic Enclave,
Jor Bagh, Parliament Street, Darya
Ganj, Asaf Ali Road, etc., but no suit-
able accommodation was found.

Bhri Surendranath Dwivedy: Even
the Life Insurance Corporation
refused?

Shri K. D. Malaviya: It did not
eome at that time. While the com-
pany was still looking for additional
accommodation, {he United India
Periodicals, Ltd., the proprietors of
the Link House, made an offer on
their own in April, 1961, reporting
availability of office accommodation
in their building which was then
under construction, fa their ofler
they had quoted a rate of rent for the
different floors and also qualified their

(®) WPy Gram
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offer that an advance covering the
rent for a period of four years would
be necessary in order to facilitate the
completion of the building by Octo-
ber, 1961.

Up to that stage the Government
was not aware of any details or

negotiation between the Indian
Refineries, Ltd, and the United
India Periodicals, Ltd. Such an

advance of rent is admissible under
the Delhi Rent Control Act i.e, those
who invite people to hire their build-
ing are entitled to ask for advance
rent. Therefore, there was nothing to
bar the Indian Refineries from nego-
tiating on that basis. They had no
accommodation; their staff was in-
creasing and their work was suffering.
There was only one alternative: to
leave Delhi. Or, there was another
alternative, namely, to construct a
building. It meant they would have
to wait for a couple of years. That
matter also should have been of great
concern to this House. Therefore,
they had to choose between accepting
the offer and to think of going some-
where else, if they were not able to
get a house. It meant going out of
Delhi or not doing the job at all
(Interruptions).

Mr. Speaker: Order, order.

Shri K. D. Malaviva: The rates
offered by the United India Periodi-
cals were scrutinised with the pre-
vailing rates in the Parliament Street
as well as in the neighbourhood of the
Link House such as Asaf Ali Road,
Indian Express Building, etc, I do
not wish to enter into the ecircum-
stancs in which the Indian Express
Building was constructed. It was by
arrangement with the Government of
India. It was quite a separate
arrangement.

Shrimati Rena Chakravartty (Bar-
rackpore): Why not it be referred
to?

Shri K. D. Malaviva: When the
Government of India allowed the Link
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Building to be put up there the
arrangement was that the entire
fourth floor was to be cccupied by the
Government of India free of rent, and
it was to be occupied not for one or
two years but for four years. This
condition formed part of the terms.
Otherwise, they would not be allowed
to construct the building. The United
India Periodicals paid a premium of
Rs. 25 lakhs and is now paying
ground-rent of Rs. 6,260 or so. These
are the conditions on which they
were allowed to erect the building.
There was only one alternative for
us because there was no other place
for accommodating the office of the
LR. Ltd. They carried on negotia-
tiong with the Link House owners.
In Parliament Street, the Indian Oil
Company had hired office accommoda-
tion at Rs. 1:20 nP. per sq. ft . . .

Shri Prakash Vir Shastri: What
about the Indian Drugs, Ltd.?

Shri K. D. Malaviya: .... and the
Heavy Electricals Ltd. at Rs. 1'50 noP
per sq. ft. Both the companies were
getting accommodation in the same
building and they were not of the same
size. In the Indian Express Build-
ing, the State Trading Corporation
are paying much less—Rs. 60'00 per
100 sq. ft. But this is so wunder
special circumstances and in 1956.
The hon. House knows about those
circumstances in which it was done.
(Interruptions). The other occupants
in the Indian Express Building,
Messrs.  Larson and Toubro and
Messrs. Hindustan Levers, are paying
Rs. 10000 per 100 sq. ft. and Rs. 80
per 100 sq. fat, respective. They have
becn in occupation of the building for
some years now and are paying more
than the State Trading Corporation,
LIC are also putting wup another
building in Parliament Street, for
which at that time the rent was not
fixed, but for which it was informally
known that the rent wnould be between
100 to 150 nP per 100 square feet.
At that time it was not available to
the ndian Refineries Limited.
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It will, therefore, be observed that
not only suitable accommodation was
available, but that the rates of rentals
varied from place to place. It
depended upon the two parties agree-
ing to a particular condition accept-
able to both of them. The main
question was to gect the accommoda-
tion to do the work and to see that
the work does not suffer. That was
the main thing. There were no politi-
cal issues involved in it, and the Gov-
ernment did not come into it. Those
who were charged with the task of
running the work had to be left
with the responsibility of finding out
their own accommodation.

I now come to conditions. After
making detailed investigations, the
Indian Refineries Limited negotiated
with the United India Periodicals and
as a result thereof acquired an area
of 6828 square feet at the rate of 125
nP per 100 square feet, less 16 per
cent discount thereof, in consideration
of four years’ rent being paid in
edvance. The lease agreement was
executed with the United [ndia
Periodicals and accordingly an amount
of Rs. 3,44131'25 nP was paid in
advance to cover the rent for four
years, effective from lst January 1962,
In this connection some distortion of
fact was made by Shri Shastri. As a
further safeguard, the Indian Re-
fineries Limited secured an agreement
with the proprietors of Link House to
the effect that in the event of the
company vacating the premises before
the expiry of four years, the Indian
Refineries Limited would have the
option to obtain refund of the balance
—ig that clear to Shri Shastri?—or
alternatively to retain the lien or the
right of subletting the premises.
Therefore, there was no question of
any loss to the Indian Refineries
Limited. They had assured them-
selves, because they are a businegs
body that they would not have to
suffer any loss. The lease of the
premises can also be otherwise termi-
nated by three months’ notice on
either side.
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The rebate of 16 per cent secured
in the advance rent paid by the com-
pany is not unfavourable as compared
to the rent paid by the Delhi Elec-
tric Supply Undertaking—they are
plso agccommodated there—and the
Nestles Company, who are occupying

.accomodation on the same floor as
the Indian Refineries Limited. The
Delhi Electric Supply Undertaking
have been given a rebate of 5 per
cent against an advance of one year's
rent and the Nestles Company have
been given a rebate of 12 per cent
against an advance of 4 years’ rent
They were all business concerns.
They all got into Link building with=
out caring whether the Nestles Com-
pany owners were against the policies
.of Link or not. Politics did not come
into it. What was relevant was for
them to get accommodation in order
to carry on their business. In that
way, the Indian Refineries also follow-
ed the business aspect. ’

The Delhi Water Supply and
Sewage Disposal Undertaking too had
agreed to an arrangement to pay rent
for 4 years to the Union Bank of
India Limited, the latter bank making
an advance to the TUnited India
Periodicals of a sum cqual to four
years' rent in advance. So, we were
not alone to pav rent in advance. It
was done according to business princi-
ples and there was nothing wrong in
it.

Further the interest that could have
accrued on Rs. 344 lakhs of capital
which was advanced to them would
have, at the rate of G per cent,
amounted to Rs. 51,600, But the
rebate that was obtained at the rate
of 16 per cent amounted to Rs. 65,548.
We got more on the investment of
that capital than what would have
‘been the interest. So, even looking
at it from the business point of view
the Indian Refineries Limited have
,earned more money on their invest-
ment of Rs. 3'44 lakhs than many
others. I do not understand how this
House or the Government could have
prevented them, under the existing
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rights enjoyed by them, to employ
their capital in order to earn some
money. It was not only 6 per cent,
but they earned gomething more than
that.

Shri Harl Vishnn Eamath: It was
a good investment.

Shri K. D. Malaviya: Was it open
to this House or for the Government
to have stood up and gaid that they
cannot get the accommodation because
some of the Members of the House
would be opposed to the public sector
policy of the Government and, there-
fore, they would come up at some
moment and object to it?

Shri Hari Vishou EKamath: He 1is
misleading the House.

Shri K. D. Malaviya: I am not
yielding.

Shri Surendranath Dwivedy: The
House is entirely in favour of public
sector industries.

Shri K. D. Malaviya: I am refer-
ring to the hon. Member who raised
this discussion. He is not in favour
of our public sector policy.

Shri Hari Vishnu Kamath: Sir, I
rise to a point of order. You permit-
ted us to participate in this discussion,
He has no business to say that we are
not concerned with it. He is wholly
wrong in misleading the House.
(Interruptions).

Shri K. D. Malaviya: I may repeat
in the end......

Mr. Speaker: When we are about
to adjourn there ought not to be such
excitement.

Shri Hari Vishnu Eamath: He has
provoked me.

Shri K. D. Malaviya: My hon.
friend goes on provoking all the 365
days in a year. Let him give me per=
mission to provoke him one day.

Shri Hari Vishnu Eamath: Abso-
lute nonsense, Sir.
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Mr. Speaker: Order, order. The
bon. Member goes on......

Shri Hari Vishno Kamath: The
Minister is here all the 365 days;, I
am not here.

Mr. Speaker: When we give to
others we ought to be prepared to
take also. We are going on in a very
lighter mood, and he should not be
80 Serious.

Shri K. D, Malaviya: Lastly, I want
to re-emphasise the point, that the
arrangement made between the Gov-
ernment of India and this corporation
which crected this building was on
the ground that they would give one
floor free of rent for four years. That
must have weighed before those
people who negotiated with the Indian
Refineries Limited. ~ Indian Refineries
Lid is a private limited concern
owned by the Government of India.
I do not think the Indian Refineries
Limited stood as a loser in this
transaction.

Sir, T repeat that the periodical
Link has generally advocated the
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Buildings
policy which is propagated by the
Government of India and as such we
do not think, even at a later stage
when it was known to us, that we
should have objected to a legitimate
decision of LR. Ltd

Shri Hem Barua (Gauhati): The
policy of Link is crypto-communist
and the Minister is a subscriber.

Shri Sorendranath Dwivedy: You

have subsidised a paper advocating
Government's policy.

Shri Hari Vishnu Kamath: Does the
Prime Minister agree with it?

Shri K. D. Malaviya: I think, Sir,
I have narrated under what circum-
stances the office was accommodated
in the Link building (Interruptions).

Mr. Speaker: The Half-an-hour
Discussion is over. The House stands
adjourned sine die. My good wishes
{o everyone.

17.44 hrs.

The Lok Sabha then adjourned
sine die.
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. CoLumms WRITTEN ANSWERS TO
ORAL ANSWERS TO QUESTIONS—contd.
ESTIONS; 9—9
9 . “o—n USQ. Subject
5.Q. Subject No.
No
848 Central Aid to  West 3464 Mtgmat}vt R?cwmu—
Bengal Displaced Persons  6649—53 et d::“’“ o rtm ugees. for
. mlﬂlﬂwa 1
251 Jute poduction ) 6652—56 Evicted Refugees
852 Export of films to Pakistan 665658 2466 Allotment of Evacuce
853 Ind:an Fishermen killed by propertics .
Pak.ls'um Border forces 6658—6a 2467 Assistance to Orissa State
5  Russian Cosmonauts 6662—65 2468 Funds to States for Rural
£55 Import of Ammunition . 6665—66 Housing Schemes .
856 Rayvon pulp and plywcoed
manufacturing  factorics 2470 :": %’:‘-:“Wdfm Cﬂm‘.
in Bastar . . . 6667—69 L
8s8 Hindustan photo films 2471 Annual allocations for
Led, L photo AT 6669—72 Onssa . s
859 Evaluation of Plan projecs 667278 2472 Oil Ghanis in Oms' )
860 Export of jute backing 2473 Power Locms in Orissa
cloth to U.S.A, . . 6678—80 2474 gduclted Uncmploycd in
861 Vividh Bharti Programmes RS
from Nagpur . . [Fé6680-81 2475 de:tl:r:m forruhnlmunf
262 World Youth Festival. . 6682—86 AMS Freisn. -
SN 2476 Handicrafts industry in
0. No. Andhra Pradesh f
Ambar Charkha T
13 Nepal Plane crash 6680—g0 el o e
14 Scrcity conditions  in 8 Sericulture ind in
Kurnool District . 6690—93 47 Andhra ;I':‘deshmt_“ X
WRITTEN ANSWERS TO 4479 New Industrics in Andhra
QUESTIONS 6693—6756 Prades| . . .
5.0. 2480 Outer space cxploration
)3. 2481 Setting up industries by
849 Indian Pilgrims to Nepal 6€93-94 South East Asian countries
850 Import of silk 6694 2482 Paradip iron ore Export
857 Hotels in Delhi 6695 echims .
863 International tea sgreement 6695 uss :x&ﬁ:;g‘ . ton
864 Industrial  Estates in 248¢ Houses built in Cacutta
Madhya Pradesh . .  6695-96 under industrul Housmg
865 Migration from West Scheme
_ Pakistan .. . 6696 2485 Refugees from Mlk.lr HLLh
866 Wage Board for Iron Ore,
Dolomite and Li.me-slono’ 2486 Chalbusx coment wurk.':
ines . . R 6597 2487 Indo-Nepal Border r?yds
867 Sino-Pak Border Tab 6697 2488 Ecm roL :201':’:1 : ll.‘:l Vinay
£68 British India Corporation, R, e oL
L., Kanpur . . 6598 2489 A_‘-"_""ggs‘r‘l‘,gii?;;“ s
860 Pak. Saboteurs to Kaskmir  6628-g9 it ’
870 Srkes and Lock-outs , 6699 2490 Government owned in-
871 Three-Man Panel for De- Gainas in Renla *
' velopment Wing . . 6699—6701 2491 Water supply in Rema-
272 Sino-Indian Borde: Dis- krishnapurim, New Delhi
pute . - : - 6601-02 2497 Casesunder Administration
873 Pak. Infiltration 6701 of Evacuee P:operl:y Act,
874 Nazla  Tea 6602-03 1950
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6703
670304

6704
6708

6703
6708
6706
6706—07
6707
6707-08
670809
6709-10
é710
6710-11

6711
6711-13

6712-13
6713
5 13-14
6714-1%
6718
6713
6716
6716~17
6717-18
6718-19

6719

6719-20
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WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS—contd. QUESTIONS—contd.
U.5.Q. Subject CoLumws U.5.Q. Subject CoLumms
No. t. No.
£493 Administration of Evacuee 2532 Delhi Plas':i'c Cable Ma-
Poperty Act, 1950, X 672 nufacturers” Association 679
494 Punjabi programmes 2523  Gram Sevak * . . 6739-40
broaicast ffrom [Delhi 2524 Fans for Class IV Gov-
station of A.LLR. % . 6720-21 emnment employees . 6740-41
2495 Remington typewriters . 6721 2526 Indians in Tanganyika . 6741
2496 Indian pilgrims for]l(n.illah 2927 Indian Institute of social
and Mansarovar] . 6721-22 welfare and _ Business
2497 Small factories usmg Nylon Management, Calcutta . 6741-42
fabrics 6732 2528 Training in regional la-
2498 Memoﬁndum by the Fe- bour institutes . 6743
deration of Indian Cham- 2520 Hostile N i . 6742
bers of Commerce and e 74
Industry . 672223 530 ?':: r;d E;hnb 143
- 2531  Indust ition at
2499 ?r:.v:ln?m nt'nf Bnckwnrd P—— Panjim, Goa 6743
2532 D (m’.msr
33520 Uranium mine in Blhar 6724 53 th?chI:‘tthrmaf Ln.nukrh
8501 Perspecive pl.nnnm; din- and NEFA . 6744
2502 ;‘I:;th -Koru.n Trade o 2333 &ugmhMﬂh . Mu«dhy- [
Mission in New Delhi . 6723 2534 Ca * . ’ of ' s
2503 Government advertisements ’ Ostraction i
in Vernacular Newspapers 6725-26 mcthg?lhim Indra $745-46
i A : .
2504 ?ﬁm?on and expoﬂ of 672627 2§35 Industrial Undertakings .  6746-47
253 Two-roomed flas in
2505 Development of Ba:kvurd i
Areas in Uttar Pradesh .  6727-28 2537 :rn::::‘ Market, Dcl]h:mt- 6747-48
. quarters on o
2506 D;slglmed Persons  in P Road, New Delhi’. ) 6748
2507 Expenditure on D:vtlop— 2539 :snau:lutlolldmg?c%lf n:fuﬁae
ment  services md Insti- Delhi ony, New 6748
tutions . E 6729-30 23540 i ! I-nd Nepu.l 74549
2508 National Cmnpany Ltd . - o=
Calcurta . 6730-31 Bowder . ) "  6T49-se
2509 Assam-East Pa.klstm Con— a4 !- ke ng é
ference . 6731-32 L ) 750-5¢
2510 Glass, Mineral vmol and 4 Cu. o . 675153
allied poducts industries 6732 2543 Tcmle mills in Mad ra
2511 Inauguration of Neyvtln Pradesh : : - 675253
Lignite Project . 6733 3544 Bonus 1o’ wmtm in texitles
2512 Slum clearnce schemes . 6734 mills in wh“ Pradesh 6753
2513 A.LR. Building at Nagpur '6733—35 2545 A.LR. building at Samath  6753-54
2514 Programmes for workers 3546 Mﬂ'ﬂm’ Gaudhi's Ss-
broadcast from Nagpm gaadil wt Feigint . - 6734
Station . 6738 2547 Photographs of Indian
3515 Programme for wurke_n Borf.‘le:r taken by Chinese  6654-5§
on A.LR. station at Nagpur 6735 2548 Indian delegation to U.N.
2516 Export of Kuth . . 6736 General  Assambly . 6755-36
2517 Visit of a delegation from CALLING ATTENTION TO
Cl‘_lin Hills, Burma to Naga MATTTER OF URGENT
Hills ' 6736-37 PUBLIC IMPORTANCE 675‘-—&;
" 8596
2518 Tea production 6737 ) 31:‘“ Vishram fm called
2519 Export incentives attention of the Minister
6737-38 of Commerce and Industry

Haj Pilgrims 673839

to the reported ban on import
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CALLYNG ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTAN-¢omd
Corumns

of silk yarn resulting in un-
emrplcyment cf over one
lackh of weavers.

The Minister of Internaticnal
Trade (Shri Manubhai Stah)
made a statement in rega-d
thereto and olso  laid on the
Table a detailed statement.]

() Shri S.M. Bansrjee called
the attention of the Prime
Minister to the situation
aris ng out of the sugg:stion
of the P awning Commission
to increass the land revenue
in Uttar Praiesh.

The Prime Minister (Shri
Jawaharlal Nehru} mide a
staiement in regard thereto.

PAPERS LAID ON THE 6767-68,
TABLE 6770—74

(1) The following statements
showing the acticn taken by
the Gevernment on 1aricus
assurnaces. promises and
undertakings given by
Ministers during the vanous
sessicns shown against each:

(5) StatementNo. I Second Ssession, 1983
(Third Lck Sabha)

(ff) Supp’ementary First Session, 1962,
Statement No, III | (Third Lok Sasha)

%) Supplementary Fifteenth Session, 1961
O8) prlemery (Second Lok Sabha).
VI

(fv) Supplementary  Fourteenth Session,
Staement No.VII 1961,
(Second Lok Sabha)

(v) Svpp'ementary Thirteenth Sessicn,
Statement No.XV 1961.
_ (Second Lok Sabha),

(2) A copy each cf the follow-
ing piprs:—

(@) Certified Accounts of the
Cnir Brard, Ernakulam. for
the year 1960-61 and Aulit
Rerort thereon u'der sut=
secticn (4) ef sectizn 17 of
the Coir Indusrry Act, 1933.

(i), The  liubker  (Se.ond
Amendmcnf; Rul.s, 1962
published in Netification No.
G.S.R. 1162, dared the 1st
September, 1962, under sub-
section (3) of sectivn 25 of
the Rubber Act, 1947-

PAPERS LAID ON THE
TABLE—contd.

(3) A copy cach of the follow-
ing papers :—

() Annual Report of the Hin-
dustan Organic  Chemicals
Limited, Bomtay for the year
ending the 315t March. 1562,
aleng with the Audited Ac- |
ccunts and the comments cf
the Cemptroller and Auditor
Genera! thereen, under sub-
sccticn (1) of secticn 619A of
the Companies Act, 1956.

(@) Review by the Government
on the working cf the above
Company.

(4) A copy cach cf the follow-
ing Notifications under sub-
scction (2) of section 3 cf
the All Inidia Services Act,
1951, making certain further
amcndments to Schedule T11
to the Ind.an Administra-
tive Service (Pay) Rules,
1954:—

() G.S.R No. €78 deted the
19 May, 1962.

(#) G.S.R.No. 702 dated the
26th May, 1962,

(#5) G.S.R.No. 755, dated the
oth Junc, 1962. .

(fv) G.S.R. No. 996 dated the
28th July, 1962. .

(5) A ccpy of Notificaticn No.
G.S.R. No. 1125, dated the
2sth August, 1962, under
sub-section (2) of scction 4
of the Employees’ Provi-
dent Funds Act. 1952, ex-
tending the said Act to
cashewnut industry.

(6) A ccpy cf Annual Report
on the working of Industrial
and Cemmercial Undertak-
ings ¢f Central Government
for the year 1960-61.

(7) A ccpy of Report on Indian
and State Administrative
Services and Problem of
District Administration by
Shri V.T. Krishnamacharl

(8) A ccpy of Annual Report
of the Registrar cf News-
papers for India, 1962
(Part I).

A copy of Annual Accounts
& of the Indian Airlines Cor-
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PAPERS LAID ON THB
TABLE—contd.

poration for the year 1959-
60 tog:ther with Audit Re-
part there 03, under sub-
s=ction (3) of scction 15 of
the Air Corporations Act,
1953.

MINUTES OF PARLIAMEN-
TARY COMMITTEES—
LAID ON THE TABLE

(i) The Minutes of the sittings
(first to third) of the Com-
mittee on Subordinate Le-
gisiazion.

(i) The Minutes of the first
sitting of the Committee on
Government Assurances.

MESSAGES FROM RAJYA
SABHA.

Secretary reported the follow-
ing messages from Rajya
Sabha :—

(i) Tha: Rajya Sabha had agreed
without any amendment to
the Advccates  (Third
Amendme=nt) Bill. .

() That Rajya Sabha had agreed
without any amendment to
the Extradition Biu.

(@) That Rajya Sabha had
agreed without any amend-
ment to the Land Acquisi-
tion (Amendment) Bill.

(iv) That Rajya Sabha had agreed
without any anendment to
the Reserve Bank of India
(Amendment) Bill.

{r) That Rajya Sakha had con-
curred in the recommenda-
tion of Lok Sabha to join
in the Joint Committee of
the Houses on the Christian

Marriag:s aad Matrimonial
s Bill.

PRESDENT’S ASSENT TO
BILLS

Secretary laid on the Table the
following Bilis passed by the
Houszs of Parliament during
the current session and as-
szatzd to by the Presidant :

The A iti :
(1) Billf Igg;qpnuon (No. 4)

The A i
u)No.eq. %fﬁ’cpltl’;;‘m (Railways)

[Dawy Dicest] 6934
CoLumns-
R ORDINATE LEGISLAY 6776
CorLumxs =
o TION PRESENTED
First R=port was pras:nt:]
REPORTS OF ESTIMATES
COMMITTTEE LAID ON
THE TABLE 6777

6774-78

6776

First Report relating to  action
taken by Government on
the recommendazions contain-
ed in the Eigay-firsi Re-
port and Second Report
relating to  action taken
by Government on the re-
commendations contained in
the Thirty-third and Eighry-
seventh Reports of the
Estimates Committee were
laid on the Table.

STATEMENTS BY MINISTERS 6777-87°

(1) The Deputy Minister of
Food (Shri A.M. Thomas)
made a statement correcting
the reply given to a supple-
mentary on Starred Ques-
tion No. 141I.

(2) The Deputy Minister in
the Ministry of Informat on
a0 ing(ShriSham
Mat1)m . ‘e astalanentcar=
recting the rzplytoa supple-
mentary on Starréd Ques-
tion No. 1626. . = .

(3) The Minister of Railweys
(Shri Swaran Sirgh) mace
a statement regardirg the
Commission of Erguin} fer
the Dumraon railway acci-
dent. ' . f '

(4) The Minister of Stee] and
Heavy Industrics (Shr C,
Subramarizm} mzce @&
statementregardir g fair ex-
works reiention prices of
pig iron and stcel for the
period 15t April, 1950 to31Ls
March, 1962. . . .

MOTONRE : JOINT COM-
MITTEE ON LIMITA-
TIONS, BILLS,

Shri Asoke K, Sen moved that in
the motionadopted on Sep-
tember §, 1962 corcurrin
in the recommendation  o©f
RajyaSabhathat Lok Sabha
joininthe Joint  Commitlee
of the Houseson the Bill w0
consolidate and amend the
law for the himitation of suits,
the names often Members
who were in excess of the

6787-95
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Corumws

MOTION RE: JOINT COMMITERE ON
LIMITATIONS BILL—contd.

pumberofthe Membersof

Lok Sabhatobenominated
toserveon the said Joint
Committee beomitted, The
maotion was adopted. .

BILL MNTRODUCED
The Working Journalists
(Amendment) Bill, 1962,

‘MOTON RE: REPORT OF
SCHEDULED AREAS AND
SCHEDULED TRIBES COM- 680360
MISSION

Further discussion on the
Motion re: Report of the
Scheduled Areas and Sche -
duled Tribes Commission
continued. The discussion
was not concluded.

6795-6803

'REPORT OF COMMITTEE ON
PRIVATE MEMBERS’
BILLS ANDRESOLUTIONS 6860
ADOPTED.

EBighth Report was adopted.

PRIVATE MEMBER'SRESO- 6861-84
LUTION WITHDRAWN.

Furthers discussion on the
Resolutipnre: appointment of
a Commission to investigate

Covunoes

PRIVATE MEMBER'S RESOLUTION
WITHDRAWN—contd,

and enquire into the working
conditionsof theresearch Scho-
lars and scientific workers
moved by Shri Inder ]J.
Malhotra on the 24 th August,
1962 was resumed. The
Resolution was withdrawn
by leave of the House.

PRIVATE MEMBER’S RE-
SOLUTION UNDER CON-
SIDERATION 68R6-6g07

ShriRaghunath Singh moved
that the House was of
opinion that all the organi-
sations working on commu-
na)l or sectional lines be
banned , Thedscussion was
not concluded.

HALF-AN-HOURIDISCUSSION 6907-26
ShriPrakash VirShastriraised
a hajf-an-hour discussion on
points arising out of the
answer to Starred Question
No. 604 regarding advance
for building of English
Weekly* Link™

The Minister ofé Minesand Fuel
(ShriKeshav Dev  Malaviys)
replied to the discussion.

Lek Sabha adjouned sine die.

.-,\
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OF THE SECOND SESSION OF THE THIRD LOK SABHA

1. PERIOD OF THE SESSIDN August

6to Sep-
ternber 7,
1962/Sra-
vana IS 0
Bhadra 16
1384(Saka)
2. NUMBER OF MEETINGS
HELD . " . 11
3. TOTAL NUMBER OF
SITTING HOURS . . 162 hours
30 minutes
4. NUMBEROF DIVISIONS
5. GOVERNMENT BILLS
(i) P= -dm% atthe commence-
ment of the Session . ]
(4f) Introduced . . . 18
(iii) Laid on the Table as
passed by Rajya Sabha . Nil.
(iv) Refzrred to Select Commitee 1
(v) Referred to Joint Committee 2
(vi) Raferred to Joint Com-
mittee by Rajya Sabha and
concurred in by Lok Sabha 1
(vii) Reported by Selecr Com-
mittee . Nil
(wiis) R-pmd by Joml Com
NilL
(ix) R«tumed by R-syl Subh-
without any xecommenda-
tion . F
(x) Returned by sza Sahhn
with any amendment . NiL
(xi) Passed . . 17
(xii) Pending at the ;ndof tlu
Session. . . 9
6. PRIVATE MBMBBRS
BILLS :
(f) Pending at the commence-
mentof the session . . 36
(#) Introduced 5
(iis) Discussed . . 5
(iv) Withdrawn . . . 2
(v) Negatived . . . Nil.
(oi) Passed . . . Nil
(vif) Part Discussed . 1
(Um) Pend.mg at the end of
39

(ix) Prnme .\-'l mbcn Blll Ie-
ferred to Joint Committee
by Rijya Sabha and cone
curred in by Lok Sabha 1

(%) Debate on the bill post-
poned . v B

7. NUMBER OF DISCUS-
SIONS HELD UNDER
RULE 193 (MATTERS OF

GENT _ PUBLIC [M-

PORTANCE) . . .
(i) Notices received . . 21
(i) Discussions held . " 3

8. NUMBER OF STATE-
MENTS MADE UNDER
RULE :[87( CALLINGAT-
TENTIONTOMATTERS
OF URGENT PUBLIC
IMPORTANCE) .

(1) Notices received . . 358
(i) Statements made by Minis-
ters . . . . 23

9. HALF-AN-HOUR DISCUS-
SIONS HELD . . . s

10. GOVERNMENT RESOLU-
TIONS . . . .
() Moved . . Nil
(i) Adopted . . Nil.

PRIVATE MEMBBRS' RESO-
LUTION

(5) Received " 1061
(i) Admitred . 701
(i&) Discussed . : 5
(fo) Withdrawn . . 3
(v) Nzgatived ' . . 2
(oi) Adopted . . . Nil
(i) Part Discussed . . 1

12. GOVERNMENT MOTIONS.

() Moved . v ; 1
(i¥) Adopted . . ¢ 4
13. PRIVATE MEMBERS’
MOTIONS
(#) Received 156 notices
on 76 sub-
jects.
(i) Admitted . . 68
(iii) Moved 5 (includ-
ing one
motion
moved in
18t Ses-
sion of
Third Lok
Sabha.)
(7o) Adopted . . . 4
14 MOTIONS RE:MODIFICATIONS
TO STATUTORY RULES — )
(#) Received . " " 3
(1) Admitted . . 2

() moved . f 1
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1. NUWIBROF ADJOURN-
MENT MOTIONS

() Brought befors the
the Houge .

(#) Admitted but leave not
granted by the House .

(i) Ruled out of ordex
(iv) Consent withheld by
Speaker. . . . 3

15. TOTAL NUMBER OF
QUESTIONS ADMITTED

() Starred . . . .

(i) Unstarred (inchuding
Starred Questionsconverted
a8 Unstarred Questions)

(W) Short Notice Questions .

15

14

869

2508
14

17. NUMBER OF REPORTS
OF VARIOUS PARLIA-
MENTARY COMMITTEES
PRBSENTED TO THE
LOK SABHA . .

() Committee on Private
Members" Bills and Rtlb—
(8) Comrmme on Subwdm-u

Legislation

(&) Estimates Cu-mmmu
(iv) Bu_linnl Ad'rilor! Com-

() Cammmeeon Ab-mu!’
s from the sittings
of the House . . .

18. NUMBER OF MEMBERS
GRANTED LEAVE OF
ABSENCB

1p. PETITIONS PRESENTED

6p4°

13
Nil,



